11th March 1935
THE

LEGISLATIVE ASSEMBLY DEBATES

(Official Re ort)

Volume Ill, 1935

(9th March to 28th March, 1935)

FIRST SESSION

OF THE

FIFTH LEGISLATIVE ASSEMBLY,
1935

NEW DELHI
GOVERNMENT OF INDIA PREBS
1935



Legislative Assembly.

President :

TrR HONOURABLE SIR ABDUR Rarm, K.C.S.I., KT.

Deputy President :

Me. ARHIL CHANDRA DaTtta, M.L A,

Panel of Chairmen :

Sk MuHAMMAD YAKkUB, KT., M.L.A.

M=. S. SarvyamMURTI, M.LL.A.

Lievur.-CoLONEL StR HENRY GIDNEY, KT., M.L.A.
SARDAR SaANT StNeH, M.L.A.

Secretary :

MiaN MUHAMMAD RAFI, BAR.-AT-Law.

Assistant of the Secretary :

RaA1 BaADUR D. DuTtr.

Marshal :

CAPTAIN HaJl SARDAR NUr Aumap Kuax, M.C., T.OM.. |.A.

Commattee on Petitions :

Mgr. AKHIL CHANDRA DaTTA, M.LL.A., Chatrman.
MR. S. SaTyamvurTI, M.L.A.

DRr. ZiauppIN Aamap, C.1.E., M.L.A.

RaJA S1r VASUDEVA RaJan, Kt., C.I1.LE., M.L.A.
MR. N. M. Josnr, M.L.A.



CONTENTS.

VoLuMe II1.—9th March to 28th March. 1435,

SATURDAY, YTH MARCH,
1935—

Questions and Answers .

Unstarred Questions and
Answers .

Motion for Ad)uumment
re Arrests in Caleutta of
prominent workers con-
nected with the All.
India Trade Union Con-
gress—Ruled out of
order . .

Statement of Bu.mneaa

The General Budget.——Lia.t
of Demands—conid.
Demand No. 23—

Indian Posts and Tele-

graphs Department (in-
cluding Working Ex-
penses)—

Grievances of the In-
ferior Services .
Position of the Bongal
Mussalmans in the

Office of the Post-
master General,
Bengal and Assam
Circla

Demand No. 18—Salt—
Damage done to the
poor Zamindars of the
Khushab and Pind
Dadan Khan Tahsils
in the District of
Shahpur and Jhelum
in the Punjab on
account of the Salt
Range and the
Khewra Salt Mines

Moxpay, 1lltH MaRcH,

19356—

Members Sworn

Questions and Answers

Bhort Notice Queshonl
and Answers

Demand No. 28-—-Exe

cutive Council-—contd.
Grievances of working

classes

Necessity of adaptmg
the administration to
meet modern economic
needs . .

Pages,

1959—81
1991—2023

2024—29
2029—30

2031—57

2057—63

2084—75

2077
2077—2113

2113—15

2115—32

2132—57

TUESDAY,
19356—
Questions and Answers
Short Notice Questions
and Answers . .

The  General Budget—
List of Demands—coneld.

12t MaRcH,

Demand No. 39—Army
Department—

Indianisation and over-

expenditure . .
Demand No. 79—
Baluchistan—
Repressive policy in
Baluchistan .
Demand No. 16—
Customs .
Demand No. l'?-—-'laxes
on Income

Demand No. 18—Salt
Demand No. 19—Opium
Demand No. 19A.—Ex-
cise .
Demand No. 20——Bmmp
Demand No. 21—Forest
Demand No. 22—Irri-
gation (including Work-
ing Expenses), Navi-
gation, Embankment
and Drainage Works .
Demand No. 23—
.lndmn Posts and Tele-
aphs Department (in-
clu ing Working Ex-
penses) . . .
Demand No. 25—In-
terest on Debt and
Reduction or Avoi-
dance of Debt . .
Demand No. 28—In-
terest on Miscellaneous
Obligations .
Demand No. 27—Suﬁ'
Household and Allow-
ances of the Governor
General .
Demand No. 28—Exe.
cutive Council

Demand No. 29—
‘Council of Btate . .
Demand No. 30—
Legislative  Assembly

and Legislative Assem-
bly Department . .

PP

Paces,

2159—96
2196—98

2198—2244

2244—48
2248
2248
2249
2249
2249

2249
2249

2250

2250

2250
2251
2251

2251




SATURDAY, 23rRD Marcn,

1935—

Statements laid on  the
Table .

Eleotion of Mambsrs to the
Central Advisory Coun-
cil for Railways .

Election of Members Lo th:
Standing Committoe for
Roads

Election of Memh: rs to the
Imperial  Council of
Agm wultural  Research
and its Governing Body

Bill pussed by the Council
of State

The Indian Finance n.n -
Disenssion on the mo-
tion to consider no! con-
cluded

Staterent of Business

Mo~xpAy, 25T Maren,

1935

Questions and Answers

Unstarred Questions and
Auswers .

Sthort Notice Qmsu(m md
Anawer

Statement of Bu.amm .

Elretion of the PPublic Ac-
eounta Committee .

‘Btatement laid on  the
Table . .

The Indian Finanee Btll--
Motion to vounsider adl)p-
tedd .

Mawrcn,

Tunrspay., 26TH

1935—-

Quoestions and Anawers | .
Motion for Adjournment
re Financial adjustments
botween  India  and
Burma—Adopted .

Eloction of the Standing
Finance Committeo for
1933-36

Pagrs,

2531--37

(&)
Zt
o
o

2338 —39

254085,
2587 —46
2565 -87

2597--2639

2839 ---5%
2659 - 81
2662 63

2665

2665--T0

2671 --2714

2758-—61,
2802.—25

2761

‘I'HURBDAY,

ToEsSpAY, Z6TH MArcH.
1935—contd,

Election of Members to the
Court of the University
of Delhi . . .

Government's Right to
make any modification
in the business of the
House

Demands for 8upplz mer-
tary Grants in rmpﬂt
of Railwayr

Demands for Supplemen-
tary Grants

WEeEnxESDAY, 27TH ManrcH,
1935---
Questions and Answers
Short Notice Question and
Answeor
Motion for A(l]--urnmor.t
re Reservation of the
Highlands of Kenya for
Europeans—With- lrawn
Election of a Member to
the Council of the Indian
Institute  of  Scienee,
Bangalore :

Demands for Supph men-
tary Grants

28T MancH,
1936—

Questions and Answers

Statement re Tribunal for
[ndo-Burma  Financial
Settlement .

\'[ntmna for Adjournnwnt

Worlu'ng of the new
Constitution by Indians
despite  disclaimers -
Ruled out of order

Confidential report made
on  Members of the
Legislative  Assembly
-—Ruled out of order

Demands for Supplemen-

tary Grants . .

2859,

Pages,

2782

2827 —35

2855 --37

2R57 39

2898
2918

IR~ 0K

2019 -57

2054 -6i)

2080064

2067 —68

2968 --3025




LEGISLATIVE ASSEMBLY.
Monday, 11th March, 1935.

The Apsembly met in the Assembly Chamber of the Council House at
glqv_(;eg ?f tha Clogk, Mr. President (The Honouzable 8ir Abdur Rabim) in
wae Comr.

e &

MEMBERS SWORN.
Mr. Girja Shankar Bajpai, C.LE., C.B.E., M.L.A. (Secretary, Depart-
ment of Education, Health and T.ands); and

Mr. Alan Hubert Lloyd, C.8.1., C..LE., M.L.A. (Government of Iundia:
Nominated Official).

QUESTIONS AND ANSWERS.

PLAOES CONNEOTED BY TRUNK TELEPHONES IN INDIA AND IN THR
MaDBAS PRESIDENOY.

703. *Mr. 0. N. Muthuranga Mudaliar: (a) Will Government be
pleased to state how muny places buve bsen connected by trunk telephones
go far in India and in the Madras Presidency?

(b) What other places do Government contemplate connecting in India
and in the Madras Presidency?

(c) What amount of mouey has been spent so fur on the comstruction
of trunk telephones?

(d) How much more do Government propose to spend in the future?

(e) Is the installation of the trunk telephones done departmentally, or
through contractors? If the latter, will Governmeént be pleused to stuate
who the contractors were and by whom they were appointed ?

(f) Are the wiring and other materials used purchased in India or in
foreign countries ? If the latter, in what country?

The Honourable 8ir Frank Moyce: (a) 178 of which 19 are in the
Madras Presidency.

(b) T lay on the table a statement giving the information required by
the Honourable Member.

(¢) Trunk telephones are provided by utilising telegraph plan to the
fullest cxtent possible, the wircs being thereafter utilised jointly for tele-
graph and telephome purposes. 1t is regretted, therefore, that it ic nob
possible to state the amount so far spent on the eonstruction of trunk
telephones.

d) With a rapidly expanding husjness of this kind if is nof pasmble
to :Egy ‘how much Gqvernment will spend on trunks in fufure. The cost
of the telephone programme for 1985.88, approved by the Standing

(2077 ) A
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Finance Committee of the Legislative Assembly av their ineeting of Febru-
ary lst, 1985, is estimated at about Rs. 37 lakhs of which about Rs. 20
lakhs is on sccount of telephone trunks.

(¢) The installation of trunk telephones is done departmentally except in
the case of proprietary articles in which case all the firms manufacturing
such apparatus are invited to tender for the supply and installation of the
plant in accordance with the Stores Purchase Rules, The firms whose
tenders have heen accepted by the Director General, Posts and Telegraphs,
up till now, are Messrs, Siemons Brothers (India), the Indian Rad.o and

Cable Cormunications Company and Messrs. Standard Telephones and
Cables, Limited.

(0 The wiring and other materials are purchased in India. The s~cond
part does not, therefore, arise.

Statzmant of plices proposed tn be connected by Trunks in the Madras Presidency before

Mareh, 1936,

1. Rajahmundry, 11. Kumbakonam,
2. Ellore, 12, Negapatam,

3. Gudivada, 13. Virndhunagar,
4. Narasravupet, 14, Trichur,

8. Arkonam, 15. Pollachi,

6, Conjrovaram, 18. Mettupalayam,
7. Vallore, 17. Tdllicherry,

8. Bangalore. 18, Cannanore,

9. Katpadi, 19. Mangalore,
10, Cuddalore, 20, Salemn,

Statermsnt of pl proposed $0 be connected by 7 runkas in other parts of India exciuding the
Madras Presvienry.

1. Shahdara, 23, Gonda,

3. Badamibagh, 24. Basti,

3. Tandhianwala, 23. Mirzapur,
4. Tobatekaingh, 26, Jalparguri,
5. Qiddarbaha. 27. CGauhati,
6, Jagndhri, 28. Mymaonsingh,
7. Karnal, 29. Chittagong.
8, Shamli, 30. Jamnagar,
8. Khatauli, 1. Wadhwan,
10, Gurgaon, 32. Kalol.

11, Bhiwani, 33. Godhra,
12, Hiaear, 34. Petlad,
13, Khnr{m 33. Navean,
14, Chandausi, 36, Lonavia,
13, Knaganj, 37. Naaik,

18, [ilibhit, 38. Jalgaon,
17. Ftawah, 39. Dhond.
18, Shahjahanpur, 40. GQadag.
19. Sitapur, 41. Hubli,

20. Rarabanki, 42. Dharwar,
21. Qorakhpur, 43, Belgaum,
33, Balrampur, 44, Satars.

Mr. B. Das: Why should not Government consider the allocation of
capital expenditure according to the services rendered by the telegraph lines
to telegraphs and telephones?

The Honourable Sir Prank Noyce: I pointed out that the telegraph wires
are also used for trunk telephones. It is not possible, therefore, defintely
to allocate the expenditure between the two brarches,
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Mr. B. Das: Why not .ilocate the expenditure propartionataly ?

The Honourable Sir ¥rank Noyce: The telephone branch pays the
telegruph branch for the use of the wire. That seems sutlicient,

) l(r Lalchand Navalrai: May I know with reference to part (f) if these
wiring and other materials arc made in India or they are imported from
outside and purchased in India?

The Honourable Sir Frank Noyce: I think the position 18 that, except in
the case of proprictary articles such as the actual telephones, the other

apparatus, including the wires, are manufactured in this country.
Mr. Lalchand Navalrai: Ts there no factory here which makes ‘phones ?
The Honourable Sir Frank Noyce: 1 gather not at present.

Seth Haji Abdoola Haroon: Are Government prepared to reduce the rate
of trunk call charges when thev are making a profit from it?

The Honourable Sir Frank Noyce: We have recently made some reduo-
kion and that quite a considerable reduction.

Mr. T. 8. Avinashilingam Chettiar: Among the companies mentioned in
part (e). are there any Indian companies?

The Honourable 8ir Prank Noyce: The Indian Radio and Cables CCommu-
nications Company is an Indian company and Messrs. Siemens Brothers

have an Tndian branch.

Mr. 0. N. Muthuranga Mudaliar: May [ know if the introduction of
this svstem is likely to be remunerative?

The Honourable Sir Frank Noyce: Yes, undoubtedly.

Dr. Ziauddin Ahmad: In view of the profit in this direction and also
to encournge the industriea and eommerce, will Government consider the

desirability of further reducing the charges on telephone?

The Homourable Sir Frank Noyce: Yes, Sir. as the general financial
position of the Department sdmits.

Mr. T. S. Avinashilingam Chettiar: Will the Honourable Member ssy
whether the capital and management of the companies referred to in part

(e} are Indian?

The Honourable Sir Frank Noyce: The Tndian Radio and Cables Commu-
nications Companv is, as T have said, definitelv an Tndian eompany. I
think it has a mainrite of Tndian Directors. T have no information as to
the extent of canital held by Tndians and others but T should have very
little hesitation in saving that a maioritv of the capital is held by Tndians,
1 have no particulars about the constitution of Messrs. Siecmens Brothers.

a2
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DrLIvERY oF LETTERS POSTED IN DELHI FOR MADRAS.

704. *Mr, 0. N. Mothuranga Mudaliar: (a) Are Government aware
that letters posted in Delhi for Madras are delivered on the fourth day,
in mpite of the train reaching Madras on the third day at 4-10 a.mM.?

(b) Are Government prepared to armange for the delivery of the letters
in Modras on the same day?

(¢) 1f 1t is not possible, are Government prepareld to consider speeding
up the Girand Trunk Express so as to reach Masdres by 3 p.M. and ar-
runge for delivery of letters in the evening?

Mr. G. V. Bewoor: (a) Yes. Articles posted in Delhi in time to
onteh the Grand Trunk Express wrain, to which the Honourable Member
is presumnably referring aud which leaves Delhi station at 5-10 p.M., are
deliversd ot Madrus in the early morning of the fourth duy. The Grand
Trunk Express train is due to rench Madras on the third day at 4-80 p.&.
and not ag 4-10 a.m., as stated by the Honourable Member.

(b) As the last dehvery is issued from the Madras General Post Office
at 4 .8, and from town sub-offices between 8-45 p.M. and 4-45 p.M., it i8
not possible to make a delivery through postmen of the articles received
by the Grand Trunk Fxpress on the dav of ‘their arrival at Madres A
window delivery of these mails on the dav of their arrivnl is, however,
being arranged.

(r) The matter is under consideration.

Mr. ¥. E. James: Mav | ask whether he is aware of the faot that
thers is no such thing in Madras as delivery of the post in the early morn-
ing. The post is invarinblv delivered between 10 A.M. and 11 A.M., unless
that is considered early moming?

Mr. G. V. Bewoor: T am afraid I have not got exact information es to
when the enrlv moming delivery is made in Madras. Tf necessary, I shall
obtain the information.

MA. MENOX'S REPORT TO SAPRGUARD THR INDIAN INTERESTS I ZANTEAR.

705. *Mr ©. N. Muthurangas Muodallar: (a) What action do Govern-
wment propose to take on Menon's Report to safeguard the Indian interests
in Zanzibar?

(h) Ta it a fact that a few paragraphs in Menon’'s Report have been
expunged ?

{e) T the answer to part (b) be in the affirmative, will Government be
pleased to state what subjects they relate to and why they were ex-
runged ?

Mr. @. 8. Bajpal: () I would refer the Honourable Member to the
atatement on the subjoot made by Hia Excellency the Governor Gemeral
th the rouree of hin address on 24th Janmuary

(b) Neo.
t¢) Does not ariee.
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Mr. O. N. Muthuranga Mudaliar: Is the Honourable Member sure that
no part of the report has been expunged ?

Mr. G. 8. Bajpai: I can giv;\ my Honourable friend an assurance hased

on personal editing of the report that not a comma or full-stop has been
altered.

Mr. 0. N. Muthuranga Mudaliar: Was the report submitted to the
Government. of India or to the Secretarv of State in the first instance?

Mr. @. 8. Bajpal: The report was made to the Government of India
who deputed the officer to Zanzibar.

Mr. B. Das: Mav I inquire if anv further progress has been made since
His Excellency made his statement in this House?

Mr. G. 8. Bajpal: The position now hne developed to thin extent that
we have now received not merelv the ecommenta of the Reridont at
Zanzibar, but alan the comments of the Secretary of State for the Colanies.
We hope to he shle to eonvene a meeting of the Standing Fmigration Com-
mittee on the 18th or 19th of this month to review the whola problem and

advise us as t6 what the nature of our representations to the Colonial
Office should be.

Mr. B. Das: Mav T inquire alan if Government have applied pressure on
the Colonial Seecrctarv that Tndian opinion fecla vervy strongly on the
Zanzibar question and the Colonial Secretarv must take atrong action?

Mr. G. 8. Bafpal: The pressure of Indian opinion and the arguments

of the Goverument of India is heing consistently applied on tho Secretary
of State for the Colonies.

Dr. T. B. 8. Rajan: Huve the Government of Indin received any reply
from the Recretarv of State for the Colonies?

Mr. @G, 8. Bajpal: That is what T said just now that we received
a reply from the Secretary of 8tate for the Colonies recently and are
considering it.

Mr. 8. Satyamurtl: Have the Cnlonial Government been asked to stay
their hands, and not to carry out this policy till the Government of India
make their representations? :

Mr. G. 8. Bajpai: When the legislation was passed in July, we mnde s
representation to the Secretary of State for the Colonies o the effect that
1o netion be taken until the representations of the Government of India
have heen considered. but unfortunatelv thnt was not neceded to by the
Colonial Office.

My. 8. Sstyamurti: Will the Government of India renew their eTorts
in that direction. and see that the hands of the Colonial Office are stayed,
til) thex have considered the Government of India’s representations?
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Mr. G. 8. Bajpai: From the practical point of view, the question now
is not of bumediste importunce, because the operations of the Clove
Growers’ Assocation relates to the clove crop and the last crop is already
on tho market. The next crop does not come on the market until July.

Mr. 8. Satyamurti: In the meantime, will the Government of India take
necessary steps to protect tho interests of Indians befora the next crop
comen on?

Mr. G. 8. Bajpal: I have informed my Honourable friend that we
propose to conveno & mecting of the Standing Emigration Committee within
the next few dave with a view to formulating our representation.

Maulana Shaukat Ali: May I ask if the Government of the 8ultan of
Zanzibar and the poople there have been consulted in this connection ?

Mr. G. 8. Bajpal: It ia the Legislative Council of Zanzibar which passed
the decrees.

Errzors oy ™88 Froopns v e Distriors or NowGoNG AND SYLHET.

796. *Mr, Basanta Kumar Das: (a) Were the Government of India
made aware by the Government of Assam of the effects of tho floods in the
districts of Nowgong and Svlhet during the last rains? Tf so, did Gov-
ernment receive, and are they still receiving, reports from time to time
from the Government of Assam ahout the nature of the diatress of the
people caused by tho said floods and also about the measures the said Gov-
ermnment. took for relieving the distress of the people?

(b) Have Government been made aware of by the Assam Government
that acute distress is still prevailing in the flood-stricken areas and specially
in the Habiganj Sub-division?

(o) Havo QGovernment been made aware by the Assam Government
that there were reports of some deaths from starvation in the Sunamganj,
Badar and Habiganj sub-divisions of the district of Sylhet?

(d) Did Government of Assam apply to the Government of India for
financial ansistance for the relief of the distress of the flood-stricken people
of Nowgong and Svlhet? 1t so, will Government vlease state the extent
of the financial assistance, if any, granted to the Government of Assam by
the Government of India?

(¢) Are Government aware that the Government of Assam did pot
accept the survey reports of the various non-official relief organisations
about the extent of the distress of the people due to floods, and are Gov-
ernment aware that there was a general complaint published in the news-
papers of Calcutta and of Assam that the Government of Assam minimised
the effects of the floods in Nowgong and Sylhet and that the relief that was
granted to the people was very inadequate? If so, are Government pre-
pared to make an enquiry into this complaint?

(f) Did the Government of Assain get any grant from the Government
of India out of the Famine Insurance Fund in the years 1920 and 1934 ?
if so, what was the sum reccived in each of these two years by the said
Government ?
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Mr. @. 8. Bajpai: (1), (b), (¢) and (¢). The Honourable Member is
referred to the answer given to Mr. Abdul Matin  Chaudbury’s short
notice question on the 23rd July, 1934. The main piece of information
received by the Government of India since has been that Rs. 49,000 was
sanctoned for gratuitous relief in Nowgong and Rs. 30,000 in Sylhet, that
@xxgtrnction of roads at a total estimated cost of Rs. 85,000 was taken up
in Nowgong as & means of relief to the able-bodied, and that monev was
also placed at the dispcsal of Deputy Comamissioners for distribution in
agricultural loans, but the amount required for the purpose is not known.

() The answer to the first part of the question is in the negative.
The second part does not arise.

() Famine relief being a provincial subject, the Qovernment of India
do not maintain any famine insurance fund.

Mr. Basanta Kumar Das: With regard to (b), are Government aware
of any distress now prevailing in the district of Sylhet?

Mr. G. 8. Bajpai: T have already informed my Honourable friend that
we have had no further report from the Government of Assam as regards
the prevalence of distress. The only report that we have had is as
rerards the steps taken to continue the relief work which was started in
July.

Prof. N. G. Ranga: In what circumstances and subject to what rules
do the Government of India come to the rescue of the Local Governments
in times of such local distress?

Mr. G. 8. Bajpai: The rule of necessity, 1 take it, Bir.
Prof. N. G. Ranga: Who manages the Famine Insurance Trust?

Mr. G. 8. Bajpal: I have informed the House that as famine relief
is a provincial subject. the Government of India do not maintain any
famine insurance fund. There ia a people’s famine fund which is an
entirely separste and independent organisation, and that organisation did
make a grant of 13 lakhs of rupees to the Government of Assam for this
particular distress.

Prof. N. G. Ranga: Do the Government of India pay anything to that
truet ?

Mr. G. 8. Bajpal: No, Sir; the Government of India do not pay any
money to that trust.

Mr. M. Ananthasayanam Ayyangar: Have the Government of India any
voice in the management of that trust?

Mr. G. 8. Bajpai: Not as the Government of India.

Srijut N. 0. Bardaloi.: Have the Government of Indin received nny
report regarding the state of crops in the affected areas now after the flond?

Mr. G. 8. Bajpal: No. Sir; we have not had any recent report es regards
the state of crops in the affected areas, but if mv H.anf)unblc friend would
like to have information on the subject, I will obtain it.
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Srijut M. 0. Bardalol: Are loans granted to the people whose crops and
households have been damaged by the floods?

Mr. G. 8. Bajpal: The Government of Assam st the time sanctioned
something like a lakh of rupees for the grant of loans to the raiyats for
purchase of sced aud for purchase of cattle. Their estimate was that they
might have to spend as much as four lakhs. What adtually they have
spent I am not in a position to eay.

Rerort or s Assan Froop Exquizy CoMMITTEE.

707. *Mr. Basanta Kumar Das: (o) Did Government receive any copy
of the report of the Assam Flood Fnquirv Committee that was appointed
in pursuance of a resolution of the Assam Legislative Council in its
September Session of 19297

(by Ts it not a fact that one of the main points of enquiry waa how
far the railway nlignment of the Sylhet-Kulaura Branch of the Assam
Rengal Railway was responsible for the inundation of a considerable tract
of Innd bhetween Fenchuznnj and Sylhet town durinz rains, eausing every
vear o failure of crops in that area? Tf so. will Government he pleased
to state what were the findings and recommendations of the Enquiry Com-
mittes on that point?

(¢} Did the Assnm Bengal Railway Company take any action in earry.
ing out the recommendations of the Fnquiry Committee on the said point?
If 8o, will Government he plenged to state when and how these recom-
mendntions were given effeet to by the Assam Bengsl Railway ?

(d) Are Government prepared to enquire if the railway alignment
hetween Sylhet and Fenchuganj is still the cause of the failure of paddy
orops in a considerable area of land hetween Fenchuganj and Sylhet?

Mr. P. R. Rau: (s) Yos.

(b} Yee. Tt wus one of the points of enquiry: but the contention that
a fnilure of erops was caused every vear does not appear to have been
gonerally aceepted. The Committee agreed that the provision of more
watcrwavae in the bank. along the section Fenchuganj to mile 238, was a
matter for further examination and that additional openings should be
given to drain the area round about milea 230-232 of tha Kulaura-S;lhet
RBranch. the size of the openings required to be worked out after a detailed
examination.
(&) T will ohtain the information required ffom the Aseam Béngal Rail-
so 7 50N ey a etatement an the tahle when it is received.

(N Gavornment have uo reason to believe that this is the case, but are
making enquiries

o

Mr, Basita Kumar Das: How long will the railway take to oper up

further passages for water?

Mr. P. B. Raut: I have cnlled for the infordmtion from the Assam Bengul
Railwav. I have not got it at the preseat mothent.
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Mr. B. Das: With reference to part (b), will the Honourable Maniber
kindly state whether he did or did mot accept the finding that railway
alignment was not responsible for the floods? And does the Honourable
Member bear in mind the report of one of the former Railway Chief
Engineers, Mr. Rallia Ram that railway embankments are responsible for
a gond deal of floods in Bengal, Assam and Orissa?

Mr. P. BR. Rau: I do not remember to have scen any statement from the
Chief Fagincer whom my Honourable friend quotes to that effect.

Brijut N. 0. Bardaloi: Are Government takinz any steps to have more
waterways on the Assam Bengal Railwav on the Nowgoug section and
between Chaparmukh and Silghat stations, because that is the part most
affected on account of there being no waterwayvs?

Mr. P. R. Rau: [ ghall enll for a report from the Assam Bengal Railway
on that point also.

CIRCULARS 18SUMD TO L.00AL GOVERNMENTS RREGARDING TOURS or DIsTRIOT
Orricens.

. 79R.°*Mr. 8. Satyamaurtl: Will the Honourable the Horme Member be
pleased to state :

(s) whether any circular to the Y.ocal Governments, nsking them
to impreas on District Officers the need for touring in the
districts. specially in out of the way places, was issued by
the Government of India from the year 1931 to the end of
1934, except the circular referring to Mahatma Gandhi’s
Villaga Industries Association ;

(b) it so, the date or dates of such circular or circulnrs: and

() whether it in not a fact that the above mentioned circulur was
the only circular on this matter issued in recent ycars by the
Government of India?

The Honourable 8ir Henry Oraik: (a), (b) and (c). I cannot trace any
letter to TLocal Governments dealing specifically with the question of
touring by district officcrs. But the necessity of effective touring nos, so
far as T am aware, been frequently impressed upon district cfficers by the
Local Governments, and such instructions have the full support of the
QGovernment of India.

Mr. 8. Batyamurti: May I take it, therefore, that, so far as the Govern-
ment of India are concerned, this is the verv first circular on this matter?

The Honourable Sir Henry Oraik: T said T cannot trace any letter, but
letters are not tabulated under the heading of ‘‘Touring’’, and so nossibly
there mav have been some letter which T have heen nnable to trace. But
anvhow I have not traced anv letter since the date mentioned in the
question. that is, 1081.

Mr. 8. Satyamurtl: Therefore. mav T take it that Mahatma Gaadhi's
statement about forming the Village Industries Association was the first
occasion, {0 the best of the Honoursble Member's knowledge, on which
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the Government of India issucd s circulsr, ssking the Local Governments
to direct their officers to go to out-of-the-way places, and get into -ontact
with the villagers in those places?

The Honourable 8ir Henry Oralk: As I explained, Local Governments
have frequently impressed upon their officers the necessity of touring. The

question of touring by distriet officers is 8 matter mainly for the Tocal
Government.

Prof. X. G. Ranga: Are the Government of India aware of the fact that
8 Minister of the Madras Government, Diwan Bahadur Kumaraswami
Reddiar, hns stated in s speech of his that he has alrcadv issued the
necessary insiructions to all the local officers and District Collectors that
offect should he given to this Hallett circular? !

The Honourable 8ir Henry Oratk: No, I am not aware of that.

Prof. N. G. Ranga: Will the Honourable Member make inquiries and
ascertain if it is a fact or not?

The Homourable Sir Henry Oralk: Yes, I will.

Mr, 8, Satyamurti: May T take it, therefore, that so far as the Govern-
ment of India can give any information to the House now on the materials
with them, but for the one about Mahatma Gandhi’s forming this Village
Industries Asanciation, there is no other ciroular?

Mr. President (The Honourable Sir Abdur Rahim) That question has
been answered.

Prot. X. G. Ranga: Do the Government of India propose

Mr. President (The Honourable Sir Abdur Rahim): Next question.

InroRrT OF JAPANESE TrLES INTO INDIA.

790, *Mr. 8. Satyamurti: Will the Honourable the Commerce Mem-
ber be pleased to state:

(n) whether any Japanese tiles have been imported int> India up to
date mince the heginning of last vear;

h) if so. the prices of such tiles compared with Indian tiles: and

(¢} whether Government propose to take any action in the matter?

The Honourable Sir Jossph Bbore: (n) to (c). Information is being
ocolleeted and will be laid on the table in due course. Government will
also review the position in the light of that information.

Mr. 8. Satyamurti: When?

The Honourable Sir Joseph Bhore: As soon as it is received.
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Mr. 8. Satyamurti: Will it he before the danger to the tile industry
becomes serious?

The Honourahle Sir Joseph Bhore: I am not aware that there is any
danger at the present moment to the tile industry.

Mr. 8. Satyamurti: Has the Honourable the Commerce Mamber
examined any materials, before coming to that conclusion?

The Honourable 8Sir Joseph Bhore: I can reply definitely to the
Honourable Member and tell him that, to the best of my recollection, we

have received no representations on that point.

Prof. N. G. Ranga: Have the Government of India received anv report
from the Madras Government regarding the imports of Japanese tilea?

The Honourable Sir Joseph Bhore: Not to the hest of my recollection.

NoxN-REOOGNITION OF THE ENTRANCE EXAMINATION OF THE INDIAR WoMEN's
Ux~1vERSITY, PoONA.

800. *Mr. M. B. Aney: (a) Will Government be pleased to state
whether the Nagpur University submitted to the Government of Indis
for sanction any recommendation for the recognition of the Entrance
Examination of the 8. N. D. T. Indian Women's University, Poona, as
equivalent to the Central Provinces High School Certificate Examination?

(b)Y Ts it a fact that the Academic Council and the Fxecutive Council
were unanimous in making the above recommendation?

(¢) Will Government be pleased to inform this Houre whether the
above recommendation is approved by the Government of Indiu? If not,

why not?

(d) Are Government aware of the fact that the rejection of the shove
recommendation will virtually result in the denial of collegiate education
to a considerable number of girls in Central Provinces and Berar, who
are studying in the High Schools affiliated to the above 8. N. D. T. Indisn
University and thus ndversely affect the progress of higher cducation of
girls in the Central Provinces and DBerar?

(e) Will Government be pleased to state whether in the interest of the
cause of female education, they propose to reconsider the question,
in the case the above recommendation has already been rejected by thein?

Mr G. 8. Bajpai: (a) and (b). Yes.

(¢} The recommendation of the Nagpur University was not accepted
bv the Government of India as the “‘Entrance’ examination of the Tndian
Women's University, Poona, is not recognised either by the Government
of Bombay or by the Bombay University as equivalent to the Matriculation
Examination of the Bombay University. In fact the standard is said to
be lower than that of the Bombay Matricualtion Examination.



2098 LEGISLATIVR ASSBMBLY. [11Te Marca 1935.

(d) It girls in the schools in question desire to proceed to the Nagpur
University, the authorities of the schools are at liberty to seck association
with the appropriate authority in the Central Provinces.

(e) For the reasons mentioned in reply to part (c) above, Government
regret their inability to re-consider the question.

Mr. M. 8. Aney: The Centeal Provinces High 8chool Certificate Exam-
ination is equivalent to the Entrance Examination of the 8. N. D, T.
Indian Women's University, is the conclusion of the Nagpur University-
May I ask, on what ground does the Honourable Member challenge that
conclusion ?

Mr. G. 8. Bajpal: The Honourable Member might be interested to hear
that on reeeipt of the communication of the Government of the Central
Provinecs, which wns ngainst acceptance of the recommendation of the
Naugpur University, the Government of India asked for a copy of the deli-
berations of the academic body concerned. They found that the academic
body concerned hid apreed to accept the Entrance Fxamination of the
University mentioned as equivalent to the Matriculation or the highest
stundard cxamination of the Nagpur University on the statement of the
University nuthoritiea in Poona that the Government of Bombay accepted
the Matriculation Examination as equivalent to theirs: then an inquiry was
made from the Bombay University, and they said it is not so: on the
contrary, the Entrance Examination of the University is definitely on a
lower standard.

Mr. M. 8. Aney: Is it not a fuct that the Entrance Examination of the
Indian Women's Univorsity at Poona has been recognised for certain pur-
pores as equivalent to the Matriculation Examination. for example, for the

purpose of wdmitting candidates to the Secondary Teacher’s Examination
in Bombay ?

Mr. G. 8. Bafpal: On that point also we made an inquiry from the
Government of Bombay, and the report of the Director of Public Instruction
was that only in individual cascs had permission been given for appearing

ot this examioation, and that generally the standard was vot accepted as
equivalent.

Mr. _I. 8. Aney: Have the Government of India sent for the curriculum
of studies of both these examinations and compared them ?

Mr. G. B, Bajpal: The Government of India have inforination as regards
the vcurricula of those examinations: but my Honourable friend will agree
that it is not mercly on the paper oxamination of subjects that one can
Loy whether the standards are equivalent or not.

Mr. M. 8. Aney: Do the Government of India mean to say that those
who were responsible for the decigion of the Nagpur University were not
competent to come to any conclusions on this point?

Mr. G. 8. Bajpal: I am not submitting that at all. What I am sub-
mitting is that the University of Nagpur came to what we consider to be
a wrong conclusion based on incomplete information.
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Mr M. 8. Aney: Was that the sole reason or one of the reasons?

Mr. @. B. Bajpal: No: that is the sole reason: we are merely concernsd
with the equivalence of educational standards: there is absolutely no other
consideration present in the mind of the Government at all, and if this
University cam satisfy the Univeraity of Bombay of the equivalence of ita
standards, 1 can assure my Honourable friend that we will reconsider the
matter.

Mr. M. 8. Aney: [s it not a fact that Government have got a certain
bias or prejudice against & non-statutory body ?

Mr. G. S. Bajpai: No.

Mr. M. 8. Aney: ls not that fact mentioned in ité letter to the Nagpur
Uuiversity ?

Mr. G. 8. Bajpai: We have not said in our leiter to the University of
Nagpur or, for that matter, to apybody, that because this University is
a non-statutory University, therefore we are not going to recognise its
examination a8 equivulent to other University examinations,

Mr. M. 8. Aney: Will the Government of India be pleased to publish
the whole of the letter addressed to the Nagpur University on this point?

Mr. G. 8. Bajpal: [ shall consider that suggestion, certainly.

Mr. 8. Batyamurti: May I take it that the Government of India, there-
fore, have not examined the cquivalence of the standsrds of these examina-
tions of the Women's University and the Central Provinces High School
Certificate Flxaminution ?

Mr. G. 8. Bajpai: The Government of Indin have no machinery for the
purposc of examining the equivalence of stamdards—they can send down
the Educational Commissioner to attend the examinations and then report
to them: but it secms to be an unnecessary procedure in this particular
case, beenuse it is open to the University in Poona to get recognition by the
University of Bombay.

Mr. 8. Satyamurtl: But what about the Nagpur University? Why is
not the Nagpur University allowed to set its own standards of admission ?
What are the reasons on which the Government of India have interfered
with the academic freedom of the Nagpur University, which has agreed to
aceept this exemination ? '

Mr. G. 8. Bajpai: We are not in any way dispuling the freedom of the
Nagpur University to determine its own standards of examination: but,
as 1 have already explained to this House, our opinion is thut in this
particular case the Nagpur University had incomplete information. It was
told that the University of Bombay and the Government of Bombay had
accepted the entrance examination as equivalent to the Matriculation
Examinstion: on the other hand. the report of the Government of Bombay
is that neither they nor the University of Bombay had sccepted it as
equivalent.
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Mr. M. 8. Aney: May I ask whether, on receiving information from the
Bombay Government and the Bombay University, they referred this point
to the Nagpur University once more for their explanation, before they came
to their conclusions ?

Mr. G. 8. Bajpal: 1t was not necessary to refer that letter to the Uni-
versity of Nagpur. The Government of India, on the basis of material
tacts before thew, esme to the conclusion, and they reported that conclu-
sion to the University of Nagpur. There is nothing to prevent the Nagpur
University from approaching the Government of India again.

FraNCHISE YOR NON-CEYLONESE RESIDENTS IN CEYLON,

801. *Mr. 8ri Prakasa: Will Government be pleased to state whether
it is a fact that in the case of non-Ceylonese residents in Ceylon, the
franchige is limited by the application of (i) a literacy test, as a result of
which proficieney in Indian vernaculars (barring Tamil which is recog-
nised a8 a vernacular of Ceylon) does not qualify one for the vote, while a
smattering of Enclish does, and (ii) an income test which nearly 95 per
cent. of the Indians in Ceylon are unable to satisfy?

Mr. G. 8. Bajpal: No, Sir.

Mr. Sri Prakasa: Have Government taken any action on the Resolution
passed by this Assernbly in 1980 on the motion of Pandit Hirday Nath
Kunzru?

Mr., G. B. Bajpal: As a matter of fact, it was in consequence of the
action tuken by the Government of India on the Resolution passed by this
House that the Secretary of State for the Colonies revised the original
terms of the Ogder in Council so as to make five years’ residence with
declaration of intention to reside in the Island sufficient for eligibility for
the vote.

Mr. 8ri Prakasa: What about the literacy test ?

Mr. G. 8. Bajpai: This is only an alternative test: that is to say, for
those people who do not qualily residentially they may seek election under
this.

Mr. T. 8. Avinashilingam Ohettiar: Am I to understand that people who
do not reside thero for five vears hut who are literate are eligible for votes?

Mr. G. 8. Bajpai: Thero are two qualifications—they are alternative to
cach other. Oue is the residential qualification: five vears’ residence and
intention to continue to reside in the island permanently or indefinitely.
The other is the possession of a literacy qualification coupled with a pro-
perty qualification. These are the two qualifications.

Mr. T. 8. Avinashilingam Ohettlar: Even if they do not reside?

Mr. G. 8. Bajpai: That is so.
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Prof. N. G. Ranga: Regarding the literacy qualification, is it no
; t & fact
that there are a large number of Telugus in Ceylon and they do not h::e

the advantage of satisfying this lite test :
cular of Ceylon is Tamil ? Herwey , 88 the only recognised verna-

Mr. G. 8. Ba ¢+t Weh ha . )
anybody in ceylé‘.?’ ave had no representations on that subject from

Mr. Srl Prakasa: May I know, Sir, if the i .
the Ceylonese as it is for Indians ? , if the income test is the same for

Mr. G. 8. Bajpal: It is a general test; it applies to everybody equally.

DiscHABGE OF INDIANS ™M CRYLON.

5 3(()12d‘lhr. 8!1 Prakasa: (a) Is it & fact that a certain Ceylon Local
z :;r ischarged without grant of pension or gratuity, 180 Indians who
been employed under it for a considerable length of time, and that
other cases of the same nature have happened not only in Local Board
but in other departments of Government as well ? ’ ‘
_ (b) Is it a fact that representations were made to the Director of Educa-
tion in 1931 on behalf of some Indian teachers against an Assistant Inspect-
or of Schools who had shown pronounced anti-Indian bias, and that no
enquiry was held?
(¢ How many Indian teachers employed in Ceylon have had to leave
service since 1980?

Mr. G. 8. Bafpai: (a) In 1931 the Urban District Council, Moratuwa,
decided as a measure of economy, to have the work of scavenging and
road-sweeping dooe on contract and as & result discharged 180 labourers.
Thevy were not given any gratuity because they were not eligible for it.
Government arc not aware of any other case of that nature.

(b) In 1930, representations were made to the Agent of the Governmineng
of India in Ceylon alleging that a District Tnspector of 8chools had shown
bias against certain Indian teachers employed at Jaffna, which were hrought
to the notice of the Governnent of Ceylon. The Director of Fducation en-
quired into the allegation and found it groundless. The Government of
India are not aware whether any representations were also made to the
Director of Education direct.

(c) Government have no information; but have made inquiries.

Mr. Sri Prakasa: Is it not a fact, Sir, that the person who wan asked to
inquire wna the same person against whom nllegations wers made? J have
the facts hefore me.

Mr. G. 8. Bajpai: Well, Sir, T have no further information that T cen
give to the House. Tf my Honourable friend is in possession of any fncts
which give rise to the thought that the inquiry was incomplete, T shall be
glad to communicate the facts to the Agent of the Government of India
in Ceylon for such action #s he may desirc to take.

Prof. N. G. Ranga: Will the Honournble Member try and ascertain the
pumber of Indian teachers employed in Ceylon who have had to leave that
service in 18807 :
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Mr. G. 8. Bajpal: Well, Sir, I ean assure my friend that it any attempt
at racisl displacement of any section of Indian teachers or others had been
attempted, the Agent in Ceylon would have brought the matter at once to
the notice of the Government of India.

DISQUALIVICATION OF INDIANS POR COMPETITION FOR SERVIOES IN OFRTAIN
ForEIGN COUNTRIES.

803. *Mr. Sri Prakasa: I it a fact that Canadians, Australians, South
Africans, Ceylonese, etc., can compete for the Indian Civil Service, and
that Indians cannot compete for their services or get any other equal
rights?

The Honourable Sir Henry Oralk: Canadians, Australians, South Afri-
eons, snd Ceylonese, in common with other British subjects, can compete
for the Indian Civil Besviee in London. As regards the admission of In-
dizns to the Ceylon Civil Service, I would invite the Honourable Member's
attention ta my reply to Mr. Samuel Aaron’s question No. 456 on the 22nd
February. So fur as the Gavernment of India are aware, there is no statu-
tary bar to the appointment of lawfully resident Indians to the civil services
of the dotninions mentioned.

Mr. M. Ananthasayanam Ayyangar: Muy [ know, Sir, if there are any

Indians in the Civil Service of other Dominions ?
The Honourable 8ir Henry COraik: Not so far as I am aware.
Mr. T. 8. Avinashilingam Chettiar: Will the Honourable Member kind-

ly read the answer to Mr. Samuel Asron’s question ?

The Honourable 8ir Henry Oralk: [t was answered only a few days ago,

but the reievant portion wus this. I was asked:

“Do Govervmout propuse to cunsider the advisabil.ty of addressing the Governmeat
of Ceylon fur grasting reciprocal righta to Indians in this regard!”

My reply wim:

“The question of asking the Government of Ceylon to reconsider their policy in
this matter was fully examined same years ago, and the conclusion reached was that
it was very doubtful 1f any useful purpose would he served by such an attempt. 1
mgv add, however, that the question of tho axclusion of the Ceylonese from the
Indian Civil Service under the new Couatitution is under di ion with the Secretary
of State.”

Mr. President (Th: Honourable Sir Abdur Rahim): The Chair would
point out to the House that when an answer was given to the House only a
fow dava ngo, it is sheer waste of titne of the House to ask the Honour-
able Government Member to repeat the answer.

D18QUALIFICATION OF INDIANS TO GRT CROWN LaANDS ¥ OxYLON.

804. *Mr. Sri Prakasa: Is it o fact that owing to recent legislation,
Indians oannot get Crown lands in Ceylon?

Mr. G. 8. l!:jpll: The attontion of the Honourable Member is invited
to the answer given by me to Mr. Abdul Matin Chaudhury's question
No. 1 on the 5th February, 1985.

SAFEGUARDING THR INTRRESTS OF INDIAN EMigRANTE TO CEYLON,

8035. *Mr. Sri Pyakasa: Has the attention of Government been drawn
to the debate in the Ceylon State Council on December 18, 1084 and,
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i## »o, do Government propose to take any stops to safaguard the interests
of Indian emigrants to Ceviom?

Mr. @. 8. Bajpal: I would refer the Honourable Member to the repliea
given by me to Professor N. G. Ranga’s question No. 428 and Mr. Samuel
Aaron’s question No. 457, on the 22nd February.

Mvol. M. @. Ranga: Has any reply heen recsived from the Colonial Seo-
retary to the representations made by the Government of India?

Mr. G. 8. Bajpal: No occasion has sriseu for auy representation om this
'question to the Beeretary of Btate for the Celonies.

EMrLOYMENT oF WOMEN IN GOVERNMENT OF INDIA DEPARTMENTS.

806. *Mr. Sri Prakass: (a) Will Government plesse state in what
departments and for what kinds of work they employ women?

{b) Is there a bar for the employment of a married woman in any of
these?

(c) If not. ure Government prepared to see that married women are
emploved for lesser number of hours than others and are given proper
leave, with full pay, for sufficient periods at times of confimemoent?

The Honourable Sir Henry Oralk: (n) 1 preswue that the Houourable
Member's question refers to the Depurtments of the Guvernment of India
Secreturiat.  If so, Indics are gencrally employed as clerks, and sometimes
a8 stenographers.

(b) There is no bar to the employment of married lady clerks on the
aivil side of the Socretarist, but in Army and Royal Air ‘Force Heudquarters
it is the rule that lady clerks should resign on marriage.

(¢) Government do not consider it necessary to reduce the number of
working hours for married lady clerks. The contingency contemplated by
the Honourable Member is provided for in the rules under which maternity
deave on full pay is admissible up 0 a period of three months, and lesve
of any other kind may be taken in continuation thereof on production of a
medical certificate.

Mr. Sri Prakasa: What about the women employed in the Telephone De-
partment ?

The Homourable Sir Frank Noyoe: There is no bar ayainst the employ-
meut of married women in the Telephone Departinent; there is, in the
Telegraph Department.

Mr. 8ri Prakasa: What about parts (b) and (¢) of my question as re-
gards women employed in the Telephone Departmient ?

The Honourable Sir Frank Noyce: I should require nctice of that ques-
tion.

Mr. Sri Prakasza: Nctice bas already been given.
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The Hounourabls Sir Henry Oraik: No, Sir; I said I presumed that my
Honeurable friend's question related to the Departments of the Government
of India Secretarint, and my answer only covered the women employed
in the Secreturiat.

Mr. Sri Prakasa: | did not mention the Secretarist at all.

The Honourable Sir Henry Oralk: Then, you should have asked the
question to the Department concerned. .

Mr., M. Ananthasayanam Ayyangar: Why is this discrimination made?
Are not married women allowed to continue as clerks in the Royal Air
Force ?

Mr. G. R. . Tottenham: ] have explained before that both in the Army
Headquarters and in the Royal Air Force, the view held is that when these
lady clerks get married, they have other interests which occupy their minds
to the exclusion of official matters.

CeNSORING OF PRIVATE CORRESPONDENCE.

§07. *Mr. Sri Prakasa: (a) Will (Government please state on what
prineiple they censor private correspondence ?

(b) Are Government aware that in the process of censorship, large
numbers of letters get inordinately delayed or even lost or are put in
wrong envelopes?

(¢) Are Government aware that the regumming after censorship is so
clumsy that letters have {o be torn out of their envelopes?

(1 Are Government prepared to offer any relief to those who may feel

that they are being unnecessarily harassed and wronged by the censorship
on their correspondence?

The Honourable Sir Henry Oralk: (n) T would refer the Honourable
Moember to the provisions of section 20 of the Past Office Aet which pro-
vides for the interception of correspondence.

(hY and (¢). RKo.
(Y Does not arise,
Prof. R. G. Ranga: Is the Honourable Member aware that the corres-

poudence of a large number of Honourable Members of this House is tam-
pered with by the postal authorities and the police ?

The Honourable Sir Henry Oraik: No, Sir.

Mr. 8. Satyamurti: \What are the principles on which the Government
are now enforcing the sections of the Indian Post Office Act in respect f
censoring correspondence ?

The Honourablie Sir Henry Oraik: [ would refer the Honourable Member
to the provisions of the Act iteelf.
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O
Mr. 8. Batyamurti: I want to know how it is being worked, for instanee,

in respect of the correspondence of Members conneeted with the Indian:

National Congress? :

The Honourable Sir Henry Oralk; 1 am not prepared in the publie in-
erest to disclose any further information on the subject.

Mr. 8. Satyamurti: Is there any censoring at all being done?
The Honourable 8ir Henry Oraik: 1 have nothing to add.

Pandit Govind Ballabh Pant: Is the Honourable Member aware that the
correspandence of certuin Honourable Members of this House is censored at
the Dethi Post Office ?

The Honourable 8ir Henry Oraik: No, Sir; 1 am not aware of it. a

Pandit Govind Ballabh Pant: Will Government make an inquiry into
the matter? :

The Honourable 8ir Henry Oraik: I have said, Sir, that I am not pre.
pared to disclose any further information regarding the working of the
provisions of certwin sections of the Post Office Act.

Pandit Govind Ballabh Pant: I am not asking for any disclosure to be
made. My question is whether Government will be pleased to make an
inquiry into the matter as to whether the correspondence of any Honour-
able Member of this House is tampered with by the Censor?

The Honourable 8ir Henry Oralk: No, Sir.

Mr. Sami Vencatachelam Ohetty: Muy I know if the Home Member's
correspondence also i8 censored ?

The Honourable Sir Henry Oraik: Possibly.

Mr. Sri Prakasa: Wili Government be pleased to instruct tho post offices
to regum the letters that they censor, more properly than they do now?
It is very hard to pull these letters out. 1 can lay a number of those
detters on the table if the Honourable Member wants,

(No answer.)
ImrorT o WHEAT IN INDIA.

808. *Mr, Bri Prakasa: (n) Has the attention of (Qovernment heen
drawn to the figures regarding imports of wheat in Tndia during the period
April. 1034 to January 1935, as published in the Indian Trade Journal of
February 14, 18357

(b) Is it a fact that Calcutta imported 2,068 and Bombay 4.464 tongs of
foreign wheat during that period? If so, what was the protective duty
realised on this? If anything has been realized, how is it that under the
Indian Customs Revenue Return up to the 31st Jauwuary, 1635, published

¥
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ulh Indian Tzads Jowrnal of February 14, there is no mewtion of €he

vealisation of any income from this source?

(c) What quantity, if any, was exported out of this to cover the terms
of the Pinance Depariment (Central Revewue) Motifiention No. H, duted
April 9, 19327 I # is true that Caloutta exportad only 141 tons dwriag
this period, why was protective duty not realised on the balance?

(d) Is it a fact that the duration of protective rate of duty ends on
March 1, 1935? If w0, do Goveramené proposs te briag in & Bill to
eontinue that or any enhanced duty on foreign wheat ?

The Hanourchie Sir Joseph Bhore: (s) Yes.

(b) The reply to the first portion is in the affirmative. As regards the
second partion, no duty has been realisad. The entire qmﬁtﬁ imported
into Caleutts wus passed free under the Finance Department Notification
No. 14, dated the 9th April, 1082, Of the 4,484 tons of wheat imported
into Bombay, 1,088 tons were allowed free entry under this Notification
and the balance is still lving in bond. The reply to the last portion does
not, thorelorc, arime.

(e) Information regarding the first portion of this part is being obtaimed
mnd will be supplied to the House in due course. As regards the second
portion, the figure of 141 tons mentioned by the Honourable Member re-
presonts Indian wheat and not wheat tour exported from Tndia.

(d) The present operation of the Wheat (Import Duty) Aet i up to the
81t Muarch, 1985, Tha question whether it should be oxtended is under
conrideration.

Mr. 8ri Prakasa: How long will Government take to consider this maiter ?
There are not many days loft now ?

, The Honourable Sir Jossph Bhore: The consideration is almost com-
plete.

Prol. N. G. Ranga: When do Government expect to reach a detision
regarding the extension of the import duty on wheat ?

The Honourable Sir Jeseph Bhore: I have already given a reply to thws
question in amawer to my Honourable friend, Mr. Sri Prakasa.

“ !r T. 8. Avinashilingam Chettiar: What is the result of the considera-
on’

Beth Haji Abdoola Haroom: Ins it not a fact that Government have alreadv
grantod protection to wheat ? '

The Honourable 8ir Joseph Bhore: My Honournble friend knows that
there is an import duty on wheat and it extends up to the 81st March this
year.

8eth Hatl Abdoola Haroon: Mar T knsw whether Government will on.
hance the imrert Auty on wheat, or Jda they pmpose to have an exciee dutsy
on Wheat just na they bave i excire {uty on sugar?
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An Hooourable Mamber: Do you want an excise duty?

The Honeurable Sir Joseph Bhore: | am afraid | oannot follow wy
Honourable friend at »ll.

SELECTION GRADE POSTS ABOLISHED OR CONVERTED INTG Trwwm-Scanm
APPOIMTMENTS IN THE PoST OFFICES AND THE Rannway Mam Szxviom.

S, *Mr V. V. @Gir: (1) Will Government he pleased to state the
number of the selection grade posts in each designation that were aBolished
or converted into time-scale appointments in each designation in the Poat
Ofiice and Railway Mail Service up to the 81st Deceinher, 19847

(bY Wag the abolition or converasion effected in acconlance with any
#ixed testa? If so, what testa?

(¢} Will Government be plensed to state bow many additional selection
grade posts were aunctioned and in what offices nccording to requirements
during the period from the 1st April, 1082 to the 318t Docewmnber, 108472

The Honourable Sir Frank Noycs: Informstion has been oalled for and
a reply will be placed on the table of the House in due course.

APPOINTMENTS BETRENCHED IN OERTAIN CADRES or THE PosTs AND
TELEGRAPHS I)EPARTMENT.

810, *Mr, V. V. Giri: (n) Will Governinent be pleased to lav on the
tuble a statement showing, Circle by Circle, the number of appointments
wetrenclied in cash of the foliowing csdres sinse the commensament of the
setrenchment operationg up to the 3kt December. 1934 :

(i) ordinary timne-scule clerks and sorters;

(i) Lower Division olerbs and sorbess;

(iii) Postmen;

(iv) Village Postmen;

{v) Overseer Postmen;

(vi) Runaers;

(vii) Packers;

(vid) Mailguseds; snd

(ix) Van peons?

(b; Has the retrenchment in the cedres of Postal clerke and soréers
been regulated according to the standards laid down in the Bewoor Time-
tests ? If so, will Government please state if additional staff is also sano-
‘tioned in the Post Office and Railway Mail Bervice if justified by those

standards ? If pot, what ngreement is made to wake up the shortage of
staff caused by the one-sided application of the Bewoor Time-test for the

purpose of retrenchment orly ?

The Honourable Sir Prank Noyce: (a) Government regret that {hey are
umable to furnish the information as it collection would involve ah undua
eupenditure of time snd lsbour. '
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(b) The stamdards laid down in the Bewoor Time Test were used as
-guides for determining Lbe reductions justificd in the strength of an office
or establishinent.  As regards additions to staff, Heads of Cireles were order-
ed to make a careful review of the work und actual conditions in each case
and if they were satisfied that sdditional staff was neecssary for any office
.or sstablishinent they were uuthorised to trunsfer to that office or vstablish-
ment posts found to be surplus elsewhere.

Mr. Lalchand Mavalrai: May [ know if the retrenchment in the Postal

Departoent has stopped or it is still going on?

The Honourable 8ir Frank Noyce: I think there is a question on that
later on the paper.

Prof. N. G. Ranga: Is it not a fact that as many as 1,500 postmasters
have boen retrenched because of the abolition of the village branch post
offices ?

The Honourable 8ir Frank Noyce: | uin sorry 1 cannot give my Honour-
able friend dofinite figures on that paint.

Prol. X. G. Ranga: Do Governiment propose to increase the number of
village post offices ?

Mr. President (The Honoursble Sir Abdur Rahim): That question does
not arise.

SELeoTIoN GRADE APPOINTMRNTS IN THE Poer Orrioms anD THE Ramway
Man. 8Sexvios.

811. *Mr. V. V., Girl: (a) Will Government please state the total
number of selection grade appointments in the Post Offive and Railway
Mail Service ?

(b) What is the pereentage of such appointments ag compared with
the te.tal munber of :

(i) clerical appointments both in the ordinary and lower division
time-scales, and

(i} sorters’ appointments both in the ordinary and lower division
timo-soales ?

The Honourable Bir Frank Woyee: Information has been ealled for and
will be placed on the tsble of the House in due course.

Rerorr or Tar PostaL Enguiay CoMuTrTER.

B12. *Mr. V. V. Girl: (a) Will (iovernmeant be plensad to stnte when
the Report of the Postal Enquiry Committee will be published ?

(h) Will Qovernment pleasa place on the table a brief eummary of the
recommendations of the Commitiee pending publication of the full
Report? 1If not, why not?
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" “{c) Tn view of the assutance given by the Honoursble Maember, for
Industries and Labour in his specch on the floor nf this House on the
10th March, 1934, will the report of the Committee, when published, be
examined by the Director Uenerul of Posts and Telegraphes in close
‘consultation with the All-ludia (including Burma) Postal and Railway
Mail Service Union and other recognised Scervice Unions, niost affected
by the recommendations made therein?  If not, why not, and what proce-
dure do Government propose to follow?

(d) Do Government propose to give an opportunity to this House to
aiscuss tho recommendations made by the Committee before arriving at
any final decisions on them? If not, why not?

The Honourable Sir Frank Noyce: (a) It is not the intention of Govern-
ment that copies of the report should be made uvailable for purchase by
members of the public, if this is what the Honourable Member means by
the term ‘‘published’”.

(b) The report is now being printed and as soon as printed copivs are
svailable, copies will be placed in the Library of the House. Tn the ciroum.
stances Government do not consider it nccessary to accept the Honourable
Member's suggestion.

(¢) Government understand that the Diroctor (ienerul of Posts und
Telegraphs will supply a copy of the report, when printed, to the All-lndia
(including Burma) Postal and Railway Mail Service Union and other recog-
nised service Unions, the members of which may be affected by tha cecom-
mendations of the Committee, and will awnit their views for a reasonsable
period before submitting to Government his views on those recommenda-
tions. The latter part of the question does not arise.

(1) The Committee wns a departmental committee und its report is of
a highly technical charucter. For these reasons Government do not con-
gider that any uscful purpose would be served by a formal discussion of
the report in this House. It will, however, be open to uny Honourable
Member to call the attention of Government or of this Houre to any parti-
cular recommendation of the report in the ususl wny,

Mr. V. V, Giri: Will Government be pleased to  place it before the
Standing Finance Committee before passing final orders?

The Honourable 8ir Frank Noyce: No. 1 hardly think that the Stand-
ing Finance Committee would be a suitable body for a discussion of this
report. I may point out to mv Honourable friend that we now have a
Posts and Telegraphs Advisory Committee, and if the Government of India
pass orders or propose to pass ordcrs vitally affecting the interests of the
staff, that is the Committee which they would naturally eonsult.

Mr. V. V. Giri: Then, does the Honourable Member propose to place it
before the Posts and Telegrapha Advisory Committee?

The Honourable Sir Frank Noyce: Aa T said. if we find that we projuse
to rass anv orders vitally affecting the interests of the stafl, we should
certainly place the matier hefore that Cominifter, Tn anv case, T think
it is but natural that we ghould discvas with that Committes what we
propwe ta do bafore any orders are definitely promulgated.
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Reramwonamenr Coxonasioys 18 THS PosTs AMD TELEGRAPEE DEPARTMENT

818. *Mr. V. V. @iri: (a) Will Government be pleased to state why
the rotrenchment concessions were continued in the Posts and Telegraphs
Department, while they were withdrawn from other Departments afier
the 81ist March, 1984?

{b) Do Government propose to continue the concessions in the Posts
and Telegraphs Departuent beyond March 81, 19352 1f so, what are the
rensons? 1 not, why not?

The Honourable Sir Frank Noyce: (1) Letrenchment concession in the
Posta and Telegraphs Department were oxtended up to the 31st March,
1835, beennse all retrenchiments had not been completed by the 31st March,
184,

(b) The reply to the first part is in the negative. The second part does
not arise. As regards the thind part, the reply is that it is expected that
genernd retrenchment will have been completed by the 81st March, 1935.
buch decresses in staff as may be justificd in future, as the result of re-
arganisations, changes in methods of procedure, fall in traffic or for amy
other reasuns, will be carried out in the ordinary eourse as vacancies oceur

DaiLy Srreap-over oFr WoBKING Houns or EacH FacTory.

814, *Mr. V, V, Girt: (a) Will Government be pleased to state whether
uny record of the daily spread-over of working hours of each factory is
{aquiw;l to bo submitted to the Factory Inspectors under the present regu.
atlons

(b} Will Government be plessed to state whether they propose to talss
any setion to limit the sprend-over of work so us not to result in the abuse
of the existing provisious of the Factory Act?

The Honourable 8ir FPrank Noyce: (a) Yes. The notice of periods for
work which must be prepared under sections 39 and 55 of the Factories Act
has to be sent to the Inspector and it shows the spread-over for both adults
snd childeen.

(h) Government do not propes: w reduce the liwits of spread-oxer which
came into force as rocently as 1st January last.

Mr. V. V. Girl: Have Government received any complaiuts froma the
warkers or workers' orgunisations in the provinces that there have been
abugen in this matter of spreading-over?

‘The Honourable 8ir Frank Noyce: No. I hardlv imagine that the Gov.
ertanent of Tndin would reccive any eomplaiuts on that point. They would
more correctly be adidressed to the Loeal Governments who administer the

Act.

GRANT oF A Passrort 1o MR. J. M. ADHIKARI, INTRRNED AT Buarur, rox
Mzpicar TREATMENT 1N LOXD(X.

815. *°Mr. V. V, Girl: (a) Is it a fact that Mr. J. M. Adbikari, who is
now intemed at Bijapur, applied to the District Magistrate, Bijapur, far
# passport to Europe to obtain proper medical treatment in lLondon ?
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(b) Will Government be pleased to state whether they propose to afford
Bim necessary facilities for getting proper medical treatment in Europe
and not available in India, by granting him a passport to Europe?

The Monourable Sir Henry Oraik: (a) nnd (b). Mr. Adhikari applied for
a passport last year to proceed to Europe for medical treatment, but his re-
quest was refused by the Local Governinent; in view of his past communist
activitica and his previous record it was considered undesirable to permit
bim to go abroad there being guod roasons to believe that the real objeet
of h's journey was to attend a meecting of the Communist International at
Moscow. The Government of Indin see no reason to interfere with the
Local Government's decision in the wmatter. 1 should add that in Decem-
Ser, 1934, the Bombay Government grinted him permission to proceed to
Bandra for medical treatiment for a period of one month,

Mr. V. V. Girl: Are Government awupe that Mr. Adhikari is suffering
from a disease hy name Hemophilia, for which there in no remedy in this
country, but only in England, and in thoge circumstanees, will thev be
pleased to consider the advirability of granting hix request ?

The Honoursble Sir Henry Oralk® T am not aware of that.

Mr, 8. Satyamurti: Will Governmunt make an  enquiry, and find out
what his health is like?

The Honourable 8ir Henry Oralk: I'he matter is cutirgly within the
diseretion of tha Local Government, and 1 do not wee why the Government
<f India should make any enquiry.

Axarcapairion oF Ciassss II amp 111 or CLurxs @ ™z Orrior or THE
Cuizr AccounTts Qrricer, NorTH WreerxrN Ranwway.

816. *Mr. K. M. Jedhs: (n) la it a fact that classes IT and ITI of
<larks employed in the office of the Chief Accounts Oficer of the North
Western Railway have been nmnlgamnated, therebv ruising the maximum
of the lowest grade of clerks of that office to Rs. 00 per mensem?

(b) Is it a fact that the maximum of the lowest class of clerks
exaployed uader the Agent, North Western Railway, is Rs. 80 per mensein?

(¢) Will Government he pleased to state if they have in contemplation
a similar amsigamation of the two coriespendiug clusses of clerks of the
said parallel organization of the same Railway? If not, will Government
be pleased to state the reasons of 8o vast a difference in the seales of pa
of the lowest class of clerks of the two Departinents of the sume Railway

Mr, P. R. Ran: 1 would refer mv Honourable friend to the reply given
by me in this House on the 220d Februwry, 1935, to Bhai Parman Nand’s
unstarred question No, 64,

ApoLrrron or DurLicate SErs or RRGISTEES MAINTAINED BY THBE
Dimsional SUPERINTENDENTS oF TER NorE Wasreex Ramwway,

817. *Mr 8. K Hosmanj (on behalf of Mr. N V. Gadgil): s it n fact:

(1) that the duplicate sets of Registers of Works and TRevenue
Allocstion Registers maintained by the Divisional Supes-
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intendents of the North Western Railway were abolished some
three yecars ago;

(ii) that this resnlted in the amplification of the corresponding sets
of these Llegisters maintained by the Accounts Department;

(ifi) thut the strength of the staff employed on the upkeep of these
registers in the Accounts Department was uugmented by
transferring some of the staff of the Divisional Buperinten-
dents rendered surplus due to the sbolition of the said
duplicate sets; snd

(iv) that the stafl so transferred to the Accounts Department is
still not cntitled to the privileges granted to the Accounts
staff; if so, why?

Mr, P. R. Rau: (i) Yes.

(ii) Yes; the Works Registers were amplified to a slight extent.

(iii)) Yes.

(iv) The staft so trunsferred continue to be part of Divisional Superin-
tendents’ offices and the Government see no reason to alter the rates of
pay and other privileges merely because for administrative convenience
thoy are asked to work under s particular Divisional Officer, viz., the Divi-
sional Accounts Otficer instead of the Divisional Engineer.

8ussoy or FinanoiaL HELP GIVEN TO THE ASS0CIATED PRRSS NEWs-Aomnor,

818. *Pandit Nilakantha Das: (a) Will Government be pleased to state
how much subsidy or financial help is given, directly or indirectly, by
(Government to the Associated Press news-sgency, and for what services?

(b) How much subsidv or finaneial help is given by Government
scparately, to other news-agencies and newspapers?

(¢) 1s uny financial help given hy Govermment to the Pree Press and
the United Press? If not, why not?

(1) What is the eriterion of judging the desirabilitv of giving financial
help to news-aponcices and newspapers ?

(e} Ix pro official and anti-Congress propaganda a necessary qualifica-
tion, for a paper or & news-ageney to reecive Government help ?

The Honourable Bir Henry Oraik: (n) and (b). The Government of India
do not sihsidise any newspapers or news agencies.  They, however, pay
the Indian News Ageney. an ordinary commercial terms, for the supply ol
its news telegrams to cortain sclected officers.

(e) The Government do not subscribe to the news-serviee of the Free
Preas or the United Press as they do nat consider it necessary to supple-
ment that of the Indinn News Agency.

{d) snd (v). Do not arise.

Mr. T. 8. Avinashilingam Ohettiar: What it the amount that the Gov-

ernment pav the Indian News Agency every year?

The Honourable Sir Henry Oraik: The Government of Tndia pay
Re. 12.000 n vear plus R, 360 a year from the Posts and Telegraphs and
Re. 170 a vear from the Army Department.  The total is Re. 12,530,
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Pandit Nilakantha Das: What is the subscriptions of Rs. 71.000 for

News Agencics under the **Mirecllaneous™ Demand for Grant?

The Honourable Sir Henry Craik: T have said that total amount paid
to the Indian News Agency 1s Rs. 12,530,

Mr. M. 8. Aney: The Honouruble Member is referring to an item of
Re. 71,000 under the ‘‘Miscellaneous™ Demand.

The Honourable 8ir Henry Oraik: That has got nothing to do with the
Indian News Agency. It possibly includes Reuters. That ia an entirely
different service.

Pandit Nilakantha Das: Is not the A. I’ 1. a branch of the Reuters in:
India?

The Honourable Sir Henry Oralk: 1 understand Reuters is an entirely
different organization.

Pandit Nilakantha Das: Is it a monopoly price that is paid to the Indian-
and other News Agencies, or is it douve by tender?

The Honourable Sir Henry Oralk: I must have notice of that.

FrLLing UP orF VacaANCIRS IN THE PosTs or READERS 1IN TAR GOVERNMENT-
oy Inpias PrEss, Nxw Dzrur.

819. *Mr. N, M. Joshi: (a) Iait a fact that all the newly oreated

ts of Readers in the Government of India Press, New Delhi, are
being filled only by promoting copy-holders ?

(b) Are Government aware that under Hand Book Rule 184 it is laid
down as follows:

**To read proofs cficiently the Reader must mnwu 8 good genersl educat:on and & .
practical knowledge of the art of typography, Readers have peculiar duties and they
require special qualificationa for the efficient performance of those duties. It is there-
fore a mistake and one of not Infrequentoccurrences in India for any tolerably well
educated man to wmagine that with a little practice he would become a Reador not-
withstanding that technical knowledge is lacking.”

(c) Is it a fact that the Manager, Government of India Press, New
Delhi, does not follow the Hand Book Rule aund has appointed non-
technical men as Readers? If so, why?

(d) Is it a fact that technical men with long service and drawing
maximum of the scale for years, possessing both educational and technical
knowledge of the work of typography, are not being appointed as Roaders ?
If s0, what action do Government propose to take so that the technical
men shall secure some of the appointinents as Readers?

(e) Is it a fact that the Controller. Printing and Stationerv, hae passed
an order that non-technical copy-holders shall always bLe given preference
as Readers, no matter whether they may be junior in length of eervice
and pay, etc., compared with senior technical men of other Branches?

(fy Is it a fact that under Rule 27 of the Hand Book of the Govern-
ment of India Presses, rven oulsiders are ¢ligible Tor appointments as-
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Readers after s proficiency test? If so, why are men, already in the
samceH a.df,! t;m Press and working in the technical Branches, not appointed
a8 Readers?

(R) Is it n fact that the Manuger of the Government of India Press,
New Delhi, had just recruited am outsider as a LReader in the top-mast |
grade without any proficiency test, in spite of the joint petition of Senior
Rendem protesting sgainst thut recruitment? If ‘co, why are the men
alrcady in service in the Press not sppointed as Readers?

The Honourable 8ir Frank Noyce: (a) No.

tb) Yes.
[(?} No.

(d) I am not olewr 4o which men the Honoursble Member is referring,
but I nm asking the Controller to consider the question of framing some
dofinite rule for appointments to the Keading Branch.

(e) To safeguard the interests of the men of the Reading Pranch, the
Controller of Printing and Stationery directed that the men of the other
Branches, who qualify in the examination for reanders, should not be given
preferunce on account of their length af service, pay, ete., over the men of
the leading Branch who also qualify.

(f) The reply to the first part is in the afirmative. As regards the
sccond part, men working in the other Branches of the Press who have
qualified are eligible when quslined candidates are not  available in the
Reading Branch, , .

() The man appointed 15 » graduste who hed complcted fiv  vears'
training ns an apprentice in the Caleutta Press and is better quahfied for
the post than others in the Reading Branch.

EArNINGS OF THE NORTH WESTRRN RalLwAY FROM Passenoar Tasrma.

82¢0. *Bhal Parma Nand: Wil Govermmend be pleased to state the
-earnings of the North Western Railway from passenger traffie during
1834 as compared with 1938, together with the number of passemgers
-earried?  Will Government please give Lhis information
(i) for passengers up to 50 miles;
(ii) for passengers frora 50 %o 300 miles; and
(i) for passengers travelling over 300 miles ?

Mr. P. R. Rau: 1 lay on ¥he table the information asked for by the
Hovournble Member.

Statement showing the aumb» of and carnings frem passengers carried on the North WWestern
Rii'wa), +2°l d'ng nilitary pissengers und gassengers Loldng sesom ti-tets.

1932.33. ! 1933.34.
Miles. i 2 e

 Number of [ “Namber 4 7| _

. passengeTa. Earnings. pmmengers. Enraings.
. B L | 140050
I 4,137,361 1,48.33.487 45,9, v
51 -0 12,008,550 | 3,39,73.2u8 12083402 | 2348873
Over 300 992,203 74.44,333 %99,640 * 09.46,43¢
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Sy, Imichand Wuvairal: . , contiil: the pessengers, first
mﬂ&auuﬁdﬂﬁ:ﬂohm,%m clats? ° sinaa.

My. P. R. Rau: All ‘passengers.

QuaLirrive Exammeawon »orR Raapkrs’ Posts IN THm GovErwuENT OF
Iweia Papss, New DxLm.

821. *Bhai Parma Nand: (u) Will Government be pleased to state if it
is o fact that s qualifying examiaation #or Readem’ poste was held am tho
1lUth end 12th November, 1834, in the Government of Indis Iress, Now

Delhi, and out of 36 candidutes, 14 were deslared as suocessful and quadis
fied?

(b) -Are Qovernment aware that the examination wae held for testing
the qualifications of all the candidates for the posts of leaders? If so, why
was the same set of examination papers not given to all the candidates?

(c) Is it a fact that onc group of candidates, for special reasons, wab
exwniined separately and if so, why ?

td) Is it u fuct that the cundidates other than the group referred to m
part (v) above, were examinod after two duys? If so, why?

(¢) Do Government propose to make enquiries  into the matter and
declare the examination of both the groups null and void, because «ll the
esndidates were mot examinod 8t the same time?

(f) T8 it ulso & fact that the successful candidates from the first group
have alrcady been appointed as Readers and Revisers, and successful
candidates of the second group have been deprived of promotions? If so,
what was the intention of the Manager in making two groups?

(@) Is it a faet that on the publication of a letter in the Jindustan
Times in November, 1034, from the Bueretary of the Clerks Uuion, the
Controller, Printing and Stationery, has declared the examination of the
second group aull and void?

(h) Ts it also & fact that the said letter was found to be a forgery snd
contradicted by the Secretary of the Clerks' Union in the same paper? 1If
so, why did the Controller, Printing and Btationery, take action on false
reports ?

The Honourahle Sir Frank Noyce: (a) Yes.

(b) The answer to the firat part is in the afirmative. As rega:ds the
second part, the proof reading paper was the same. The others were
different. Tt is obviously undesirable that candidates examined on different
dates should have the same paper.

¢c) and (d). The two groups were examined on different days, becnuse
the (}\)lmmger considered that there was insufficient accommodation to per-
mit of their being examined simultanecusly. .

(&) The Controller is enquiring ito the instber with & view to consider
Ing whether any further action is necessary. ' y

f) Certain candidates from the first zroup have received promotion:
no&:)smliddus from the secord group Was bLeen appotmted. | hnve aiveady
given the answer to the second part
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(8) The letter roceived the attention of the Controller, but, as. I have
said, the question of the action, if any, which may be necessary is under
his consideration. baaria

(h) The authenticity of the letter was denied, but some of the facta in
4t were correct.

3

Bhal Parma Nand: May I know whether the examination paper that:
was set for the second group was almost the same as that which was set
for the first group?

The Honourable Sir Frank Noyce: I have no information on that point,
but, as I have already informed my Honourable friend. the Controller is
inquiring into the whole matter. )

DuTies o¥ NUMBER-TAKERS ON THE NORTH WESTERN RAlILwWAY.

822, “Bhal Parma Nand: (u; Will Governinent be pleased to etate the
-duties of Number-takers employed on the North Western Railway?

(b) Are their duties similar to those performed by Assistant Train
Examiners on the Fast Indian Railway?

(e) Is it o fact that most of the Number-takers on the North Western
Railway are literate, and some of them are Matriculates?

(d) In it a fuct that on the Enst Indian Railway promction to the grade
of T'rain Examiners is made from Assistant Train Examiners, but on the
North Western Railway the Number-takers are not considered eligible for
promotion as Train Kxaminers? If so, what is the reason for this differentia-
tion ?

Mr. P. R. Rau: With your permission, Sir, [ propose to reply to ques-
tions Nos. 822, 823 824 and 825 together. 1 have called for certain in-
formation and will lay a reply on the table of the House in due course.

TRAIN EXAMINERS OX THE NORTH WESTERN RarLway,

t8423. *Bhal Parma Nand: (a) Are the existing Train Examiners on the
North Western Railway performing their duties to the satisfaction of the
Railwav Administration?

(h) Ts it n fact that most of the existing Train Examiners were pro-
moted from Number-takers?

(¢} Tw it also n fact that mnost of the existing Train Examiners are either
eemi-literate or non-matriculates?

(d) 1f the answer to the preceding three parts be in the affirmative, will
Government plense state why the existing Number-takers, who are Matri-
culates are not given promotion to the grade of Train Fxaminers?

NumBeER-TAKERS OX THE NORTH WESTERN RATLWAY.

$824. *Bhai Parma Nand: (a) Is it a fact that the Numbcer-takers on
the North Western Railway are required to supervise the work of the
mechanical illiterate staff?

+For answer to this question, see answer 1o question No. 82
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. (b) Are they held responsible if there is any failure on the part of the
iiliterate mechanical staff, and are they awarded punishment for such
failures?

(¢) Are Number-takers required to attend ty mechanical duties auolé
a8

(i) repacking and oiling; and
(ii) repairs to damaged stock at sick lines?

(d) Are Number-takers sent on the line to attend to hot axles, taking
and making over of military cars and dumages and to Canal truins? Is it
a fact that these are the duties of Train Examiners? o

(e) Are Government uware that Number-takers on the North Western
Railway are required by the Head Train Examiners to perform the dutics
of Train Examiners when the latter are absent from the stations for dutjes
on th line, or when they proceed on leave for short periods?

(f) Are these duties entrusted to Number-tukers with the knowledge of
their guzetted officers? If not, do Government propose to ask the gazotted
officers concerned to investigate the truth of the matter by reforenccs in
dasily diaries and order books mnaintained at Train Examining Stations?

(8) Do the number-takers perform the duties of Train Fxaminers satis-
factorily when they ure called upon to do so ns stated in part (o) above?

(b) Do Government propose to consider the desirubility of making pro-
anotions to the rank of Train Examiners from the Number-tukers ?

ELROTRIOIANS ON THE NORTH WESTERN RAlLwWAY.

1825. *Bhai Parma Nand: s it a fact that on the North Western Rail-
way 50 per cent. of the electricians are promoted from the staft who can
puss a writing test?  1f so, do Government propose to give similar considera-
tion to Number-takers, who are matriculntes, for promotion as Train
Examiners?

ProTeECcTIVE DUTY AND EXCI8B DUTY ON SUGAR.

826. *Dr. P. N. Banerjea: Will Government be pleased to state-

(8) the amount collected on account of the protective duty on
sugar during tho first ten months of the finoncil year
1984-85;

(b) the amount estimated to be obtained on sccount of the pro-
tective duty on sugar during the whole financial year
1934-35;

(c) the amount collected on account of the excise duty on sugar
during the first ten months of the financial yerr 1034.85;
and

(d) the amount estimated to be obtained on account of the excise
duty on sugar during the whole financial year 1974-85?

4For snswee 1o this question, see snswer to question No. 822,
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Mr. &. H. Lioyd: (a) Rs. 3,37,71,000.

(b) and (d). I would invite the Honourable Member’s attention Lo pages.
14 and 15 of the Explanatory Memorundum by the Financial Secretary on.
tbe budget which gives the necessary information.

(c) Re. 55,04,000.

IurorT Dury oX Corron Fasuios.

827. *Dr. P. N. Banerlea: Will Government be pleased to gtate:

(w the smount collected on socount of the impart duty om eotiom.
fobrica of British manufacture for the first ten wmuaths of
the finuncial year 1984-35;

(b) the amount estimated 10 be obtained on account of the import
duty on cotton fabrics of British manufacture for the whols
finuncial vear 1984-85;

(¢) the wmount of import duty colleeted on non-British cotton
fabrice during the first ten months of the financial year
1084-35; and

(:h) the amount estimated to be collected on account of the import
duty on non-Hritish cotton fabrics for the whole finarcial
vear 1934.35?

Mr. A H. Lloyd: (a) Rs. 2,33,27,000,

(b) and (d). I would jnvite the Honourable Member's attention to pages
14 and 15 of the Expluatory Memorandum by the Financial Seeretary on
the hudget which gives the necessary information.

(¢) Ra. 2.11,40,000,

Re-ExrProYMENRT OF THE GREAT INDIAN PENINSULA RALwWAY STRIKERS.

828, *Mr. N. V. Gadgil: (a) Arc Govornment aware that at a meeting
between the Great Indian Peninsvla Railway Administration and the re-
presontatives of the Great Indian Peninsula Railway Workers' Union held
on the 8th and 9th March, 1982, the Great Indinn Peninsula Railway Agent
promiwed that ‘‘if the Union submitted representations in regard to indi-
vidual Satyagrahis, he would give them his personal consideration’’?

(b) Are Government nware that the Union submitted an exhaustive

list giving names and addresses of more tham 60 employees who were
convicted for offering SBatyngraha during the strike ¢f 19807

(¢) Ts it & fact that the Great Indian Peninsula Railway Agent insti-
tuted inquiries into individual cases with a view to taking them back
the emplayment, but did not proceed further in the matter?

(d) 1f tha reply to part (¢) be in the negative, why did the Agent not
procesd {urther with the matter?
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ie) Do Government approve of the action of the Agenv n refusing to
re-engage Satyagrahi strikers ? ®

(f) If the reply to part (e) be in the affirmative, is it a fact that the
Agent has employed persons in the Railway who have been convicted of
serious oftences, such as murder, sheft, safe breaking, etc., and are Gov-
ernment aware that the names are published by the Great Indian Peninsula
Railway Workers' Union in its official organ? If o, why have such
peraons been employed ?

(8) If the reply to part (@) be in the negative, do the Government pro-
poset;o instruct the Agent to take all the Batyagrahis back into employ-
men

Mr. P. R. Rau: (a) and (b). Yes.

(¢) and (d). Government are informed that the Agent, Great Indian
Peninsula Railway, completed his enquiries. Nearly half of the men whose
pames were forwarded were admitted for re-employment.

‘(e), (f) and (g). Government are making enquiries and will luy a reply
on the table in due course.

ALLEGATIONS AGAINST THE MILITARY IN MIDNAPORE.

820 *Mr, Amarendra Nath Chsttopadhyaya: (a) Wil Government be
pleasrd to state whether one Murary Mohon Sasmal of village Jukhia in
Contai made a complaint to the Chief Secretary to the Government of
Bengal against some soldiers who had committed rape on his sister-in-law
during a military route-march in 1984? If so, will Government be
pleased to state whether any enquiry was made by the local suthorities
executive or judicial, and if so, what is the result?

(b) Will Government be pleased to state whether it in a fact that
Murary Mohon Sasmal was charged under section 182, Indian Penal Code

first ?

. (c) Was that charge withdrawn and a fresh charge under section 193,
Indian Penal Code, was made? If so, why?

(d) Was Murary Babu subsequently discharged? If so, wna he com-
pensated for his pecuniary loss?

() Will Government be pleased to state whether any order for with-
drawal of soldiers, stoppage of route-marches and holding ot darbars
are under contemplation?

() Did the Divisional Commissioner at a public meeting charge Murary
Babu with bringing a false case against the military when the came waa
sub judice? If so what steps had been taken against the Commissioner?

The Homourable Sir Henry Oraik: (s) and (b). 1 would refer the
Honourable Member to items (4) and (8) of the stclement uid on the
table on the 18th July, 1884, in connection with the allegations agsinst

the conduet of troops in Midnapore.
e
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(e) No. 1 should add that the question, of the holding of Darbars ie
a metter for the Local Government.

(e}, (dy and: (f). | am maeling onquiriea ua: to the fuots from the
Loeal Govermment and: willl lay a stedement- on the table in. due couree

Incen saox Lartass wriGHING MORE THAN Harry o ToLA INSUFMCIRNTLY
SEANPRR:,

830. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government be
plessed to state the income from the letéars charged. by the Post @ffiom on
account of their being posted with one anna stamp, being taken as weigh-
ing half tola, while they were more than half tola?

(blj Do Government propose to save the villagers from tbe confusion
eads. to: the aforasaid. under-payment of postage by revising the retes
60 tnat letters up to one tola might be posted with one: anpa stamp?

(¢) Are Government aware thut generally people cannot make the fine
distinction between balf and one tgla?

The HManausable. Sir Frank Nayoe: (») No separate acoount of letters
excoading half tola in weight, which are posted with one anna stamp on
them nnd are cunsequently tawed, is kept in post offices. 'the incoma
darivad. from. the taxing of such letters cannot, therefors, Le stated.

(b) and (c). The Honowrable Member's attention is inwited to- the
replv given by me on the 18th February, 1085, to pu'h (@) aud (b) of
starrad: question No. 809 asksd by Sin Muhammad Yakub

Pay or TR TaavELLING Tionwe Exaxmsanrs ox Tan Bast Ivpraxw Rannwar.

R81. *Mr. Amarendra Nath Ohattopadhyaya: Will the Honourable
Member in charge of Railways be pleased to state if the scale of pay of
the Travolling Ticket Examiners of the Moody-Ward system on #he East
Indian Railway is very low, ss compared with the scale of pay of Traval-
Im‘pi: Ticket Examiners of other Company and Staée-mansged Railways in
India?

Mr. P. B. Rau: With vour permission, Sir, | propose to reply qusetions
Noa, R11, 832, 888 and 8H together. Government do not consider that
the pav of Travelling Ticket Fxaminess. under the Moody-Ward scheme
ie inadequate. mor do they see anv necessity for absolute uniformity of
pav on all reilwavs in Indis. The rates of pav prescribed for Tickeh
Checking 8taff on the Fastern Bengsl, Eashé Indian. and North Westerm
Roilmiva are contained in the statement T lav on the table,
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Pay or THE TravELLING TICKET EXAMINERS ON THE NORTH WESTERN
RamLway.

432 *Mr., Amarendra Nath Ohattopadhyaya: Will the Honourable
Member in charge of Railways be pleased to lay on the table a statement
showing the grades of pay of the Travelling Ticket Examiners of both A
and B grades of the North Western Railway ?

ScarLxs or Pay or THE TRAVELLING TioXET EXAMINERS ON THE EaST INDIAN
AND NoRTH WESTERN RAILWAYS.

$883. *Mr. Amarendra Nath Ohattopadhyaya: Will the Honourable
Member in charge of Railways be pleased to state whether the scales cf
pay of the Travelling Ticket Examiners of the North Western Railway,
both of A and B grades, are higher than the scales of pay of A and B
grades of Travelling Ticket Examiners on the East Indian Railway?

Pay or TioxeT ExaMIiNERS ON THE EASTERN BENGAL AND EasT INDIaX
RAILWAYS.

1834, *Mr. Amarendra Nath Chattopadhyays: (a) Will Government be
pleased to state whether it is a fact that the pay of Ticket Examiners of
A and B grades on the Eastern Bengal Railway is Ra. 120 per month and
that of Travelling Ticket Examiners of the Em Indian Railway under
the Moody-Ward system Rs. 70 to 95 and Rs. 55 to Rs. 85 of A and B .
grades, respectively ?

(b) It 8o, will Government be pleased to stete the reasons for this un-
usual differenco in their scales of pay?

Pay ov TRAVELLIXG TIokET ExAMINERS 0N THE EasT INpDIAN RAILWAY.

K35 *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable
Member in charge of Railways be pleas~d to state if most of the members
of the staft of Travelling Ticket Examiners on the East Indian Railway
generally reach the maximum of their pay in A and B grades of the Moody-
Ward system in the course of three, four or five yesrs and are obliged to
serve during the rest of their service on that pay?

(b) Are Government prepared to see that the Travelling Ticket Exam-
iners of the Fast Indian Railway of A and B grades under the Moody-Ward
system should be placed on the same scales of pay with other State and
Company-managed Railways?

Mr. P. R. Rau: (n) The scales of pay are:
Grade 1T-—Rs. 55—-83—64.
(rade I—Ra. 70—5—98.

There is nothing to stop the staft concerned from qualifying thems«
selvea for promotion to higher posts.

4 For answer to this question, ses snswer to question No. 831
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{b) Government do not consider that uniformity of scwles of pay on
Stawe and Company-managed Railways is practicable or necessary,

Rervsar oy MiLzacx ALLowaNOE TO THE TRAVELLING TioxmT ExiMinzms
oN THE EasT INDIax RAILWAY.

836. *Mr. Amarendra Nath Chattopadhyaya: Will the Honourable
Member in charge of Railways be pleased to state why the Travelling
Ticket Examiners of East Indian Railway under Moody-Ward system are
deprived of the mileage allowance ?

Mr. P. R. Rau: Ag | have explainud often in this Houee Travelling
Ticket Exsminers are not allowed mileage allowance which iz restrioted
to stafl directly connected with the charge of moving traine

COXSOLIDATED ALLOWANOE OF THE TmAvELLING Ticxker ExaMiNmRS ON THER
EasT INDLAN RamLway.

887. oMr. Amarendra MNath Ohattopadhyaya: Will the Honour-
able Member in charge of Railways be pleased to state if the present
consolidated allowance of the Travelling Ticket Examiners of the Kust
Indian Railway under Moody-Ward system is Re. 20 and 15 per month?

Mr P. R. Rau: The reply is in the affirmative.

MONTHLY ALLOWANCES PAID TO THE TRAVELLING Ti0k®r INSPECTORS ON THE
EasT InDlaN RarLway,

838. *Mr. Amarendra Nath Ohattopadhyaya: Will the Honourable
Member in charge of Railways be pleased to state if a pointsman, clock-
winder, relieving Ticket Collector, or relieving Assistant Station Maater
drawing a monthly salarv of Rs, 20, 24, 80, or 50 per month, respectively,
is paid monthly allowance at a rate higher than what is paid to the
Travelling Inspectors of A and B grades under Moody-Ward system on
the East Indian Railway? If so, will the Honourable Member be pleased
to state the reason for this difference?

Mr. P. R. Rau: Government do not consider that any useful purpose
will be served by comparing the allowance of different classsss of steff.

SHORT NOTICE QUESTION AND ANBWER,
RELEASE or PANDIT JAwWaHARLAL NEARU. ey

Mr. President (The Honowrable Sir Abdur Rahim): Order. order.

Therc are short notice questions by Pendit Nilakantha Dss, by

13N0OX.  \; Avinashilingam Chettiar, and by Professor Ranga, all re-
iating to the same subject. Pandit Nilskantha Das.
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Pebvdit WBlinthve Pl (s) Will Govéiment please gtdte, or adeer-
tain and Wtwte, whetier Ht is o :faet thet Pundit Tawdhartd]l Nehru'has been
given the option by Government of leaving India with his wife as an
nliernative to his present jail life?

b)Y If wo, for bhow long is be required to remain out of India?

(¢) Who is to puy {or his pissage ohit of and to India and his expenses
shrond ?

td) Ordimarily, how long has Pandit Jawaharlal Nehru kot ‘to stay in
jalito werve out his present sentence of imprisomment?

(¢) Was the Pandiv informed of the Government's present mtentions?
It so. with what result?

{f) ‘I8 it the iden to extern the Pandit under some law or regulations?

The Honourable Sir Henry Oraik: (s) No proposal for the relesse of
Pandit Jawaharlal Nehru or of giving him the option suggested is under
the consideration of the Government of Indin or the Government of the

inited Provinces.

(b, (¢), (e} and {f). Do not arise.

(d) The Pundit wos sentenved 10 Lwo Yeurs sunple inmphsoninent s
February, 1984.

#Fandit Govind Baliabh Pant: May [ ssk if Pandit Jawnhnrlal Nebhruis
wile iv wuflering fromm tuberculosis?

The Honourable Sir Henry Oralk: | understund that she is slowly

improving in health at the sanitarium ot Bhowali in the United Pro-

Seth Govind Das: linve Government seen the rezent telegram which
s appeared in thix morting’s papér sayvimg that 'éhe 4 1ot intproving ?

The Honourabie Sir Henry ‘Oraik: The last report 7 have received inw
report duted Pncember the 8th, 1984,

Seth @ovind Das: Hag not the Honoursble Member seen the state-
ment which has appeared in thin morning’s paper? T think the 'Hon-

ourables the Home Member must have readl it,—the atatement about Mre.
Jawahnrtal's health?

The Benourable @ir Winty Gralk: No. | have not seen thnt.

Paudit Govind Ballabh Pant Have not Government =een the enmi-

muniqud issued by the Superintendent of the Bhawali S8anitariom only
rcoentiv?

The Honourabls Sir Werry Uralk: T mav say, Rir, that the last in-
formntion [ have is that of December the 8th,

| Srohed Twsr Beray: Wil the Honourable the Home WMember kindly
Mt R Anl mit the dtate of health of Mre. Nohru, and ¥ he thinks
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that her condition is not satisfactory, will Government oconsider the advi-
savility of allowing Pandit Jawaharlal Nehru to go #broall for the treat-
went of his wife?

The Honourable 8ir Henry Oralk: That is a hypothstical question.

Mr. President (The Honourable Sir Abdur Rahim): The Chair has re-
ceived notice of a motion fer adjournment, but it is understoxd from the
Honourable Member who gave notice that he does not desire to move

that motion.

THE GEXNERAL BUDGET—LIST OF DEMANDS—contd.

‘SRCOND STAGRE—0ON{d.

Mr. President :The Honourable ®ir Abdur Rahim): The House will
now resume discussion of the Demands for Grants. The Chair under-
stands that Demamd No. 28 has alrcady beem movod. There is a cut
motion in the name of Mr. Joshi—No. 205.

Devanp No. 28—Ezxrourive QouNciL —oontd.
Grisvanoces of Working Classcs.

¥r. X, M. Joshi (Nominated Non-Official). S8ér, 7 mmve:
*'That the demand under the head ‘Exeoutive Council’' e reduced by Re. 100’

Mr. President, my object in masking this motion ig to 'lodge u proteds
against the failure of the Government of India

Dr. Ziauddin Abmad (United Provinces Southern Divisione: Mubam-
madan Rural): On s point of order, Sir. May 1 ask whether one ard
the same man may move more than one cut?

Mr. President (The Honourable Sir Abdur Rshim)- What is the point
of order?

Dr. Ziauddin Ahmad: My point of order is that we had certan
arrangements -asbout cuts, and T understood that one Honourable Member
cannot rove more than one cwt. Ts that permissible?

Mr. President (The Honourable Sir Abdur Rahin): The Chair is not
aware of any such arrangement. The arrangement was about the time
to be allotted for motions of particular Groups and of unattached Mem-
bers. 8o far as the Chair is aware it does not think it was -arranged that
one Honourahle Member cannot move more than nne motion, Mr. Jachi.

-3, %W, M. Joshi: Mr. President, 1 fdllv reatine thast some Members
shonld fecl saprieved ut my good dack. (Laughter) #At the wame time,
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(Mr. N. M. Joshi.]

let me make it quite clear thut I was quite prepared to come to an
agreement in 8 reasouable manner both with the orgauised Partiee iu this
House and with the unattached group. Mr. President, I um not a4 specu-
lator, and 1 would buve preferred the certsinty of a two hours’ dnscusslon
to my good luck, but, Sir, the organised Parties would not give me any
reasonable time nor would the unattached Members.

8tr Oowasji Jebangir (Bombay City: Non-Muhammadan Urban): Sir,
I inust protest aguinst this, and I think my friend, Mr. Bhulabhai, wili
bear me out. The orgunised Partics did nothing of the sort. ‘lhey gave
My, Joshi every latitude and every assistance. I think Mr. Bhulabhai
will Lear me out.

Mr. President (The Honourable Bir Abdur Rahim): The Chair camnot
allow this sort of discussion to go on. Mr, Joshi will move his motion
und say what he has got to say about it.

Mr. K. M. Joshi: Mr. President, if some people will not listen to what
I have to ray on that subject, T am not very anxious to waste my time on
it. My ohjeet, Bir, in making this motion is to protest against the
failure of the Government for not removing some of the gricvances from
which the working classes of thia countrv have been ruffering. S8ir, these
grinvances are many, and T shall not he able to deal with ull of them. Y
propose, therefore, to restrict mvself to two or three of those grievances,
and 1 am sure that the Honournable Members that follow me will deal
with some of the others.

1 would like first to deal with the failure of the Government to pay
sufficient attention to the msintenance of good health of the wndus-
trial worker in this country. Good health is, Sir, necessary not only
for the happiness of humaun beings, but 1 feel that it is a matter of great
econoinic advantage to a country that its working ~lasses should cnjoy
good health. The question of the health conditions of the working clusses
was examined vers closely by the Royal Commission on Indian Labour,
and that Commission found that there was a great need fo, i:nproving the
conditions in order that the working classes of this ccuntry should enjoy
better health. Mr. President, there are a number of people who gen-
erallyv accuse the working classes of this country of being not as efficient
as the working classes of nther countries. 1 do not :nyse!f believe that
the working classes of thia country are congenitally less prodactive than
the working classes of other eountries. (Laughter) T feel their pro-
ductive capacity is as gond as the productive capacity of the working
classes of other countries. But, Sir, T am prepared to admit that the work,
which they do in factories todav. on account of difference in conditions.
may. not be ar good as the work done he othera. Rut thie difference in
the work done by the working classes in other countries and the working
elasses in thia country iz entirely due to the differences in conditinps.

The working classes in Great Britain, for instance, live in ver_v‘ gond
houses and their wages are hich and during periods of eickness they
are very well cared for. In Tndia the working classes receive low wages
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«nd theax hourg of work are long. Their housing is cxtrenwly bad. But
1 do not propose w dewl with these uspects today at all. L proposs
deu] with the aspect of the health conditions of the working tlasses. The
KRoysl Comnussion tound thers was a great deal that could be done in
order Lo improve the health counditions of the working clusses und they
huve made ocurtain suggestions. They made a suygestion that in order
that the food eaten by the working classes should be iwaproved, they
should establish a nutrition institute in this couniry t make certain
kind of researches and also prupaganda. But, the  impcertant recom-
mendation made by the Comnnission was as regards the consideration of
a scheme for the provision of not only medical assistanee w0 the working
classes, but for the provision of some maintenance to the working classes
during days of sickness. They first rocommended to the Government of
India that the Government of Indin should colleet statistics from the
employers and from their own factories and also independently to find
out the incidence of sickness among the working ~lasses with which the
TRoyal Commission was denling and, in order that @ proper ncheme for
the collation of statistics should be made, the Royval Cominission recom-
mended that the Government of Indin should consult in soine manner &
Committee of this Legislature consisting of representatives of jubour and
representatives of employers and svme others. The Conunission also
s1ccommended that after the statistics were collocted the statistics should
ve examined by an Actuuny wnd others and finally the Comunigsion re-
«ommended that & formal committee should be appointed in order to
examine ull this material, and, if possible, to recommunend o wscheme for
the provision of medienl relief ws well as muintenance during sicknuess
of the working clusscs. 1 have not yet heard from the (icvermment of
ludia either in this ULegislature or through the reports whick thev have
published regarding the action teken on the recommendations of the
Itoval Commission an to what hns been done. As to the muin recem-
mendations they aay it is under consideration. 1 do not know yet whe.
‘ther the Government of India have appointed a commiittes of the Legis-
Jature ap recomminded hyv the Rosal Commirsion for cunsultation, a
committee on which the representatives of labour as well as the repre-
sentatives of emplovers were to he appointed. [t i+ more than four
vears sinee the Roval Commission made ita recommendation and if the
‘Government of India were to appoint # Committec for conaultation in
this matter it was time that they should have done ro. T am sorry that
on this point the Government of India have given no informiation. The
auestion is one of great importance to the working classes »f this country
and T would like the Government nf India to take aotion without any
Tosa of time.

Then. there is another grievance which 1 want to place befor: this
House, namely, that the Government of India have not yet implemented
the recommendation of the Roval Commission for the estuhlinhment of
an Industrial Council in this eountry. When the Toyal Commission
inade investizations as to the method by which the Gaverninent ¢f India
generally formulates its views on lahour questions, und the procedure
‘which the Government of Tndia has to go thmugh in order 16 pass legis-
Tation on Iahour aubiects, the Commirkion came to the eonclueion that on
the whole the prcadure is a verv dilatory one. They, therefore, recom-
anended that snother method should be found out by which the procedure
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could be suupliied, and, if possible, the deluy avoided- 1 do not wish
10 tuke up the tune of the House by describing how the Guvernment of
iadia proceeds in the matter, how they tirst formulate their own views,
wnd if they have o views how they sppoint u committee and &it tight
over the comimittee wnd whben they wre pressed to take action how they
weue letters to all Proviocial Governments snd how  the Provincial
Governmonty circulute the lettors o the different bodies—all that,
Sir, tukes time. Therefore the BRoyal Commission thought thas
some method must e devised by  which  the delava could be
avoidvd.  The Royal Commission also found that in lndia  both
the Provincial and the Central Legislatures have power to pass legislution
on labour questions. It is true thut the Provincial Legislatures lwve
not wade sutfivient use of the powers which they possess to pass legis-
lution on labour matters.  Btill, the Coimmmission thought it is necessary
ibat thers should be some body to co-ordinate the efforts of the Provineml
on woll us the Contral Logisintures in order thet legislsti-n that shall
be passed in the different provinces and in the whole countrv shall be more
or less hinrmonious snd  will not confliet with each other. They also
thouuht thut if u machinery is established to consider the legislative pro-
posuls of the Government of India that machinery will also be useful to
co-ordinnte the offorts of the Provincisl and Central Governments and of
the Provincial and Central Legislatures. Then, the other day, when my
Honourable friend, Mr. Mody, spok: on the guestion of lsbour legislation,
in the States, und bhe puiuted out the diffculty caused by want of proper
desislution o the Indinn States.  The Roval Conunission considered

that difficulty also and considered all these pointe nnd they came to the
conclusion that it will be u great advantage if the Governmant of Indie
by statute establishes un Industrial Council. As 1 pointed out that In-
dustrinl Couneil could be useful for various purposes. They suggested that
Industrial Couneil could be useful for variouy purposes. Thev suggested
tnat whenever the Governinent of Indin had anv lezislative proposals -on
which thev want public opinion to be eonsulted thut Jegislation will be
considered by an Industrial Council consisting of representatives of the
Qovermnent, the represontatives of the emplovers and the representatives
of the emplovees 8o that the delay oould be avoided. Thev also thonght
that if wn Industrial Council of the nature which | described jast now
s established, that Cowneil will he able to co-ordinate the various efforte
mnde by tha Provincial and QCentral Governments and the Provincial
vud Contrsl legisintares. Thev also thought that although the Tndisn
States may not agree to make labour legislation a federal subject still
the Indinn States may not object to take part in the deliberations of a
tady like the Tndustrial Council. For all these reasons the Roval Com-
roission recommended that an Industrial Council of this nature should be
establixhed. T find that the Government of Tndin have not vet given
serious consideration to this matter,

The other day this queation was disoussed in the Counoil of State, and
I find from the newspapers that sthe reply given by the Gowernment of
Iodia wae uot very satisfactory, It seems the Government ©f India ocn-
sider that an Indwstria] Council ae recomnmmended by the Royal OCommission
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en Labour can only be estiblrhed when the new constitution comes into
existence. 1 ‘feel thet although ¢he lndustrial Counvil would be useful
not only under the yiresent constitution but vven wunder the future consti-
tution still the Roval Conunuission did not recommend that the Incustrial
Cotncil should be established if only a new eomstitution is introduced in
India. They ‘thought thdt an indwstrial couneil will be useful under shia
constitition also. 1f the Indian Ntates do not choovee to join such & counoil,
British India need not wait for that reason.

1. therefore, hope, that the Government of Indin will give serous con-
sideration to this problem, und 1 recomnend this proposal to the Govern-
ment of Indin not onk for the sake of avoiding delay in passing labour
leginlation but also an another ground whioh the Koval Counnission bad
in mind in recommending this industrinl council, namaly, that under the
present circumstances the working classes, emplovers aund Governmont
do not generally meet together except perhups in Lhis Legislature through
their representatives. And, on aocount of that resson. u good opportunity
for bringing about a proper understanding between the various interests
is lost. They recommended the establishment of sn Industriul Council
in order that it may be g means for the establishient of industrinl peuco
in this coumtry. so that Governments, fhe representatives of the workers
and the representatives of the emplovers should meet together und dixcuss
matters and there may be harmony and peace in the industey. T hope,
Sir, the Government of Indin will take early action on this subject.

Then, Sir, befare I git down, 1 would like just to mention y word or two
about u point on which some of us wanted to raise a Hincvssion only yestar.
day, that is. the attitnde of the ‘Goveritnent af Indi “townrds ecrtain
miion’ in this countrv, Bir, recently the (Government of Indin have atart-
etl a poliev of putting down what they call communiat organisations and
the communist movement. Sir, T om not ¢ commmist; [ helivve that
it i8 mecessary to substitute a better basis for our industrv and for our
society than the present capitalistic basis.

Mr. Pregident (The Honourable 8ir Abdur Ruhinn: The Honoursble

Member has only two minutes more.

Mr. N. M. Joshi: 1 assure von I shall not deal with this matter in
detai] at all. I believe it is nccessary to bose our society and the industries
and the whole economic structure on a socialistic basis, but T do not agree
with the eommunists on two peints. | am a democrat; 1 do not beliove
in dictatorship either of the proletariat or of other clusses of people.
Secondly, I do not believe in violence. Tt is true that the communists
do helieve in the dictatorship of the proletariat: they also helieve in moes
violence. But, Sir, if the Government of India want to desl with any
acts of violence 1 feel they can sufficiently deal with them by the ardinary
method bv bringing the perpetrators of the acts of violence before the
Courts. 1 feel. 8ir, that it is wrong t« try to penslise mere propagsnds
because if the Government of Indin have a right tc make their own
propaganda the communists have g right to make their propmganda.

ﬁ, -Honourable 8ty ‘Heary Oratk (Home Member). In favour of vio-
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Mr. W. M. Joshi: If the Government of India want, to create a feeling
sgainst violence the first thing which they will have to do is to abjure
violenee themselves. If the Government of India retamn the right to use
methods of violence o suppress orgemusations, on the whole the Govern-
ment of Indis will not create public opinion in favour of constitutional
methods and ageinst methods of violence. I, therefore, feel that if the
(Government of Indis want to meet the propaganda of the communists they
should meet it first by doing things by which the ground under the
propaganda of the comnmunists will be cut away. The communist sue-
cecds because the people of this country are in poverty. They are groan-
ing uuder various grievances. lf Government tauke mcasures to remove
the grievances of the people the ground under the propaganda of the
eommunists will be cut away to a great extent. Secondly, Bir, 1 believe
that propagandan should be met by propazanda and not by methods of
violence. 1 hope, Bir, the Government of India wil] give up this policy
‘beonuse [ ean tell the Government of India, from my experience, that
whenever thev have made an effort to put down communism in  this
-country by either putting the communists in jnil or by suppressing their
organisntions, the communist ideas have not been suppressed,

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member's time is up now.

Mr. X. M. Joshi: | shall not take more than one minute now, Sir. 1f
commuuam is strong in thix country anywhere, it is in Bombav, and I
know that it is because Government make martyrs of these communists
that they get reorwts among the educated clusses in this country. They
getb recruits not from amony the working clusses in this country, but among
the educated classes, and that is becnuse Government pursue the methods
of suppressing communist activitiea. Moreover, it is not vet proved that
all the unmions which Government suppressed are communist unions.
When Government start putting down organsations, both communists and
non-communists nre put down. [ hope. Sir, the Government of India
will give up this policy, and if they want the working classes in this
-oounlry to follow constitutional and parliamentary methods. they should
do evervthing in their power to promote constitutiona] methods and parlia-
mentary methods.  Sir, T hope the House will approve of my motion.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:

*“That the demand nnder the head 'Exacative Council’ be redaced hy Ru. 100"

Mr. V. ¥, Giri (Ganjam cum Vizagapatam: Non-Muhammadan Rural):
Sir, in this year of grace 1935, the Government of India. through the
Honourable Member in charge of Finance, have budgeted a sum of 1,00
lakha for rural uplift, and. directly or indircctly, to tackle the problem of
unemployment in this country which represents 40 millions absolutely
starving people and 60 millions under-emploved. Sir, we expected that
the Honournble the Finance Member would place before the House a cut
and drv plan of economy to tackle these problems. If the intention of
the Government of India was to thwart the cfforte of Mahatma Gandbi
who har established or will establish the Villape Industries Association for
& like purpose, or if they desire to place a non-official C. 1. D. in all the
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villages where this work is doue, then this grant of 1,00 lukhs is u curse
instead of a blessing. If the intentions of Government ware hona fide, we
all expected that the Honourable the Finance Member would place before
this House his suggestions for a planned economy. Therefore, it is our
duty on this side of the House to put forward some concrete proposals for:
discussion in this House.

1 feelf Sir, that if the sum of 1,00 lakhs of rupees had to be utilised
10 a proper manner, it cannot be by the Government of India si.mpl_w,- send-
ing the amounts to the Provincinl Governments, the Provincial Govern-
ments sending those mmounts to the Collectors to distribute throughout the.
various villuges in the form of dolcs. A erorqof rupees is a very very small
amount considering the objects that are before the Government to tackle
the re-organisation of the villages and the unemployment problem in this
oountry. 1 would, therefore, like to place some concrete suggestions in.
my own humble way. The immediate task before the Government of
Indis is to establish a oentra] economic council representative of the
varied interests of this House, charged with the duty of looking after this.
part of the work, and similar provincial economic councils should be estu-
blished in the provinees to tackle this work under the guidance and advice
of the central economic council. Considoring the smallness of the sum, it
cannot be utilised in every part of every district of overy provinco. The
direction should, therefore, be that two or three selceted areas in ench pro-
vince should be taken up for this experiment end the experiment should:
be in the direction of the State acquiring two or three areas in vach pro-
vince where they should start subsidiary industries; and the whole work
should be under the control and direction of the centra} eronomie council
and the provincial economic couneils. The Government should direct the
various departments coneerncd in the provinces, whether it 18 the engi-
neering department or the co-operative depariment or any. other depnrt-
ment, to help these committecs in their work. Tt is onlv in that way
that the matter can be tackled, and T do hope that the Government will-
give us the apportunity of hearing their proposals as to the way they
propose to spend thir money. so that this Houre can give its representa-
tive views in the matter. T submit that many things can he done by thoss
couneils—they can help in the collection of statistics, thev ean speed up
production and improve agriculture. thev can improve sanitation and edu-
cation in the village parts, and so on. T would like agnin to submit that
if thia experiment sueceeds in the manner T auggest. it would, in the long
run, be a paving proposition to the Government and the Government would
not mind, when the resulta are known, to pay more and more money
because it is the dutyv of every civilised Government to improve every vil.
Iage in the country, improve the hopeless eondition of the mareses of the
population who are starving for food. T hope the Government will give
careful consideration to this sspect of the question,

Here T would like ta refer to the statement made by the Honourable
8ir Frank Novce in apening the Davalbagh Industrial Products Exhibition
the other dav. I noticed he was very frank and less noisv in the state-
ment he made: he referred to the wonderfu] work done hv the Dayalbagh
workers, who having spent Rs. 5.000 in the beginning, twenty yvears ago,
have built up s beautiful enlony todav. where nearly 2.000 workers are
emploved and three thousand acres are under cultivation and various subsi-
diarv industries have been started: and the Honoursble Sir FPrank Noyece
referred in very apprecintive terms to the wav in which the little colony was
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administered in ite various departments, and 1 would only like to refer to
¢ certsin passage which I very much appreciated in the speech of the
Honourable Member:

I have given you these facts and figures; but no facts and figures can yive.a true
description of Doyallagh, To use another biblical expression—and biblicalexpressions
acem naturally to come Lo one’s lips when one is talking of Dayalbagh—it 18 the spirit
which giveth life". [Tt is the spirit behind these figures to which I wonld kike to, refer.
K is inpossible for me to do justice to that spirit and it is impossible L think for asy
.ens who hes not visited the colony with its Lesutiful lay out and its happy and. paace-
ful satmosphere to reulise the driving force behind its multifarious activities and its
wmbination of the ideal with the severely practical.”

This statement is enough to prove the importance which the Honour-
able Member uttaches to the organisation of similar colonies. The other
~day Pundit Govind Ballabh Pant, the Deputy Leuder of our Purty, made
& suggestion that a loan of Rs. 100 crores might be taken to develop the
country: and the Finunce Mevmber thought either it was done in u spirit
-of light-heartedness or was merely an imaginative effort. But 1 think if
the Guvernment of Indin seriously tackle these problems, we, on this side
of the House, ean give them very constructive proposals. But the whole
frouble in this: it is the spivit, as was referred to by the Honourable Sir
Frank Noyce, that is necessary: that spirit, unfortunately is lucking,
bocause, unfortunately, the Government that =it on the Treasurv Benches
do not represent our country, but represent more or less the interests of
England. 1f really nationalist-minded men, representing the people, were
to sit on those Benches, | am sure. thev will be able to think in terms
of Indin and not in terms of England. However, 1 can ussure the Treasury
Benches that while we are not sure of cent. per cent. results under the
present (Government, and unless the present svstem is changed we shall
not have cent. per cent. results, we are alwavs, so far as we are concerned,
prepared nnd willing where economic interests are concerned, to place
eur constructive proposals for.

Mr. Pvesident (The Honourable Sir Abdur Rahim): The Chair would
remind the Honomrable Member that the afternoon is nllotted entirely to
the lepom Growp: thevefore. this motion must he concluded before
hanch.

Mr. V. V. @ri: Now, I would like to refer to the policy of the Govern-
ment: of Indin with respect to the workers in this country. The Trade Dis.
putes Ach hne been in omemtion for the lart more than cight vears snd I
am bound te say that the spirit of the Act has not been put into practice.
My subminsion 18 this: various disputes in Tndia could have been prevented
and great hardshipe to the poor workers could have heen navoided if the
Aot had been put into effect properly.  Manv of the strikes that happened
betwecn 1927 and 1934 would ot have happened if the Govermmont of
Indin had appointed the machinery intended to investigate these disputes
that have ocrurred duding this period. The Bengal Nagpur Railway strike
of 1927 the Bencal Nacvur Railwav lock-oud of 1928. tho South Indian
Ruitwny strike of 1928, the Gireat Indian Peninsula Railway strike of 1930
and the Madras and Soutbern Mahratta Railway strike of 1082 would: nos
have oocurred it the Goverginend of India had appointed a bosed of con-
clliation or a Conrt, of Inquiry; and 1 charge the Goverament of India thnt
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they are responsible for the sutterings of the workers through ull these yeurs,
and 1 charge them that they are resporsible for these smikus. 1 speak,
Sir, with some experience of these things, because | had te take part in
all these strikes, and we alwavs put forward our suggestions long before
and even soon after the strikes had taken plaece to mppoint a concihation
machinery to investigate into the disputes, but the Guvemment of India
never did so.  If only the Government of India listened te our suggestions,
I nm rure those strikes would not have occurred; the general strike on
lailways did not nccur because the Government. at the instance of the
Railwavmen’'s Federation, appointed a Court of Enquiry. A strike did not
cccur on the Bombay, Bareda and' Central Padiv Ruilwuy - ot Dohnd,
because the Government of Indin appointed a conciliution hourd.  There.

fore. 1 wayv, that the Government of India have not implemented nt al

the spirit of the existing law

Anvther puint | should like to mention is that the Royal Commisgion
on Labour came 1o India in 14929, and it made it recoromendations,
Those recomunendations were pluced before the Pravineinl Governments
and trade unions; there were discussions and discussions und discussions,
but up 10 now those recommendntions have not been given offeet to, 1
the workers anked for bettering their conditions, the Government of India
would trot out the praposition that the financial stringeney would not per-
mit of their doing anything to ameliorate theip condition. On the other
hand, we put forward proposals whieh did- not involwe financial comnmit.
ments, but the Guvernment of Indin were very tordy wad dilutory and
numerous strikes have occurrnd solely due to the innction of the Govern-
ment of India. 1 submit, therefore, that it is the spirit referred to by the
Honourable Sir Frank Novce that is necessagy to put these things into
practice. It isx because, Sir, that the Memberr of the Exscutive Couneil,
sitting oppozite, do not realise the difhieultien and haedships of these poopls
that thov ure indifferent to the woss of these poar people. 1§ onla adl
can realisc. apeeially the Honowrnble Mesubera on the other side, including
some of our capitalist friends, tlhst when thev depart fworn this world,
thev would not take with them their millions to the othur waorld or that
the poor warkers or beggars would not carry their mge with. them o the
other worlkd, iff theyv reslire the fact that we hawe ull come into this world
naked and will get out of it naked, the world weuld: be a better plaow, for,
T am sure, if only Members sitting opposite nealise this fagt, hotker things

will be done,

Mr. President (The Haonourable Sir Abdar Tahim): The Honourable
Member has only one minute more.

Mr. V. V. GQIri: T tlank ron, Sir, for giving me an oppertunity to ex.
vlain my views, and I hope the Government of Tndia will take the
matters referred to by me into their serions conslderation.

Ths Honourabls Sir Heary Qralk: Sir, I will datain the Honse for only a
few minutes. hecange T feel T mnst oy a word in ragard to the somewhat
astonishing observations that fell from the Honourable Member hehind me
on the subject. of Communism. The Honourable Membher showed npt only.
what I am afraid I must consider the most gross ignorance of his subjeet.
but he made propositions which, I must sav, eompletely astonighed me.
T cannot believe that he would have advanced those propositions if he hnd
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studied carefully the very full statement of the vbjects of the Communist
purty in India which I laid on the table of this House in the course of the
Autumn Session, in which [ called attention to the fact that we had a
finding, a judicisl finding by 8 High Court, as to the objects of the Commu-
nist party. These are, in bricf, a tass insurrection in order to destroy not
only the present form of Government, but what the Communist party seem
to think more important, the existing fubric of society altogether, and es-
pecislly what they regard as the bourgeoisie, of which class they would pro-
hubly consider the Honourable Member behind me as one representative.
Their object is not an ultimate or remote object, but an immediate object
which they hope to carry out in the near future, and in case any Honour-
able Members sitting opposite feel that that is an object,—I do not suggest
thut they do,—~but in cage they feel that any of those objects are objccts
for which they can have any sympathy, I may state that the Communist
purty in India hates the Congress and all its works even more bitterly than
it hates the Government and its works. Now, Sir, in spite of that inform-/
ation and in spite of another publiched statement which appears to have
escaped the notice of the Honourable Member,—the strntement published
by the Bombay Government when it proclaimed certain organizations as un-
lawful,—in spite of that information, the Honourable Member suggests that
the Government is wrong in doing anything to stop the activities of the
Communist party. The statement of the Bombay Government to which
[ refer was published about the beginning of November, about the time
when they proclaimed as unluwful certain Communist bodies including one
or two which eall themselves Trude Unicng, und they concluded their state-
ment by saving that o full examination of the record of these associations
has established the fact that none of them was u genuine labour organi-
zation, that they were whollv controlled by Communists and that they had
been actively furthering the objects of the Communist party of India, that
in, u8 I have said, a mass insurrection to take place at an early date. A
short notice question has been placed on the paper regarding similar action
taken by the Government of %engal against certain associations in Cal-
outts, and 1 hope to be able to answer that within a few days, and on that
occamion to lny on the table another full statement of the attitude of the
Government towards Communist associations generally, but I cannot allow
the present occasion to pass without expressing my astonishment at the
doctrine which the Honourable Member behind me has put forward.

He argued that the Government ought not to use what he calls methods
of violence, that is to say it ought not to put the forces of law in motion,
against these organizations, although, as I have shown, they are preaching
by every means in their power not only armed revolution against the
Government, but armed revolution againsi the whole fabric of ordered
society. He alleges that the reason why the Communists attain any success
in lndyin is because of the poverty of the country. That is not so. I dare-
say, that is a contributing reason, but the main reason is because they are
inapired by insidious propaganda from shroad and by the supply of money
from abroad to carry out their nefarious objects. To suggest, as the Honour-
able Member suggested, that Government should stand by and watch these
organizations daily growing in strength, daily permesting more snd more
into the masses of the people, until, 1 suppose, eventually an armed revo-
lution breaks out, ig, to my mind, the feeblest and most completely defeatist
suggestion ever made, and I do not think any Government,—whether the
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Government in its present form or a Government composed of Congress
Ministers,—would listen to it for a moment. He aciually suggested that
we are to stand by and watch the people working for what I can only call
a red and bloody revolution within the next few years and to do nothing
whatever to stop it. I hope, 8ir, the House will repel with all the strength
it can the suggestion that Government should accept such fantastic and
autterly impracticuble suggestions.

Mr. H. P. Mody (Bombay Millowners' Association: Indian Commerce):
I desire to say a few words on this cut wotion. My Honourable friend,
Mr. Joshi, is a very privileged person.  (Laughter.) He scems to be

inst every single activity, action and policy of the Government of
India, and the harder he kicks aguinst their policy and nctions, the better
the Government seem to like him.  This seems to have given my Honour-
abie friand a great deal of confidence, and bhe now wants to censure Gov-
ernment in respect even of miatters in which, if anything, he has reason
to be extremely grateful. Those of us who have had any aequaintunce with
the record of my Honouruble friend, 8ir Frank Noyee. 18 Memnher for Indus-
tries and Labour, are bound to recagnise the great work that he hag done
in the way of the amelioration of the lnt of Inbour. We have also seen that
the devoted Becretary of his Departtnent, Mr. Clow, has not spared him-
self in his efforts to implement such of the International Conferences Reso-
lutions and recommindations of the Whitley Commission that are capable
of being put into practical effect in the present stage of India's develop-
ment. Yet, my Honourable friend gets up here and wants  to  censure
Government for its failure to do anything for the Inbouring clnsses,

Mr. N. M. Joahi: I did not say anything.

Mr. H. P. Mody: My Honocurable friend docs not know when ha is
well offt.  (Laughter.) The Government of Indin could very well take ad-
vantage of the fact that trade umoniam in thia country is not only in ita
infancy, but that so far as particular indastrics are coneerned, is non-exist-
ent. There are, of course, well organiacd and well condueted unions like
the Railwaymen’s Union, of which my Honourable friend, Mr. Giri, is the
leader. These are functioning as trade unions, and whatever they have to
urge must he Dietered 1o by every section of the House. But there aro
industries in which no trade unions exist and th¢ Government of Indin
eould legitimately say that there was no pressure from any labouring inter-
eats with regard to labour legislation and they could very well wit atill.
Instead, the Government, under the inspirstion of my Hoenourable friend,
Sir Frank Noyce, have come forward repentedly in this House, in the lnat
few vears, and proposed one measure after another. My Honourable friend
dors not seem to appreciate that at all.

Labour legislation must, in my opinion, at any rate, bhe strictly condi-
tioned by the eircumstances of particular industries. I am not suggesting
for 8 moment that any industry has a right to exist which does not pay o
fair living wage to ite workers, and, 8o far cs employers of labour arc con-
cerned, if there be any who have an idea of exploiting labour or of not giving
it a square denl, 1 suv thev have no right to exist, and they will receive
scant consideration not only at the hands of mv Monournble friends who
represent labour interests, but I hope of cnlightened employers of labour s
well. But capital is entitled to a reasonable remuneration for what it has
pul in, and if there is no capital there can be no labour. I say, therefore,
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that all those schemes of welfure work, which Dhave been adopted by more
advanced countries which can afford those things, cannot bodily be
transplonted into India and made operative. And yet a great deal has
been done in recent years, and I hope that a great deal more will be done,
and [ foresee s time when emplovers of lubour will themselves inspire and
foster schemes of libour amelioration. Even today, with all the limitations
that have been imposed upon them, there are many employers of labour
who run their factories on lines which can challenge comparison with what
is being done in other parts of the world. But you cannot force the pace,
‘and what the Government of India have done so far is to hold the scales
strictly even, and my Honourable friend, Sir Frank Noyce, deserves credit,
und not censure, for all that he has done. (Heur, hear.)

An Honourable Member: In fact, he has done more than we desired.

Mr. H. P. Mody: I do not wish to say anything about my Honouruble
friend, Mr. Joshi's reforence to Communists. I have said and written a
great deal on the subject. 8o far as it is a dispute between Mr. Joshi and
the Honourable the Home Member, they ean fight it out amongst them-
selves. But from the point of view of the City in which Communisin has
played u very disastrous poaet, T ean only say that, if it were not for the
faot that those people who represent labour in this House cannot stand up
aguinst the forces of extremism and Cominunism in the very City in which
they live and work,—it is becauso of that circumstance that Comununism
hag raised its hend T is a trapedy that some of the so-called leaders  of
Inbour are unable to control or lead labour, with the result that poor, un-
organised, ill-educated labour fulls into the hunds of unscrupulous agitators.
I hope this House will not encourage my Honourable friend, Mr. Joshi, in
the policy that he is pursuing. Tf his poliey were to succecd and if every
wingle recommendation that was made by the Labour Commission or Ly
International Confercnecs were sought to be put into operation immecdiately
in the present very poor atage of India's development, capitul and industry
would cease to exist, and those for whom ray Honourable friend, Mr. Joshi,
purports Lo kpeak would also be starved out of existenee.  (Cheers.)

The Honourable Sir Frank Noyce (Member for Industries and Lahour):
As is usunl on occasions when my Honourable friend, Mr. Joshi, raises his
annual voice of protest agninst me and my Department, the discussion
wanders aver a very wide field. Tt is verv difficult, therefore, for ine to deal
adequately with the various points that have been raised in the short time
at my disposal, for I fully realise that the House is anxious to get on to the
discussion of the next motion. My Honourable friend, Mr. Joshi, reminds
me of a charncter in a well known novel, in that he is never satisfied and
is nlways agking for more. But unlike Oliver Twist, he dnes occasicnally
get more—(Laughter),—more perhaps than meets with the approval of
some sections of this House. Again, he is alwavs actuated by a  keen
desire to have everything done at once. 1 2an only regard that as an im-
plied compliment to the prosent Government as due to the feeling that the
future Government is not likely to go as far as he would wish.

In the Mother of Parliaments, a short time age, Mr. Joshi was unfairly

wnd unkindly mferred to by a Member, himself, T think I am right in
saying, a Labour Member, as a man '‘picked out by the Government to sit
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ut Delhi to pretend to represent labour”™. Now, as T have said, T regard
that remark as both unfair and unkind, but as is often the case with unfair
and unkind remarks, there is a solid substratum of (ruth in it. and that
substratum is that when Mr. Joshi speaks for labour, e very frequently
voices not the desires of labour, but his own desires. He is constantly
asking Governwent to take action on lines for which there i3 no apparent
demand on the part of labour. 1 would give as a tvpical instance of that
the first point that he raised, with regard to health insurance. There ure no
indications whatever that a system of health insurance would Le weleomed
by the workers. It would involve a constant serivs of deductions from
their wage for a purpose in which quite » number of thera have no belief
at all and from which congrequently wuny would derive little or no benefit,
I would draw the attention of this House to whit was paid on this point
in the lust Assembly in regurd to an experiment that Government tried to
inuke themselves in the dircction of heulth ivsurnee, namely, in  the
Khewra salt mines, In that case, Government tricd to work out a scheme
by which they, in addition to paying the whaole cost of the medical atten-
tion, were to provide half the cost of the financinl benefits, thut ix, the
actual proportion of wages—which was, [ think, two-thirda wages in this
care-——to be given when the worlman wan ill, We asked the miners w0
contribute the other half, which was to be their only contribution, and wo
catimated that it would come to half un anna in the rupee of wages,  They
quite emphatienlly, and practieally unanimously, declared they would have
nothing to do with it; and Government felt that they really ought not,
under the circumstances, t¢ make the deductions compulsory, purticularly
as they had certain legislation for preventing other coplovers from making
certain compuldory deductions under consideration, the legislntion which is
at present before this House. We have no reason to believe that workers
eiploved by private employers would look st this matter in o«
different light from that adopted by Gogernment  employess,
Mr. Joshi accuses us of having done nothing in this rmatter. [ wish that,
instead of bringing this unnual ernsure motion against us, Mr. Jg<hi would
occasionally come to talk te¢ me ahout these matters and then 1 could ex.
pluin to him what we are doing.  In spite of our caxperience in the Khewra
cnse, we have been exploring the posgibilities of health insurance exnetly
in the manner suggested by the Whitley Comnmission.  That Commission
reeommended inquiries by a amall informal committec of the Central Legis-
Inture with medical, actuarial and stutistical assistance. Thut, Kir, s
exactly the procedure that we have adopted.  The informal committee -f this
Legislature consists of our own Standing Advisory Committee cleeted by
this and the other House. Mecdical assistance has heen provided hy the
Public Health Commissioner, Colenel Russell, who has taken u very great
diul of trouble in this matter. We have obtained the actuarial and stutis-
tical advice from London through him. He went very carefully into this
question when he was in England and brought ns back a large amount of
most valuable information. The question has heen placed before our
Btanding Advisory Committee on two ocearions. It bristles with difficultics.
The more <ne examines it, the more difficult it seemns to establish a system
of health insurance in this country, for the game reason as it is difficult to
establish s system of unemployment insurance, namcly, the complete
abgence of all data on the subject.  We are, however, again going into this

uestion with our Standing Advisory Committee before the end of this
aehainn and we propose to consult them on the lines on which we should
address Local Governments in regard to it. But, Bir, T would submit that

pl
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in any case the question is not one on which, in present circumstances at
least, all-India legislation is desirable. Health is a provincial subject and in
starting with entirely new ideas of this kind, the only sound method is to
begin experimentally. Even a province is too large an area for experimental
work. On the eve of provincial autonomy, it would be entirely wrong to
atternpt to saddle the provinces with a system which would necessarily be
prepared without any adequate experimental basis and which, if carried out
on any appreciable scale, would be extremely costly to administer and
maintain. Mr, Joshi comes here and tells the Government that it is doing
nothing. He wants to know what Goverument is doing.

An Honourable Member: Give him more.

The Homourable Sir Frank Noyce: Sir, ] may be a worm, but I can
occasionally turn nnd und 1 would turn on my Honourable friend, Mr.
Joshi, and ask him what he and other labour leaders are doing. (Hear,
hear.) What are they doing? He comes here and voices his protest in
this House but what is he doing to induce his constituents, the labour of
which he elaims to be the leader, to get used to ideas of this kind ?

I now turn to the next important subject that he referred to in the
course: of his speech, that of the Industrial Council. He referred to the
debates in another place on that subject but | do noi gnow how fur the
Meumbers of this House are acquainted with what was said there. If T repeat
the arguments which were used by Mr. Mitchell in replying to the Resolu-
tion moved in the Couneil of State T trust I may be forgiven. 1 would,
in the first instance, draw the attention of the House to the fact that the
Whitley Commission did not regard this as an immediate matter, Tt is
true they did not rule out the possibility of an Industrial Council being
started before the Reforms, but it was the position under the Reforins that
they hadd amindy in view and their principal objeet was to secure under
a deeentt” sed system of Government that measure of uniformity and co-
operation which they regnarded us essentisd. 1 maintain that the attempt
to institute an Industrial Council now would be premature.  Labour, as
the House is aware, is ab present a reserved subject and Provincial Gov-
cruments ave only partially  responsible for it.  There is no guarantee
whatever, that responsible Provincial Governments would hold the same
view ax to the composition or the manner of operation of the Council as
the Whidey Commission did. [ would draw the attention of the House
to an interesting analogy which is furnished by the recommendation of the
Industrial Commission which contemplated o system of organisation, in-
cluding two new all.India scrvices, which was designed in the pre-reform
perind. That recommendation proved unaceeptable to the Ministers when
they came into office and effeet was never given to it. There is every
possibihty, at )rast there is a very strong possibility, that an Industrial
Council, constituted under the present regime, would not prove acceptable
to the new Proviacial  Governments.  As Mr. Joshi himself admitted,
though he vory Jightly passed over the diffiealty, no system instituted now
could embrace the Statea and it is obvicus that it would have to be revised
as soon us Federation comes into being. There is provision in section 138
of the Government of 1ndia Rill to enable a Council to be set up when it
ja wanled. Lastly. on thia point. 1 cannot see that an Industrial Council
st thia particular juncture would serve my.us}cju‘l purpose. We are still
engaged in earrying out the Whitley Commission’s programme. There is
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s good deal that remains to be done. That programme was prepared aftee
full consultation with labour, with capital and with Governnents through.
out India. 1t is, therefore, unnecessary to have it revised by an Industrinl
Council und if the Council were to take up new schemnes coming cutside
it, they would have to wait until the present programmme has been  ex-
hausted and that will take a considerable time.  The Whitley Comiuission
1 mny remind the House, recommended that the Industrinl Cowneil should
he u statutory body. Statutory legislation in regurd to sueh a Couneil
would be extremeiy difficult in the eircumstanees I have endeavoured to
explain and 1 maintain, Sir, that we have every justification for putting
the cunstitution of thisk Council at a lute stage in our programme and, in
the meantime, devoting our attention to sasures which bear nore direct-
Iv upon the ameliorution of labour eonditions.

There is another smadl point that Mr. Joshi raised in regurd to nutrition,
He said very little ahout it, possibly beeause he knows that the cstablish-
ment of a nutrition inatitute on the scale recomnmended by the  Royal
Commigsions on Labour and on Agriculture has been held up for lack of
funds. 1ut, Sir, the fuct that the establirlunent of o nutrition institute
on a large seale has been held up for lack of funds does not imenn that
no attention is being paid to the subject. (olonel MeCarrison in hig labo-
ratory at Coonoor has continued to do excellent work in regurd to it. e is
either on the point of retiring or has wiready retired and his place is being
taken by Dr. Ackroyd of the League of Nations Health Bervice, who has,
1 understand, acquired a varied experience and en international reputation
on work of this kind. 1 think that is sufficient to show that this recom-
mendation of the Royal Commission has not been overlonked. Time is
pressing and 1 am sfraid 1 cannot deal ut length with the points raised by
my Honoursble friend, Mr. Giri, but 1 should like to ask him where he
got his figures of 40 million unemployed in this eountry from. [ think he
said 40 million wholly unemployed and 20 partially employed.

Mr. V. V. @iri: Sir M. Visweawaraiya quoted it in his bhook. Thet is
my suthority.

The Honoursble Sir Frank Noyos: Sir, 1 am studying Rir M. Viswes-
warniys's book with she closest attention, but I find it very ditticult always
to follow him as 8o much of his urgument is based on figures for which he
gives no authority. This is one of them. 1 am quite cortain that his
estimate is not based on census figures. It is juat hia gencral estimate:
and T maintuin that every Memher of this House i in ar enpable 1 position
to decide how many unemploved there are in Indin as Sir M. Vieweswa-
raiya. I, for one, do not agree with his estimate of 40 million unemployed.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): That is incorrect. There arc more.

The Honourable Sir Frank Noyee: My Honourable friend, Mr, Gird,
reised a point sbout the working of the Trade Disputes Aet. I think he
maintained that in several easer. at anv rate, strikes wonld have  bheen
averted if the Governmenl of India had appointed a Court of Fnquiry.
Well, Sir, T have not all the facts of the case at my disposal und T cannot
carry them all in my head, and even if T had, T doubt if 1 chould he juati-
fied in wearving the House with them. But T think T am right in snving
that in the Bengal Nagpur Rrilway case (cerfainly in one of them) further
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concessions were made by the employers, and so far a8 I can remember, no
strike occurred. In the case of the Madras and Southern Mahratta Rail-
way, there was an actual committee of coneiliation sitting, and, therefore,
“here was no need for any Tribunal. Apart from Railways, the question
of appointing Tribunuls i8 one for Local Governments. The last applica-
tion I cun remember related to the Madras and Southern Mahratta Rail-
way, und in that, the Union declined to withdraw the accuasstion that the
Agent hud ucted in bud fuith. Now, Sir, I would ask: *What is the use
of usking a third party to try und econciliate between two other parties, if
vne party declines to wecept the bona fides of the other’”? It is as if Mr.
CGiirg soid 0 ' Plense make me friends with Mr. X. 1 must continue to tell
him that he is a scoundrel, but I must ask you to make me friends with
Mr. X ugnin.”" (Laughter.) That is the position with regurd to the last
Madrus und Southern Muhratta Railway strike.  As regards Mr. Giri's sug-
gestions in respeet of the one crare grant for villuge uplift and in regard to
«convnie planning generally, I must leave those to be dealt with by my
Honourable friend, the Finance Member, He will doubtless have an
opportunity of doing so at some further stuges of the discussions. My
Honourablo Colleague, the Home Member, bas nlready dealt with the
question of Communism. That, Sir, concludes ull T need say, except that
I am very grateful to iny Honourable friend, Mr. Giri, for the reference
he made to my speech st the opening of the Davalbagh Industrial  Exhi-
bition. Mr. Joshi comes here—us I have slready said more than once,
and as | shall probably have to say many more timer, during my term of
office--Ar. Joshi comes here vear after year and complains that Goverm-
ment are doing nothing. Now, “"Dayadbagh™™ shows whut the people eof
Indin can do for themselves with a modicurn of Govermunent assistance.
Ax Mr. Giri quoted from my ﬁpvech. Biblical guotations eome very natur-
ully to one’s mind in desling with “*Dayalbagh’™. 1 gave those presemt
twn such qnumlumq last & tluln\. und [ will now give one more and that
a final one: “Go thou and do likewise . (Heur, hoar.) (Applause.).

Mr. N. M. Joshi (Nominated Non-Officinl): Mr. President, 1 shall not
detain the House for more than a few minutes. The fact that 1 amn o
Nouminated Mombor in this Legislature, nominated by Government, hss
enne in during the lust two ur three days for rome criticisru. [ am very
geateful to my Honourable friend, Bir Frauk Noyee, for saying a few kind
words about me in reply to what Colonel Wedgewood has said about me .in
the House of Commons, snd 1 wm alse very grateful to my Honourable
friend, Mr. Mody, for referring to me as being u privileged person.

Mr. H. P. Mody: Aren't you?

Mr, N. M. Joahi: Mr. President, I feel it &8 & privilge o have the
opportunity ta represent the working clusses of this country in the Legis-
fature of our country, and [ am very grateful w0 the Governor Genersl and
to the Govertunent of Indin for nominating me.

An Honourable Mamber: Y.u dv nut stand alone,—-there is also Mr.
Giri there.

Mr. N. M. Joshi: But. at the same time, Mr. President, let me sssure
my friend, Mr. Mody, and all those who have criticised me, that T do my
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duty according to my lights. I may be displeasing some people, but I
hope 1 shall have the strength to continue in the course which I have
placed before myself. (Hear, hear.) I do not wish to say even a word
more about this aspect. The Honourable Member in charge of Industries
and Labour, so far as my suggestion for the establishment of some scheme
for sickness insurance gues, said that he would like the Provineial Govern-
ments to take the initiative in these matters. 1 think, Sir, it will be
wrong to expect Provinciul Governments to tuke the ipitintive iu these
matters, It is not ensy for & Provincial Govermment to take an initiative,
on account of industries, being competitive. Health insurance will require
some contribution from emplovers, some contribution fromn Government
and some contribution froin the employees themselves, 8o far as Provin-
cial Governmments are concerned, | take it that the Provincinl Govern-
ments may be persunded romehow to mnke a contribution, and in spite of
the fact that the Honournble Member thinks that the working clnsses will
nat be willing to contribute. 1 feel they would be willing to contributa. It
ie sl.'mmtt'r of experiment: somebody has to make the experiment, let us
mauke it.

The Honourable 8ir Frank Noyce: Government have alreudy tried the
experiment. It has failed.

Mr. N. M. Joshi: Government might have tried the experiment. 1 do
not think, however, that that experiment hus been fully tried out. 1 have
absolutely no doubt in my mind that if a health insurunce scheme is estab-
lished by Government, the working classes would not ecomplnin ahout the
contribution which they will have to make; but at the same time I feel
that the employers in one provinee will not gencrally agree to have con-
tributions levied aguinst them unless the employers in other provinees are
also asked to pay contributions. Industry is competitive. 1t is, therefore,
necessary thut a scheme of this kind should be undertaken by the Govern-
ment of Indiu und should not be left to the Provincinl Governments. The
Honourable Member referred to the fuct that the working clusses generally
should take the initintive. He asked me what 1 had done in this mutter,
Well, Sir, what 1 have done is to bring forwurd this cut motion in this

Legislature, (Laughter.)

I generally employ all my time in making suggestions, und 1 think,
8ir, it is not a very easy work to do, but still I undertuke it. Ar regards
the Industrial Council, the Honourable Member maintained that it will
not be very practicable to undertake the establishment of the Industrisl
Council on seeount of the future Constitution. The Honourable Member
said that I had greater faith in this Government than in the future Gov-
erament. Well, Bir, that is a fuct. It is beeause that is wo, thut T voted
.against the Joint Parliamentary Committes Report. [ feel that the future
.Government with the two Chambers in the Centre snd the two Chambers
in the Provinees is bound to give us 8 worse Governtnent thun the present
Government. (Hear, hear.) It is, therefore, quite natural that 1 should
like the Government of India to tske action in this matter immedintely.

Then, Bir, one word about what the Honourable the Home Member
said. He said that/] was ignoraot of the subject. But what else can hap-
pen? I want to read books on Communism, but the Honoursble Member
will not allow me to read books on Communism.
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An Honourable Member: Get it from his private library.

Mr. N. M. Joshi: I remember a gentleman, who is very closely asso--
ciated with me, returned from Russia with a number of books. He is a.
Nominated Member of the Bombay Council today. The books he brought.
were not stlowed to be taken possession of by him. [ really want to have
a very clear notion about Communism, but, unfortunately, the Honourable-
the Home Member will not allow me to do that. One thing 1 would like-
to say to the Honourable the Home Member and that is that Communism.
is allowed to exist in Gireat Britain.

An Honourable Member: No, no.

Mr. N. M. Joshi: Yes; it is allowed. The Trade Unions are not sup-
presscd beeause the Communists are their leaders, and, after all, no dis-
aster has overtaken Great Britain on account of their allowing Communism
to exist in (reat Britain. I think no disaster will fall on India if com-
munism is allowed to exist in this country. Sir, 1 huve nothing more to
Bay.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“T'hat the demand under the head ‘Executive Council’ he reduced hy Rs. 100.”

The motion was negatived.

The Assembly then adjourned for Lunch till Twenty-Five Minutes to
Three of the Clock.

The Assernbly re-assembled after Lunch at Twenty-Five Minutes to
Three of the Clock, Mr. President (The Honourable 8ir Abdur Rahim) in
the Chair.

Neceasity of adapting the Administration to meet Modern Economic

Needs:

() Establishment of Cabinet Secrctariat,

(b) Redistribution of Portfolios,

(¢) Feonomic Advisory Staff,

() Ocerscas Department,

(¢) Tariff Board, and

(H Revision of Customs Tariff.

Mr. . B, James (Madras: European): 8Sir, I beg to move:

““That the demand under the head ‘Executive Council’ be reduced by Re. 100.”

The general purpose of this motion is contained in the words which
follow in brackets after the motion. T should like to make it quite clear
that this is not a censure motion in the ordinary rense of the word. It
in really A motion which is moved by us to draw attention of the House
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and of Government particularly to certain proposais which we made lust
year at this time and some of which I shall repeat in a mnoditied form now,
If we find that the attitude of Government towards those propcsuls is
satisfactory, we shall ask leave of the House to withdraw the motion.

In the first place, 1 should like to refer to the debate last year. We had
a whole duy devoted to the question of the need for certain administrative
changes in the machinery of Government which aroused u great deal of
interest throughout the country. 1 myself was ustonished at the interest
that was aroused and was the recipient of a greant many Joetters, including o
number from various Provinciad Ministers, referring in terms of appreci-
ation to the general debate which followed the motion which 1 then moved..
And the general proposals, which I then made on behalf of 1y Group,.
have since been discussed by various Chambers of Commerce and other
trading and industrial orgupisations throughout the country, so thut the
debate served u very useful purpose then in pousing public opinion on a.
matter which we still believe 18 of very grost importance,

Now, Sir, as far as the spesific proposals which | made Just vear are
concerned, 1 would acknowledge the fuet that some of them have already
been accepted and others are in process of being carried into effect,  For
example, the consolidation of the turiff schedule which we presged Inst year
was effected by legislation at the end of the Session in April.  And spoak-
ing for our own commercial intercsts, and, I think, for commerciul intor-.
ests generally, we very much appreciated that sction an the part of Gov-
ernment. Then, Sir, we understund from speeches delivered in this House:
by the Honoursble the Commerce Member und in another place by the
Chief Commisgioner for Ruilways that the guestion of the revision of rail-
way tariffs is proceeding and will be expedited a8 far as possible, und that.
trading and commercial interests will be consulted during the course ofa
that inquiry before any final conclusions are reached. \We attuch very.
grest importance to the consultation with trading snd commereinl interests.
i the course of that inquiry. I may say here in passing that recent dis-
cussions on this question of railway rates raises in my mind and in the-
minds of many of my own friends the sbsolute necessity of the establigh-
ment, of a Railway Rates Tribunal in connection with the cstublishment of.
a Railway Statutory Authority. There must be some independent autho-
rity to which the public can go, both as regards passenger and aw regards .
goods rates, in connection with the railway tariff.

Then, as far us the revision of the customs tariff gencrally is concerned,
i regard to non-protected nrticles which we pressed lnst year, T min afraid
we have to record now that so far nothing definite has been promised to
us. It is true that the Finance Member, in his reply to the general dis-
cussion on the budget, stated that no serious revision of u generanl nature
was possible in the direction which we suggested uuliss be had some moncy
to play with. We admit that as a perfectly obvious fuct, but what we
should like him to agree to now is to initiate a careful investigation into
the existing rates with the object of securing greater uniformity and a
larger free list in regard to those articles which are absolutely nccessary
for India's internal economy, particularly in conneetion with the develop-
ment of agriculture.

Then, Sir, last yesr we referred also to the Tariff Board and we pleaded
with Government for some modification both in the composition and in
the function of that body. We referred last vear to the temporary nature
ot the Board and its temporary character was revewled in answer to &
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question put by one of my Honourable friends on the other side of the
House by the Commerce Member only the other day. It appears to us
that from the probable trend of economic development in this country in
the near future it is more than likely that this body, the Tariff Board,
will have its hands very full. We, therefore, suggest that its procedure
should be less leisurely than it 18 today and that the preliminary step of
establishing to the satinfaction of the Commerce Departinent a prima facie
~ease for inquiry be abolished. 1 submit, Sir, that the Tariff Board, after
al, is only an advisory bodv, and that the responsibility for Government
policy in regard to turiffis remains and must continue to remain in the
hands of the Government of the day. Therefore, that being so, we see
nao danger in suggesting o modification of the present procedure whereby
the course of the inquiry may be expedited and whereby Government's
conclusions on the consideration of the results of that inquiry may similarly
ba sceclerated. And [ very much hope that we shall have some indication
today from Government as to whetber they are prepared to concider
the modification of the machinery in that direction.

Now, Sir, before 1 go on to the proposals which we wish to continue
to press todav, [ want to say straightaway that we disclaimn any attempt
tr propound schemes of **planned cconomy’’, which ia a phrase much mis-
understood and much abused. We also repudiate definitely that in our
suggestions we cither infer or imply any attack on any individual or any
bodv which now exista. Wa believe that in somne respects the present
aystem in regued to those matters which I shall shortly deseribe is, gene-
rally speaking, ill.adapted to present-day needs.  On the other hand, we
do believe that considering nll the circumstances. even the present system
has stond remarkably well the strain of the world erisis. T should like to
sy here and definitely that we recognise that much of that is due to the
conrage nnd the hard work of those who have been in charge of the various
departments during the past few vears. On some of them, as wo know
from experienee who have been in close touch with them during these
years, on some of them suecessive emergeneies have hinposed an almest
intolerable stenin; and when T heard some of my Honourable friends the
other day apeak about the peaceful life of some of the Members of the
Exeentive Conneil, T thought that they could not have been aware of that
life certainly during the past few vears, nnd it is only proper that. what-
over wo may think of the policy of those who administer the Government
of this country, this House should recognise the courageous way in which
the heads of the departments and the Members of the Executive Council
have tackled an unparallelled situstion in world economics snd have
achieved a great deal in this country during most difficult years indeed.

Now, the ohject of this present motion is limited to the adaptation of
certnin clements of the administrative machine to meet modem require.
menta. The present departmental svstem is a survival to a very large
extent of the days of Lord Curron, and we do not think that in many ways
it i¢ really suited to that joint reaponsibility and co-ordinated action which
are ro npecessary today when practieslly every country in the world is com.
mitted to some form of economic nationalism and is going in for some form
of planned offort, Last year, we pressed for s redistribution of the port-
folica of the Government of India; and we still believe that this is an
wrgent aud important matter. Wo consider principally that such redis-
tribution should involve, first of all. the formation of a Ministry of Com-
munications, bringing under one Member or Minister Railways., Roads,
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Civil Aviation and Posts and Telegraphs; and. sccendly, the partfolio of
Commerce und Industries or Trade, involving the reorganization of the
present Cominerce Departinent so s to form separately under one Momber
or Miuister a section of Overscas Trade, a section of Shipping and a seelion
of Trade and Industries. The duty of the overseas section would be to
foster Indian commerce and to deal with eammereial relations and (reatics,
No one can say that that is not a very urgent mattor at the present time.
We henr almost every day of abrogated treativs, of action being tuken by
fureign countries which are caleulated to injure India's export trade. There-
fore we consider that it is very cssential that the department ghould be
strengthened by the formation of a separate overseas section along the
lines of the overseas department of the Board of Trade. The section of
trade nnd industries should deal with matters affecting Indian ndustries
and internnl trade. 1 turned over a book during the week-cnd and found
that in the Order in Council issued by His Majesty the King in 1860, estab-
likhing the Council of Trade in the United Kingdomm the following words
a]]l'll":\r:

"Zl‘_u take into consideration the native commodities, their growth and production in
our kingdum and how they may be ordered, nourished and msanfactured to the em-
ployment of the people and ts the Lest ndvaniage of the public’

That is exactly the function of tha Department of Industries, and Trada
or the sestion of industricg aad trade to which 1 sm now  referring,
Probleins of commerce and industries are inter-related.  Those of us who
have had o deal with variows industrinl and commercinl = problems  in
recent venrs bave come to pualise (he esscntial interrelation of these two
Departments and how thers is sormetimes now a tendenoy for one Depurt.
ment to work on one line and unother Departinent to work on another
line. Indeed it is sometimes left to the outsider to reconcile thosre two
contlicting points of view in regard to specific proposals.  When, therefore,
these Dopurtments under one Minister chunge  the  present  bottle-neck
system whereby overvthing pusscs through one office in the Commeree 1
partment into the establislineznt of three ecetions, it wonld, in our view,
conduce w greater eflicieny. There may, of course, be other forms of
redistribution which are possibl: and desituble as far s the  Excettive
Couneil is concerned. | an nov going 1o saiggert olthogs, 1 refer to 1hese
purticular ones because they are in regard to subjects in which we are
more particularly interested.

The redistribution of portfolios would, to our mind, inevitably involve
the establishment of some deiinite machinery relating to the Cabinet or
the Executive Coumeil s n whole, by which records may be kept  and
decigions may be communciated to various Departments. \We are not sug-
geeting any precise method . we believe that a redistribution of the port-
folivs along these lines will  nusommntically  render  sone  meothod  or
machinery of that nature ahsolutely esseniisl.  Perhaps we may ruggest
to the Government that thes might invoke the wervices of Bir Meuries
Hankey who, since. 1 think, 1919, hns been the Seerctary of the DBritish
Cabinet and who has bad unrivalled experiinec in the  organisation  of
machinery in regard to cubinet co-ordination rnd responsibility, 1 under-
stand. and T am glad to¢ note it, that the Government of India bave
aceepted in principle the formation of a Minixtry of Communications. We
consider that a very great step. The precise timo ut which the change
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should take placy is, of conrse, a matter for the Goverror Gieneral himself;
but, on furth-r considecation of the matter. we came to the conclusion
thut the distribution between the two portfolios now mentioned is  not
really enough.  We souggest that the whole question of the distribution of
portfolion and the Executive Couneil needs revigion.  We are guite aware
that wi mmy be told that these matters can await the establishment of
the new Federal Government.  We do not agree with that view. If for
any renson Federation does not materialise simultaneously with or shortly
after provincial autonomy, the establichment of responsible Ministries i
the provinces and the redistribution of subjects will in any event necessitate
changes in the Centre and in the administration of the Government of
Indin.  We, therefors:, suggest that the proper time for the changes which
we envisage would be the establishment of provincial avtonomy  in  the
proviness, and that in the meantime, in order t¢ be prepared  for  that
ocension, inquiries should be undertnken with that end in view,

The second main propesal which we made last vear nnd on which we
have not so far heard of very much progress. is in regard te the appoint-
ment of a small staff of ~conomie cxperts and the ereation of an cconomie
udvisory council.  As T have snid, we have discossed  these  proposals
during 'the year with responsible bodies and we now eontinue to press
for o« small economic staff uf sy three persons attached to the (iovern-
ment of India a8 & whole. One of them should be. we ruggest, a parson
of outstanding ability who should be termed the Chief Feono-
mio Officer of the Giovernment of India. Owing to pressure of admini-
strative business on the departments, the present Secretaries of the de-
partments are working und-r constant pressure to keep nbreast of current
problems; they, therefore, ns a naturnl course, have less and less time to
give ta a comprehensive consideration of  econoinie developments  and
tendencies.  The proposed sconomic staff, in our view, should stand outside
the peneral stream of departmental business though maintaining contacts
with all departments. It should sdvise Government with regard to the
eoonomic consequences of their own policy, undertake inquiries of an
economic nature and supply atatistics and other relevant information to
the Exqeutive Council snd genernlly ndvise in an expert ecapacity all or
any of the departments. Tt should be free from administrative routine in
order to devoto itself to “thinking out' the many problema that confront
the Government every dav. Wo suggzest that the nuclens of the stuff is
already present in the Direetor General of Commercial Intelligence.  We
do emphasise, however, that this ataff must be relieved of ord nary depart-
mental emtine, so that the whele of its time may be made available to the
real task of copsultation, eo-ordination, inquiry and adviece on economie
matters.

The Honourable Sir James Grigg (Finnnee Member): A super Council ?

Mr. ¥. E. James: We dn not prapese  saper Couneil. The  staff
should he nermanent, and not liable to the ordinary three-yesr tenure—a
avitern of donbtful advantage anvwax. This staff would bhe only adviscory.
There is no snggestion of o *“Brain Trust”’, that is what the Honourable
the Finance Member suguested,—thers ia na suggestion of a  '‘Brain
Truat™ dictating nolier. or of sn additimal department with administrn-
tive fuuctions. The duties which wo envisage are described m an article
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which appeared in the Statesman of Bunday last, under the heading **Tho
Craze for Planning'’, which says:

“The type of adjustment moet needed in the machinery of Government is the
«wreation of a compact “policy cabinet’’ freed from departmental responsibilities of a
central planning body with the necessary resources and powers to obtain information,
to make sorveys, and to work out schemes over a wide field, without expensive fune-
tions and with responsibility to the Cabinet alone.™

So far as the Economice Advisory Council itself is concerned, we recog-
nise the difficulties that were mentioned last vear by Bir George Schuster
and which we have realised even more fully sinee, and we suggest that
that might be left for the time being. We do urge, however, the import.
ance of periodic economic conferences with the Provineces on which the
-advice of the Economic Btaff might be of very great value.

Sir, T would, in this connection, refer to the Bowley-Robertsun Report
which was published lust April. I would refer specially to two purngraphs,
and I would seck yvur permiasion to rend them. Firat of all, at page 2,
they say this:

“"We recommend the abolition of the title of Director General of Commercial intel-
digence and Statistics and the establishment of s Permanent Economic Staff, directly
attached to the Economic Committes of the Governor General's Executive Council.
The stafl should cunsist of four Members. The Senior Member should act as Secretary
to the Economic Committes of the Council, to whom he would be responsible for the
organization of the whole work of sconomic intelligence.*

Then, the second parageaph is taken from the same page and the same
Report:

*The whole staff would maintain the closest possible contact with certain othaer
officers of GGovernment, including both some whose duties are primarly administrative
and some whose duties are primarily technical and advisory, Tt would he within its
cumpetence to 1ecommend to the Economic Committen of the Council the ad hne encage-
ment of external technical oxpertn for the purpose of reporting on the economic
potentialities of particular arean or of particular branches of processas of production.”

We do stress the importance of some of the recommendations eontained
. in this Renort, particularly those that T have already referred

to and others which refer to the cellection of stafistics, the
initintion and coniinuation of serica of index numbers, of prices, wages,
production, ate.. ete. T should like the Honourable the Finance Member
to tell us whether the Government of Tndia have completed their eonsidern.
tion of this Report. and if o, what, if any, action has been decided upon.

3rm

Sir. these are the two of our main proporals. Thev are very modest.
We do not elaim infallibility for them. nor do we claim completeness
for them. We put forward the suggestions in the samo spirit in which
we made our suggestions last year. We belirve that the development of
India’s internal economy and extarnal {rnde is a vital and a neceasary
and urgent matter. The bngis of Tndia’a prosperity is the purchasing power
of the agriculturist. An outlet for his pmducts in csrentinl, while  re.
distribution and extension of home manufacturea are equally casential,
There must, therefore, he a halaneed ecomomy in our policy. These nre
wider questions on which T do not propose to tonch. But we are anxious
it we can. to secure some adaptation of tha prescnt machinery which will
equip the Government with the scientific knowledge requircd and encourage
greater co-ordination of effort and policy. We believa that the present



2138 LEGISLATIVE ASSEMBLY. [11Te Marcu 1935.

[Mr. F. E. James.]
Government owes it to the new Government of the future to hiand over a
machine which is medernised snd rationalised and more suited to the
new conditions under which responsible Government will operate.  Sir, I
move, '

Mr, President (Tl Honoarall: Sie Abdur Rahim): Cut motion movad:
"'That the demund umder the head ‘Executive Council' be reduced by HRs. 100."

Mr. B. Das (Urissa Division: Non-Muhammadan): Bir, the House is
alwnys iutercsted when my Honourable friend, Mr. James, sets a few
problems to it to solve. The problems which he has 8o eloquently put
this year rend along the problems he set last year are very difficult and
eomprehensive, and that is why it is  really very difficult to suddenly
express opinions on every one of them, but I do hope, when my friend,
br. Zinuddin Ahmad, riser after me. he will solve some of the difficult
puzzles which [ um not able to handle.

Bir, with one portion of Mr. Jumes' observations I agree, and that is,
the administration of the Government of India requires planning. Those
of us who have watched the Government of India’s administration and the
working of the Secrcturint ufter the inauguration of the Mostford Reforma
will find thut there had been ehanges in the policy of the orgunization of
the Secrctarint on three or four occasions ut three or four different periods.
There wans a time when the Government of India policy was to Indianise
the Neerctarint Offices, [ menn the higher posts—tiz. the Kecretaries,
Deputy Secretaries and Joint Sceretaries were attempled to be Indianised.
But. Sir. the Simon Commission Inquiry came, and, thereafter, with the
iden of cstablishing reserved subjects, the predecessor of the present
Financo Member tried to drive away every Indian from the highest
Secrotarint staff of the Finance Department. At present, in the Finance
Department, there is not a single Indian barring the Budget Officer who
accupirs, T think, the position of Under Secretary in the Department. The
other Departments, barring the Department of Fducation, Health and
Lands, contain only one Indian not higher than a Deputy Becretary as if
one Indinn agninst 80 may Furopean officers would be able to satiafy
planned ndministration for India. Therefore, I support the spirit under-
Iving tho observations of my friend, Mr. James, that the Government of
Tndia have not moved with modern conditions, nor have they tried to
translate the promises that previous Members of the Fxecutive Council
gave on the floor of this House. They have gone behind those promises.
Thev might now be working in  the spirit of coming events that the
administration will be day by day more rigorous and they do not want to
purt with any responsibility, but I do hope that if there is any idea of
modernigsing the administration of India, there should be a sufficient
number of Indians occupying positions of trust and responsibility such as
Secretaries, Deputy Socretaries and Joint Secretaries, in the Government
of India. T also don’t believe that there should be such large numbers
of Secretaries, Under Becretaries and Joint Becretaries in the ernment
of India; their numbers should be reduced.

Sir George Schuster gave the assurance:
“As soon ns a convenient opportunity occurs, it is definitely the inténtion of the
Qoverament of Tndia that the question of the change should be taken wp.”
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That opportunity is coming very shortly, and I hope the Government
of India will hand over to one Member all the Departments which my
Honourable friend, Mr. James, described a8 Communications. Last year,
my Honourable friend also suggested that the Department of Iniand
Stearn Navigation and Shipping should be under the Member for Com-
munications, but thia year he has not montioned anything about'inland.
pavigation. But I hope he still adheres to the views expressed by him
last year.

As regards the reshuffling of the portfolios of the present Cubinet
Members, I know that some of the Departments have very little work.
They have increased the amount of work by increasing the number of files
‘although they have roslly very little work to do. If I may express an
opinion, the staff of the Secreturiat can be reduced by half, and the
supervising staff, 1 mean, Becretarics, Additional Becretaries, Deputy
Bucretaries and Assistant Seorctaries, can also be reduced by hulf. 1t is
no use increasing the number of files and sitting over them and coxpressing
opinions monthe and months after. I do recognise there hins been some
additional work due to the contemplated reformns, but the Reforms De-
partmont hus grown under the patronage of the Home Department and it
i now n much bigger Depsartment than perhaps the Home Dopurtment
iteclf. T do hope, now that the reforms chapter is closed, that Depart-
ment also would be abolighed.

I am not surprised that my Honourable friend, Mr. James, spoke
husitatingly on that most interesting subject, economic planning or planned
economy. It is true there were two  gentlernen, Messrs. Bowley and
Robertson, who were investigating  something in  that line in some ante-
room of the Scerctariat.  But as soon a8 my Honourable friend, .the new
Finance Member, landed in India, he bowled out those two Profossors and
their report as well, and nobody hag hieard of them or their report until
they have been resuscitated today by wmy Honourable friend, Mr. James.
We have forgotten not anly those two Professors, but nlgo the exigtenee of
those Indinn Professors who assisted them. What Rooscvell dreamt or
dreams in America, what the Soviet Dictator, Stalin, practises in Soviet
Russin, the Government of India, being alien and bureaueratic as they
are, cannot conceive. They can befool us once; they ean hefool us twice;
but they cannot hefool us all the time. Nobody thinks of Indin’s planned
economy, and T am glad we heard the last of it when Sir George Schuster
left the shores of India. In a way—I have expressed the view elnewhere—
I welcome even the little attempt on the part of the present Financo
Member to allot a crore of rupees for economic recovery. [ weleome the
phraso “‘economic recovery'’; it sounds much hetter than cconomic plan-
ning, because the phrase “‘economic recovery’’ meuns one erore of rupees
this year, and, in the subsequent ycars, so many crorcs. But planned
rconomy does not mean anvthing tc me; it heging and ends with the
Finance Member who achemes out that plan on paper, and such paper
plans end without any tangible shape. The idea of planned economy will
not worry our minds as long as tha Government think of doing somcthing
actually for the eeonomic recovery of the peaple.

Let me next deal with the problem of revision of the customs tariff.
The taxation policy of the Government is, no doubt, inlimately mnncctcd‘
with the customs tariff revision. With the balance of export trade so
little in favour of India, with imports falling off year to year, the Govern-.
ment of India have no allernative but to think of the high customs tariff.
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It may be that the ¥inance Member may receive pressure, either from the
Indian commercial side, or from the British commercial side, to reduce
ithe custoins tarifl, but it is very difficult to reduce customns teriff, and lust
year, when Mr. Hardy spoke on the subject, he dealt with it in some
-detail, how the customs tariff has varied from year to year. The Gov-
-emnent needs have gone up very high and they have to put up heavier
tariffs. HBut we cannot reduce the customs tariff, whether it is on exports
or on inports, unless we point out to Government that there are other
methods of taxation. With the present high level of income-tax, we know
‘that there is & diminishing return, and though the Guvernment may go <o
increasing the rate of invome-tax, they will not get more; it will be
stationary somewhere between Rs. 16 and 17 crores. Of course, the
excise duty hus come to stay. My Honourable friend, Seth Haji Abdoola
Haroon, may growl, but there it i8 and 1t will be a general feature of our
taxation. Thers is st prerent cxcise duty on salt, sugar, matches, steel
ingots, wines and spirits, also kerosene and petrol. A scientific method of
devising excise duties is what this House has always demanded. This
House hus ssked for equalising the excise duty on kerosene with the
import duty on kerosene, but there is the political hitch. My Honourable
friends, the Members of the European Group, will not agree that excise
duty on kerosene and petrol should be equalised with the import duty on
those nrticles. Then, there is the political pressure which is being applied
on the Finance Member. There is the problem of Burma separation—he
may not talk of it today, but there is that question, and Burma must be
given » wubsidy or a bounty—I cunnot say a subvention,—of Rs. 1} crores
or so ut Indiu’s cost, and, therefore, the excise duty cannot be equalised
with the import duty. The tariff co exports, I submit should be so planned
as to help the Indian industrics. Last year, Government abolished the
oxport duty on hides. This vear they are abolishing the export duty on
rkins, and yet the Honourable the Commerce Member has been receiving
representations, and also it has been expressed on the floor of the House,
abont granting protection to the tanning industry in India. It is no use
levying or abolishing an export duty, if the scheme of export tarifl ix not
a scientilic one and is not designed to develop the industries of India. I
s oppased to the abolition of the tariff on skina. It is very difficult for
anybody in fifteen minutes or even in an hour to detail the exact nature
of n scientific systemn of taxation.  Although the predecessor of the present
Finance Member foreshadowed that the titne had come when the taxation
poliey of the Government of Indin chould be revised or rather planned
out, | waut t, warn my Honourable friend not to do it, simply beeause he
receives pressure from this side or that side of the House. That means
that he will be only tinkering with it. Bo long as the Government of
India continue their present heavy military burden and have to provide
Ra. 45 crores for the military expenditure . . . .

Mr. President (The Honourable 8ir Abdur Rahim): The Honournble
Memhber haa already exceeded his time.

Mr. B. Das: Sir, ono minute more, and T have done. As long as they
seonnect the rupee to sterling. as a result of which the economic conditions
of the Indinn mnsses have become impoverished due to low  prices of
Indinn produces, and as long as there is this flight of gold to England to
tho tune of more than Rs. 200 crores worth,—unless Government face all



THE GENERAL BUDGET—LIST OF DEMANDS. 2141

the problems—delinking the rupee with the sterling and reducing the heavy
military expenditure, no financier, unless he is an imaginative Finance
Member and expects to go to jail after he retires from this House or while
he is in this House, can think of a scientific planning of the taxation polioy

of India.

Mr. J. A. Milligan (Bengal: European): Sir, I rise to support the
motioin. Like the Honourable the Mover I do so not in a spirit of censure
or with a desire that the Honourable the IFinance Member should spend
slcepless nights wondering how to make good a further depredation; but
in order to mention a particular line of action which I believe to be worthy
of the consideration of the Government of India and of this Houss.

The great economists of the 19th century enunciated and expounded
the laws of supply and demand in a world where free trade was a practical
possibility.  Even ut the end of the century, we find men like Profersor
Marshall demonstrating, in a convincing if somcwhat tedious manner,
the inevitable ultimate equation of demand and supply by normal natural
processes.

They did not forsce the paradox which the regime of laissez-faire, to
which they gave their blessing, was destined to evolve for wa—a world
impoverished by its colossal wealth.

The elimination of man-power from production; the industrialisation of
the whole world—accompanied by the subordination of economic precepts
to the spirit of nationalism and to the lure of industrial self-sufficiency—
thesc were things undreamt of in the philosophy of Adam Smith. But
they are facts that face us today. The profound depression of the pust few
years has given mankind the leisure and the incentive to think seriously;
and concerted action has definitely begun.

Four lines of thought have chiefly engaged attention and have deter-
mined the character of the mensures taken in different countrics o solve
the problems they define, namely;

(1) Technological unemployment, or the displacement of men by
machines without the provision of alternative employment.

When Adam was driven from the Garden of Eden and barnessed
to the task of keeping a wife and family, the handicap wae
imposed on him, and on all his descendants, ‘‘in the aweat
of the face shalt thou eat bread”’—or in modern economic
phraseology ‘A man’s contribution to ‘supply’ is the meusure
of his legitimate ‘demand’.”" The most vitul urgent duty of
the world today is the restoration of earning-power to the
growing bordes of the unemployed.

(2) "'Over-production’’ and ite counterpart ‘‘under-consumption’’.

(3) The dangers of uncontrolled individualism in the handling of
capital.

(4) Predatory competition inspired by the ethics of war.

The problems which I have described are being tackled in different
wavs by different countries. Russia, Japan, the United States of America,
Italy, Great Britain are conspicuous examples of concerted and construct-
ive action. Though the methods adopted in these countries differ widely

both in kind and in degree, there is one principle common to them oll and
]
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that is the recognition that the regime of laissez-faire and uncontrolled
individualism has got to be modified if the world is to achieve true econo-
wic recovery. We see three principal devices being tried—nauonal
econormnic conscription, compulgsory regulation on lines prescribed by the
State, and State-aided seclf-regulation. It is this third method that I

desire to advocate as the one best suited to the psychology of Indis and
the Empire as 8 whole.

The development of world communications of all kinds and the steady,
though still fur from adequate, improvement of the machinery of distri-
bution, have brought into prominence the factor of *‘world-prices’” for all
general  commodities. The existence of ‘‘world-prices”” enhances the
difficulty of achieving national sclf-sufficiency, and  contributes to the

permanence of the complicated systemn of tariffs and quotas so abhorrent
to the orthodox cconomist.

£ economic order is ever to be restored out of the present chaos, it
will be by a policy of regulation intelligently and rationally pursued.

The world is  beginning to envisage the possibility of an industrial
aystem na longer based on competitive and  ruthless individualism, but
composed of -regulated unite prevented by Governmental control on the
onc hand from ever assuming the character of monopolistic corporations,
and protected by legislation on the other hand from the disruptive action
of recalcitrant und seifish minorities. In such a system the vast problems
which hinve bufled the world under the regime of laissez-faire will be
capable of satisfactory solution. Buch a system cannot come into beinyg
with the dramatic suddenness of a Russian 5 years plan. It must be
stoadily built up, industry by industry, until its potentialities for good are

sufliciently manifested to establish it on a footing outside the category ef
experiment.

Countrics like Russia, the U. 8. A., and Japan regard it as the business
of Government to undertake wholesale economic planning for the benefit
of the people. The alternative which I advocate is for Government to
give its aid and its cc-operation to the people i their economic planning
for themselves, until such time, if such a time ever comes, when a
compulsory extension of the process is clearly justified. It is right that
the Government of every country should watch and study carefully what
other countries are doing, but no country can afford to dig itself in and
wait for a victory to be won on some other front. 1f India is not ready to
deliver a smnshing frontal attack like the N. R. A. of America, it can at
least adopt the tactica of Marshall Joffre in 1915 and keep nibbling at the
problem that is entrenched so powerfully against us. The attack will be
strengthened and  advance facilitated gy the adoption of the practical
suggestions made by the Mover; in particular by such rearrangement as
will permit of Xroposals being submitted to Government through one

departimment and not, as sometimes happens, in & piecemeal manner through
two or three.

To every industry that comes forward with a practical scheme of self-
rogulation asking the Government and the Legislature to give it legal
sanction, and to define the rules of the game for the protection of indi-
vidual interesta, 1 contend that such assistance should be given with
sympathetic alacrity. In this way, steady progress will ba made in the
true rationalization of industry, and India will play a valuable part in the
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search for a solution of the world’s great problems. India cannot sit still
and hope to be presented from outside with a ready-made remedy to
which it has made little or no contribution.

Sir, I support the motion.

Dr. Ziauddin Ahmad: Before I come to the subject proper, I just like
to be permitted to say one thing. At every stuge of my life, 1 learnt new
formule. While I was at school, T was told that I should repeat these
districts of the Madras Presideney at one breath, which I did, {1|xd, on one
occasion, I scored 99 per cent. marks for repeating Ganjam, Vizagapatam,
Krichna, Godavari. Kurnool, Belari, Cudapnh, Nellore, South Arcot,
Tanjore, Madura, Tinnevelly, Salempur, Coimbatore, South Coast
Annantapur. Nigiri, Mulabar, Chingleput, City of Mndma,.North Aroo¥,
Trichinopoly. When I came to college, T learnt new formule in the college
such as:

snuonvdnv4snvenudnu

So (B 4v)=———7"ytenf usatv  , etc.
When | enme to the Assembly, I learnt another formula, and T have heard
it o often that I huve learnt it hy heart. I ask my friend, Mr. Satya-
murti. to verify it., He must have learnt it slso by heart, and that is
“Wait and sce’”. Wait we must, but sec we never, and I hope thut this
particular motion will not be governed by the spirit of the formula to
which we are accustomed and which is 8 new formula I have learnt since
[ cume to the Assembly.

Now, Bir, I just feel that we are now on the eve of u very difficult problem
as regards taxation. We have to pay in the neighbourhood of 70 crores every
year to the United Kingdom on account of our commitments and remit-
tances; we are a debtor country, and it i8 not possible for us to dictate
to the whole world the policy of taxmtion. Now, if we adopt the present
policy, 1 ani afraid we will come to the conclugion that every country would
like us to balance our trade separately. so that we will have no favourable
balance of trude with any country, and we cannot possibly pay to the
United Kingdom the seventy crores of rupecs. Unless we revise the whola
policy and bring it on the line with the rest of the world, and have a
balance of trade at least to the extent of seventy erores, we will be in a
very diffieult financial position; and the result will only be the export of
gold by means of which alone we can keep up our balance of trade. 1t is
avident that it canuot poasibly continue for a long time. You may keep
it up for a few years, but not permanently; unless we huve a good bnlance
of trade and we revise our entire policy, it is not possible.

Before T come to the specific points raised by the previous speakers, |
would just mention one or two points more,—that is, our tariff is now
becoming 80 minute that it really baffles any person who thinks about it.
Now, I have got this voluminous book in my hand (Tariff Act), but I can
never find out what [ want unless I read the whole of it.  Sir, this Tariff
Act is a very complicated document. 8light varirtion in silk and cotton
gives an additional item in the Tarifl Act, a new design of any commodity
bee an additional place in the Tariff Act. Discovery of new variation lexds
to the addition of new form of Tariff. Tariff has hecome so complicated
that I am reminded of the story of Prinee Alfonso, who, when explained
the movement of the solar system, said that he could have devised s simpler
system had his opinion been obtmined. Whenever there was any difficulty
in finding cut the correct position of sny particular planet, one more eircle
was added in the name of epicyelew and then the circles became so many
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that he said: ““Well, the solur systemn would have been designed in a simpler
manner’’. 8o I think this Tariff Act, which is now in my hand, would
have been very much simplified. It should not go into so msny.detsils,
snd I hope the Finance Member, when he gets time, will look into t.i'le
matter and will give us some simple tariff for this country—a tariff in
which numbers are expressed in terrestrial figures and not in astronomical
figures—I am using the phrase of my Honourable friend Sir Frank Noyce.

The next thing I would like to point out is that we made a kind of un-
seiontific mistake in 1931 in raising ull duties by 25 per cent. This was
a great mistake and very unscientitic. We never cared to see what parti-
cular commodities could or could not stand those duties, but we raised the
whole thing by 25 per cent. and I think the time has now come when we
should go thoroughly into the whole question and come to some definite con-
clusion, [ never advocate that we should reduce thesc duties by 25 per
cent. all at once. At the same time, we ought to studv the effect care-
fully and come to some definite conclusion.

Now, the most objectionable feature, to iy mind, is what is called our
policy of protection, which we have been pursuing during the last two or
three yonrs and which is chietlv respongible for the troubles that we now
have to face. Now, this policy is ruinous to the agriculturists of this
ocountry emd it is ruinous in two ways. By this policy of protection you
have tried to raise the price level of manufactured articles. Now, we know
that the price level of all articles is constant. Therefore, the price-level of
all agricultural products must necessarily diminish if the value of one part
has urisen: and the fall in the price of agricultural products is ruinous, a+
it would diminish the purchnsing power of ngriculturists.  The second reason
why it is ruinous is that we are now building up a special tariff wall againss
all these countries. They are retaliating. There is some movement in
Germany, in Italy and in other countries. Each country is endeavouring to
oqualise import and export with us. This means that the export of our
agricultural products to those countries may possibly diminish and that
in the great danger. Therefore, this is the problein of all our problems—
namely, how we should raise the purchasing power of our agriculturists,
and unless that is done. T say, Sir, that the economic problem cannot bhe
solved.

Sir, coming now to some of the points that have been touched by the
previous speakers, I would just mention that there is an absolute necessity
of having u tariff tribunal in the sense in which the word was defined by
Mr. James. Our prescnt Rates Advisory Committee is practically no eom-
mitter ot nll. Tt dealt only with four cascs last vear, according to the
Administration Report, at enormous expenditure. What we do require is
a kind of Rates Tribunal which ghould function in the same way as the Rates
Tribunal created by the British Railway Act of 1821, The second thing
is about the change of portfolio. There is oue thing which I feel is a little
difficnlt. In theory. it is all right that we should have a portfolio of Com-
munications. T myvself was for it. But so far as this country is concerned.
we see that the ronds are a transferred subject and the Government of
India have nothing to do with roads. As regards railwavs, more than half
are administered by private companies and less than half are administered
by the State. and. therefore, a combined portfolio of Communications, to
my mind, has not the same foree in India unleas we modify our Constitution.
T quite see that there is not sufficient co-ordination among portfolios under
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different qub:ers of the Executive Council, but the creation of a Minister
of Communications in the existing circumstances and immediately is quite
unnecessary and uncalled for. We should wait till Ministers are appointed
at the Centre or at least till Provincial Autonomy is introduced. One Hon-
ourable Member raised some objection about the work of the Law Member,
and I think the same will be the case with the Minister of Communications
wl}en the_ roads are transferred to tho provinces, when the administration of
rmlwa_ys_ls‘ transforred to the Statutory Authority and a half of the railways
are administered by the private companies. Therefore, this thing would
require very great consideration, and, I think, we had better continuo under
the existing arrangements till the time we consider the entire problem. I
am opposed to piecemeal reshuffling.

My friend, Mr. B. Das, talked about the question of the export dutv
on skins. B8ir, if there is one sensible proposal in the Finance Bill, it iy
the abolition of the export duty on skins, but I will take up this question
when I come to the Finance Bill.

There is one point to which I think we ought to pay soine more atten-
tion thun we have done up to the present and which will arise out of the
economic survey which my Honourable friend, Mr. James, emphasised to-
day and that is that we ought to find out some ratio of the actual selling
prices at which eonsumers have to purchase goods to the prices at which
the articles in question are actually imported or produced in this country,
Taking the case of wheat, we should know at what price the cultivators
gell their wheat, at what price it is purchased in Delhi or uny other big
town, and then we will ealculate the amount of profit which the middlemen
are getting and find out some solution for avoiding the middleman’s profit
or reducing it to 8 minimum. T bave got no concrete facts to atand upon,
but from the scanty inquiry I made. [ think the middleman’s profit comes
to about two hundred per cent. or more. (IHear, hear.) Bome inqguiry
is called for, not only about the articles which we produce in this country,
but also as regards the articles which we import from outside. 1f this thing
is done, it will be o great step forward in economic planning.

Now, there ig one point more which I take this opportunity to press
and that is that the Commerce Department should have mome kind of
advisory committec of merchants. Members after Members emphasised the
fact, in connection with the Indo-British Trade Agrecment, and supported
alen by telegrams coming from all over the countrv, that the merchants of
India were not consulted. Whether that is true or not, I have no memns
to verify, hut what I wish to emphasise is that such complaints would not
have been made, had some kind of advimory eommittee of merchants
existed which the Commerce Department could consult. It is not a new
proposal. Such advisory committees cxist in everv eountry. The Com-
merce Department is not am all-wise department. Tt must have some kind
of expert advisers whase advice they may or may not aceept.

Before T it down, T would like to emphasise once more that the time
has come when we ought to revise our policy of tuxation und make it more
scientific and more economic in conformity with what existed befors the
War. Before the War, we were in a very happy position. We wers practi-
cally free traders. We had a very nominal revenue duty of five to ten per
cent. At that time. we had 80 crores of a favoursble balance of trade.
We paid all our dues, and, at the same time, we had sufficient. money.
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Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
8ir, I thank you very much for having given me this opportunity of saying
a few words just before the discussion on the budget is over. Sir, I rise
to support this cut motion for this purpose, that if there were to be an
Economic Advisory Council in this country and there must be one and if
there were to be a Minister or a Member of the Council for Communica-
tions, as there must be, then I would like that every one of the Members
of that Advisory Council as well as the Member for Communications should
be Indians. If, on the other hand, English people, any foreign expert,
any foreigner is expected to be brought over to this country in order to
dole out advice to us, then I am not at all in favour of this cut motion, and,
I am sure, Honourable Members on this side of the House will not be in
favour of this cut motion.

For a very long time, there has been a talk of planned economy in this
country. The predecessor of our present }inance Member was very often
talking of planned economy and on more than one cccasion he assured this
House that he was going to take necessary steps to see that a regular stalf
was appointed in this Government of India for carrying on statistical en-
quiries. As long ago as 1930, he assured the House that he was going to
set apart 2% lakhs in order to bring some expert from Europe to give us the
kind of advice which he thought that we were in need of. As far as econo-
mic enquiries go in this country, we have had a number of experts. There
was Dr. Slater, there was Dr. Mann, there was myself in Southern India
and many other competent men, and all these people have been carrying
on economic investigations in villages and in towns of the economic condi-
tions of agricultural labourers, cottage workers as well as those in slum
areas. Yet the Government of India did not care to take notice of any of
these enquirers or inquiries made by them, but they preferred to bring two
great experts, one from the City of L.ondon and the other from the City of
Cambridge. They were expected to be assisted and helped by some eco-
nomists of this country. Instead of wasting lakhs of rupees on those great
economists of foreign countries, the Government would have done well if
they had onrly consulted our own Professors in this couniry who had great
experience in this country and who would have been very glad to serve this
Government, not on any pay, but freely and without any remuneration.
This morning, the Honourable Sir Frank Noyce was questioning the autho-
rity of Sir M. Visveswaraiya. I may point out to the Honourable Member
for Industries and Labour that he is neither a labourer nor an economist,
and, therefore, I can really understand his hesitation in accepting the
suggestion as well as the estimates of unemployment in this country by
such a distinguished and eminent an economist as Sir M. Visveswaraiya.
I may remind the Honourable Member for Industries and Labour that Sir
M. Visveswaraiya was appointed by the Government of India as President
of the Economic Enquiry Committee which toured the whole country and
submitted a report to the Government of India.

The Honourable Sir Frank Noyce: I was not disputing Sir Visves-
waraiya’s authority except in regard to one particular point, the number of
unemployed people in this country, and I stated that, in regard to that
particular point, he gave no authority whatever for his figures, and that,
therefore, I and the Members of this House generally were as competent
judges in this matter as he was. /
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Prof. N. G. Ranga: In view of the fact that Sir M. Visveswaraiya has
been accepted by most of the people who know anything at all about
economics in this country as a sound and reliable authority on that subject,
I expect the Honourable Member for Industries and Labour to accept the
statement of the estimate of unemployed made by him, generally, as long
as k}e ig not able to prove to the contrary. He has made that estimate.
Me is not an irresponsible person, he is not an ignorant person. Everybody
knows wh.at; his previous history has been, how distinguished a position he
has held in planned economy as well as in the industial development of
this country, and when such a gentleman comes forward and makes an
estimate, that should be accepted without question. I know why the
Honourable 8ir Frank Noyce has hesitation to accept that suggestion. If
the same estimate has been made by a second rate or a third rate or even a
tenth rate British economist, I am sure, he would have no hesitation in
accepting the same. ;

I come now to the question of unemployment. When we were dis-
cussing the question of unemployment insurance in this country, we thought
we had no statistics of the unemployed in this c¢ountyy. My Honourable
friend, Mr. Giri, has pointed out that there are nearly 40 millions of people
who are unemployed completely or partially. Yet'the Honourable Sir Frank
Noyce was not prepared to accept that estimate. I submi$ that if we go on
disputing one another’s estimate in this House in the way we are doing, we
eannot do anything really good for the country. That only proves that
there is very great need for really a very competent Economic Advisory
Council to be established in this country. That Economic Advisory Council
should be constituted with independent Professors who have had practical
experience of village, industrial and slum life and experiencas of workers and
peasants, and we do not want for the Xconemic Advisory Council Pro-
fessors straight from Universities who are kept there merely as a memento
or a curio in the Hamburg museum and who are being paid fat salaries
merely to play to the tune of all that ig being doled out™ here by the
Commerce Member or the Finance Member or the Member for Industries
and Labour or all the other Members who form the Executive Council.

Next I come to the question of agricultural indebtedness. The Honour-
able Member for Industries and Labour would perhaps be the first person
to wonder whether really such a great problem as the agricultural indebted-
ness exists for the whole of India. I hope he will not dispute the fact that
there is chronic agricultural indebtedness in this country under which the
peasants have been groaning for several years past. This growing burden of
indebtedness has become intolerable for the peasants. Ever since 1859,
when there were riots in the Deccan of the Mahratta country, Commission
after Commission have reported on the imperative necessity of tackling this
problem of agricultural indebtedness. For years and years, again and again
suggestions were made by responsible Government officials on the floor of
the House that Central Legislation should be undertaken in order to solve
this problem. Sir Basil Blackett came forward with the suggestion that
there should be a Banking Enquiry Committee. It was appointed with a
number of provincial branch committees with the idea of gathering inform-
ation in order to enable the Government of India to find a proper method of
solving this particular problem of agricultural indebtedness. But everybody
now is pretending his ignorance even today about the agricultural indebted-
ness and about unemployment and about slum life, and the problem is
growing worse and worse every day. The Government are continuing in
glis blissful ignorance, and if anybody attempts to solve the problem, there
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is no response from the Government. The Government are inimical to any
attempts made to solve the problem. The Banking Inquiry Committee
came forward with its own suggestions and suggested that an all-India
legislation should ba undertaken and they said that, wherever possible,
Conciliation Boards should be established, and, wherever possible, Economio
Enquirv Committees should be established and Fconomic Boards should be
established and that these Boards should gather the necessary information
about the actual burden of agricultural indebtedness and the cause for the
growth of agricultural indebtedness and also the manner in which that
trouble of indebtedness could be solved. But no central attempt has so far
been made to solve this problem. But what is it that has been done? The
Government of the Punjab propose to spend only one lakh of rupees on
rural reconstruction out of which a large proportion is to be swallowed up
by highly paid officers; und the Government of the Central Provinces is very
glud that it has been able to get only Rs. 17,000 per annum for the next
three venrs from the Central Government in order to help the handloom
weaving industry. Then, again, the Government of Madras have appointed
on Economic Inquiry Committee with many of its own officers on it as
members and that Committee has suggested that the export duty on skins
should be increased. And yet the Finance Member cores forward with this
very wonderful and novel suggestion and a very original suggestion that the
export duty on skins should be abolished altogether. Sir, as somebody said,
and it is a well-known phrasc, we asked for bread in the shape of the lower-
ing of the revenue duties, and lowering of the burden on the agriculturists
by decreasing the amount of revenue that Government are deriving from
customs and salt. And what is it he gives? He gives this stone in the
form of abolition of the export duty on skins. I do not know if he 18
eonscious nbout it, but anvhow 1 can warn him that the only effect of this
will be the improvement of the tanning industry in other countries to the
detriment of our own industry here.

Noxt, I ocome to the question of the national income. B8ir George
Schuster has suggested,—now that happily he has lsid down the reins of
office here and 1 tree to suggest anything.-—that the standard of living of
the masses should be increased. Iow is it to be increased? How can it
be done? It can be done only if the Government of India come to have
an idea of the present national per capita income. the present standard of
living of our people, the manner in which our people are spending their
money and also how the people are suffering from poverty, and so on. But
they have not got that information. And that is why, when my Honour-
able friend. Pandit Govind Ballabh Pant, suggested that this Government
should undertake a national reconstruction programme of 100 crores, the
Finance Member simply turned it down. He seems to have had the im-
pression that my Honourable friend, Pandit Pant. seems to be roving in &
sort of drearn.  But I may assure the Honourable the Finance Member that
he need not be afraid of going to jail. If going to jail is necessary at oll,
T can offer to po to jsil on his behalf in order to save this country. Now,
Sir. & hundred crores is not o very big sum; it will not be more than £10
million. and the Government in England has been spending more than thas

on the relicf of unemployment.
The Honourable 8ir James @rigg: A hundred crores is 75 million pounds.

Prol. K. G. Rangs: I can anyhow assure my Honourable friend. —and I
am sure he cannot contradict me in that,—that the Government in England
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has been spending more than 75 million pounds per annum since 1911 on
their social services. On the other hand, what is this Central Government
doing? The Central Government, whose finances my Honourable friend is
8o proud of administering and presenting his budget upon, and who is so
thoroughly satisfied that his budget has received welcome from every side
of the House,—what does he propose to do? He proposes a reduction of
99 lakhs in the expenditure . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is digressing, and besides, his time is up.

Prof. N. G. Rangs: He suggests a reduction of 99 Inkhs in this year
when compared to the expenditure that was incurred about ten years ago
on nation-building services, that is, the Department of Education, Health

and several other Departments.

Another thing to which T wish to draw the attention of my Honourable
friends is this. The other day, my Honourable friend, Mr. Mody, was
asking the Finance Member to be rather hesitant in thinking of lowcring the
revenue duties, because the revenue dutics have given some gort of protee-
tion to some of the industries, and unlesa those industries ara given n fair
warning and unless they are enabled to stand on their own legs indepen-
dently, he should not lower the revenue duties. In trying to accept that
particular suggestion, I would request the Finance Membher to keep in mind
also the needs and the interests of the agriculturists and the workers, that
is, the consumers. Revenue duties were raised for revenue nlone.

Mr. President (The Honourable Sir Abdur Rahim): The Hunourable
Member is absolutely wide of the mark. He is not addressing himself so
the motion before the House.

Prof. N. G. Ranga: Sir, there should ba a planned economy and thers
should be & Member for Cornmunications. This particular suggestion was
made as long ago as 1921 or 1922 when the Ackworth Committes made their
recornmendations that there should be a special Minister us n separate
Minister for Communications. And yet till today that suggesation hns not
been accepted st all by the Government of Indis. Now, we have only an
Honourable Member for Railways and not for Communiecations. You may
wonder why I want a special Member for Communications. [ want to end
this ruinous and suicidal competition between the railways and the rosds;
and, in order at present to better the interests of the railways, the Govern-
ment of India ag well as the Provinecinl Governments acem to me lo be husy
in trying to thwart the development and the progress of the roads in India.
Even such a div-hard and anti-national puper as the Madran Mail of Madros
was suggesting the other day that the Government of India would do well
to have a separate Department for Communications and to construct
bridaes over the Godavari and over the Krignn in order to have a through
road from Madras to Calcutta. Yet I do not know what the Government
of India are going to do. Again, there is another suggestion . . . .

Mr. President (The Honourable Sir Abdur Rshimi: The Honourable
Member has really exceeded his time limit.

Prof. N. G. Ranga: At question time. the Honourable the Commerce
Member said to me that be found no differcnee at all bhetween the report
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that is submitted to the Government of India by their Trade Commissioner
in London and the report which the Trade Commissioner of Great Britain
stationed in thig country sends t¢  his Government. And yet if he will only
take the trouble again to consult those reports, he will find that the report
submitted to the Government in England is very much better, far superior,
to the report that we are having from our cwn Trade Commissioner. It is
in those lines that improvement lies and we want more and more statistics
and we want more and more enlightenment. But the Government Mem-
bers declare their ignorance about every real problem, and they prefer
to  be ignorant, because to have a knowledge of real state of
things raay not be convenient to  this  Government or the Britishers.
To  possess  knowledge 18, 1 fear, considered by  Government to
be dangerous. And for this we have a  very good example in Russia.
Russia  had  her  revolution, but, three years after the conclusion
of the ¢ivil war they had their new econciie policy. One vear
or two years after that, they had their five years budget policy.
Similarly, | wish to suggest for the consideration of the Finance Member
that at lenst next year when he is going to present another budget,—
luckily for him and luckily for the Govermment of India he is going to be
here for nnother four years,—let him tak: that tip from Russia of a five-
year plan for his budget proposals. He also wants to give only ohu crore
of rupees for the villages. Because Mshstrom Gandhi has ocollected five
lakhs for the uplift of the harijans and bhe is raising more funds for the
uplift of the villages, therefore, thev want to fizht Mahatma Gandhi and
his Village Industries Association.  Instead of doing that, instead of simply
throwing away this crore of rupees on Aman Sabhas, loyalists and highly
paid ofticers, and 8o on, I beg to suggest that he should aceept the sugges-
tion of mv Honourable friend, Pandit Govind Ballabh Pant, and he should
1aiso a loan of 100 crores in this country, and it is not a novel suggestion.
Because, in Americs, President Roosevels is busy today in raising a huge
loan of three billion dollars in order to finance a social and national economie
reconstruction poliey

Mr, President (The Homourable Sir Abdur Rabim): The Chseir would
ask the Honourable Member now to conclude. It is not fair to other

Houourablo Members that he should occupy so much mere than the
allotted time.

Prof. N, @. Ranga: Therefore, Sir, to conclude, 1 request the Finagcr
Member to accept the suggestion of my Honourable friend, Pandit Govind
Ballabh Pant, to raise a crore of rupws on rupee loan in order to carry on
and develop a rural national reconstruction policy in this country, in order
to help the villugers of this country in a real manner, and not for the
benefit of the British officers and British capitalists, not for the benefit
of a fow highly paid officers, but for tha benefit of the mnsses of this

untry.
* The Honourahle Sir James Qrigg: Sir, most of the discussion this after-
noon. or at anv rate a good part of it, has had nothing to do with’ t}w
motion moved by mv Honourable friend, Mr. James. In spite of risking
the wrath of Mr. Ram Naravan Singh, 1 do not intend to mske any gene-
ral answers to these digressions except in so far as it may be required to
touch upon them for the purpose of Mr. James’ motion. But perbaps
there are two pointa I ought to mention at the outmet. The first ia in
order to make the position of the Government abundantly clear. if it is not
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already clear. Mr. B. Das, as I understood him, said that his plan for
curing the economic evils of the country was to abandon the present ratio,
to devalue the rupee. I entirely disagree with himn, and, us far as 1 am
concerned, the policy of the Government of India is to make no change in
tllza ratio and will continue to be so. I should like to make that absolutely
Jear,

Professor Ranga had two cures for poverty, one of which he borrowed
from Pandit Govind Ballabh Pant and the other was his own. His own
cure was more and better statistics, and he said in faot that you cannot
cure poverty until you know the income of every one of the 280 millions
of people in British India. I do not think much of that cure. His other
eure which is really Pandit Pant's was that we should borrow, not Re. 100
crores, but Rs. 100 crorcs s year, and that 1 hope to be in u position to deal
with when 1 move that the Finance Bill be tuken into consideration on
Wednesday. It requires more than a casual reference in o debate on a cut
motion.

Mr. Jumes has raised a discussion which for the most part v of a
character which does not often find a place in our debates: that is the
question of the uctual administrative machinery of the (Central Govern-
ment. It is quite true that his remarks were directed primarily to the
economic activities of Government, but o large part of them ot any rate
had some applieation in spheres other than the purely economic, and 1 think
were intended to have application in spheres other than the purely economie.
Of course, the question of administration is nt all times a very important
one and now when we are on the eve of big Constitutional changes, admi-
nistration assumes a special importance, for, as was clearly pointed out by
Mr. James, in fairmess to ita successors in title, the present Government
of India must leave in existence a machine which is not only the best which
can be devised, but which is also capable of heing adapted readily and
smoothly to the new regime which is about to be horn.

With these preliminary remarks, I should come at onee to the substance
of Mr. James' speech; Lut in view of some references in later
speeches and one or two of his own casual references, perhaps
I might digress and say a few words about the widely prevalent idea that
in these times it is necessary for Governments tu resort to economic plan-
ning—and this phrase has become almost as blessed us Mesopotamin. |1
personally was very glad that Mr. James disclaizned his belief in this gospel.,
On the other hand, another Member of his Party seemed to me to be the
most complete economic planner 1 have ever heard of since Stalin; and lel
me gay at once that I min not a devotee; T am a sceptie: 1 find it hard to
believe in this new fashionable gospel; and when T look round the world st
the results of econnm’e planning, I am not in the least teinpted to become o
disciple. The old-fashioned economics to which Mr. Milligan referred in terms
of unuttermhble contempt proceeded on the assumption that the purpose of
production was to supply the wants of the consumer at a price which ho can
afford to pav. snd not a bad ides cither. The new economies presupposes
that some all-wise authority decides what the producers are to produce and
in what quantities and that the consumer must take what he can get and
pay for it whatever an all-wise government or other suthority deciden os
a fair priee_ if he ean: if he cannot, so much the worse for the plan.  This
seems to me nothing more or lera than national socislism, and T fanev that
if some of those who talk so glibly about economic planning realise the
ifievitable end of it, they would be very quick to find some new shiholeth.

4 ru
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Incidentally I am very interested to know that Mr. Das’ mind has clearly
recognised this ultimate truth, that planning and socialism are the same
thing. Mr. Milligan evidently also has faced this problem and he does not
mind: he wants socialism, but not in our time: in our time, let the
Government guaranteee the private producer his profit: if the Government
will only guarantee the profit to the private producer and assist him in every
way to squeeze the consumer, all will be well : after that, socialism.

And when you have got your socialistic plan or plan for national social-
ism, surely it is subject to all the reactions and injuries from the national
socislisms of other countries: you are not a frec agent and in the end you
simply get absolute chaos, and that T believe is the inevitable result of
economice planning. My friend, vr. Ziauddin Ahmad, gave a particularly
fatuous instance of economic planning which has also become highly fashion-
able in the world, that irrespective of their bulances on capital account,
each pair of countries must have an exactly balanced interchange of trade.
That is world economic planning. But though I have digressed in this
way to suy a few words about economic planning, T should, I think, clearly
uay that though T am not a believer in it, that 18 not to say, to come back
in a somewhat roundabout fashion to Mr. James' motion. that T do not
believe that an efficient administrative machine ie not a vital necessity or
that a country should not have adequate means of studying and considering

ite economic needs, and it is from that point - f view that T shall approach
the motion of the European Group.

First, let me clear out of the way the only question raised by Mr. James
which is a matter of policy rather than one of administration, namely, the
revinion of the tariff. Incidentally 1 was very interested to notice, unless
I misunderstood him, that Prof. Ranga is also in favour of a revision down-

wards of the revenue tariff: 1 wish he would tell that to the Federation
of Indinn Chambers of Commerce .o

Prof. N. G. Ranga: [ am [.ireparcdhto, if they invite me.

The Honourable Sir James Grigg: I am very glad to hear that. On this
general question of the revision of the tariff. I made some few remarks in my
winding-up speech in the general budget debate, and I am afraid that T am
not at present in a position to add very much to that. As I said, it is very
difBeult to introdue a scientific revision of the revenue tariff until there is
monsy to spare: for even though in the present tariff there may be cases
where diminishing returns have set in and where a reduction in those parti-
cular cases would yield an increase of revenue, I think it does remain true
over the whole field that a greater measure of uniformity can only be
achieved after a zeneral downward movement or at sny rate a downward
movement on balance; and that is why T say that the question cannot
assume any very practical importance until there is money to spare. How-
ever, T may assura the House that in the meantime we shall press on with
the departmental examination and collection of material, which is, of course,
& necessary preliminary to the reconstruction of any revenue tariff. Mr.
James wants me in the meantime to promise a definite inquiry. But I
should prefer to keep an open mind on the subject till the preliminary work
has becn performed and until the question assumes a slichtly more im-
mediate practical importance. In the meantime, 1 should hk.e. if I may,
without offence, to give a word of warning. An inquiry consisting of repre-
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sentatives of all the interests concerned would obviously be quite unwieldy
and it would moreover be quite vertalh to result in a verv laniwdm:nal::gi:
of agreement, if any. Clearly we cannot, therefore, have any inquiry which
18 not impartisl, and I am not sure that the agency most likely to produce
or undertake an impartial inquiry in & matter of this sort is not the Govern-
ment itself to whom salone in any case it would fall to take into account the
revenue considerations involved.

Next we come to the question of the Tariff Board. Here Mr. Jumes
wante more freedom from Government control and more tlexibility. His
idea was, I think, that the Tarif Board should be made permanent, and
that it, and not the Government, should be charged with the responsibility
of deciding whether there is or is not a prima facie case for protection. 1
am bound to say I do not very much like this idea, because it seems to me
to be approaching the point where you are setting up two Kings in our
constitutiona] Brentford. The ultimate responsibility, as Mr. James de-
finitely said, rests with the Goverument, and there can be no vseape from
that responsibility, but in my view just ns the ultimate responaibility rests
with the Government, so should the initiative in matters of taxation rest
with the Government, and, therefore, 1 personally think that the present
arrangzements are better than these which Mr. James suggests. A clear
demarcation of the respective spheres of the Tariff Board and the Govern-
ment, 1 think, is & matter of great constitutional importance, and do not
let us forget that whenever permunent Tariff Bosrds have been set up,
either one of two things almost invariably happens. The first alternutive
is that the Government becomes & mere grumaphone record voicing the
Tariff Board's decisions or else the Government finds itself in the position
of continually having to resist encroachments on it vwn dommin,  Apart
from this constitutional question, which is the one which most appeals to
me, 1 am assured by my Honourable colleague, the Commerca Membor.
that Mr. James's plan of cutting out the prima facic stage of the case would
not result in any diminution wlong the inquiry, but, on the other hand,
it would lead to overloading the Tariff Bonrd with unnecessury work and in
prolonging the general work of the Board.

The next point Mr. James raised was the question of portfolios, and the
crux of this was the amalgamation of all communications under one port-
folio. He did suggest certain complementary changes, but they clearly
hang on to that one main change. This suggestion wus virtuully accepted
by my predeccssor a year ago. On that oeccasion, my friend, Dr. Zinuddin,
strongly supported it, hut something has happened to mnake him change his
mind in the meantime . . . .

Dr. Ziauddin Ahmad: The (Jovernment of India Bill.

The Honourable 8ir James Grigg: Mr. Das reminded us of Sir George
Schuster’s acceptance, and 1 think indicated his spproval of it. Since then
the principle has been quite definitely nnd publicly accepted by the Govern.
ment of India, and of eoursn, T confirm {hat acceptance todny. Sir
Georee Schuster indicated that the most convenient or the most natural
ocensinn for carrving 8 change like thig into ¢ffect would he the nceasion
of & change in the cccupaney of the post of Commeree Member,  That
ocearinn. Sir, will shortly arise with the drparture of 8ir Joseph Bhore,
and Mr. Das expressed the hope that the change would be made on that
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occasion. Naturally, Bir, the Government have considered whether it caa
be wade on this particular occesion, but unfortunately it has been found
to ra‘se ecertain questions which it has been impossible to arrange before
the middle of next month which is the term of the present incumbent's
office and the consideration of these hus meant some little delay, but the
principle: is there, and Government have accepted it, and we hope, more-
over, that it may be possible to put the new arrangements into opera-
tion before the end of the current calendar year.

Then, Sir, Mr. Jumes raised some puint about an Overscas Depurtment,
but, as far us [ could make out, what he precposed would boil down to
some re-arrangement inside the Coinmerce Department, and, T wm afraid,
that, as [ am imperfectly ecquuinted with the arrangements inside the
Commerce Department, I am not qualified to express an opinion on that
suggestion, but what does seem to me in that matter is, if the work is
done with the presant organigation and is being satisfactorily done.—and
I hove not vet heard any suggestion that it is not,—it does not seem to
me to matter much by what purticulur name you call the rose.

Then, Mr. Jumes went on to press for the setting up of some machinery
to co.ordinate the various nctivities of the Government and to secure that
the various Depurtments sperate consistently with a definite policy and not
nn disparate, competing and sometimes contradictory units. 1 personally
would like to suy that I am strongly in favour of some such machinery,
and [ can assure the Houso that the question of setting it up is under
the active consideration of the Covernmont of India. Indeed, T think it
can safely be said thst our exmmnination has reached an advanced stage,
and T hope that our consideration will isrue in positive action within a very
short time. Beyond that. Sir. 1 cannot go at present, except to point out,
ua my predecessor did a vear ago, that the Beonomic Sub-Committee of

Council is at loast n begimning with the machinery of co-ordination in the
economnio sphere.

Neoxt, 8ir, we come to the question of an Feonomic Advisory Staff,
and T think this was the peg on which Prof. Ranga hung a considerable
oration on the condition of Tndia frimm the HMimalayas to Cape Cornorin.
There have been in tho paat two different proposals having the object of
aflording to the Government of India expert economic assitance. Firstly,
there was the recommendation of Sir Arthur Salter for Ceatral and Pro-
vincinl Economic Councils representative of various intereste—a  large
number of intereats,—and intended to study various cconomic problems by
means of ad hoe Committecs. Like my predecessor T am not st all
onamoured of thia grandiose and verv cxpengive scheme. In any case, T
gather that Mr. James does not wish to press for anything of that kind.
Apart from the doubt as to whether the niolently conflicting interests
which would be ropresented o such Councils would ever produce a cohe-
rent body of recommendations on any subject under the sun, it seems to
me that the initiative in matters of policy must remain throughout with
(Government. and that il is for the Gevernment and not for any Economic
Boviet or public meeting to dec’da what particular subjects they wish to
be investigated. If that is so. thess Feonnmic Councile merely bacome a
more clumsy and more expensive means. of consulting outside interests.

Then, wo grt the proposal contnined in the Bowley-Robertaon Report,
and, in apite of Mr. Jumes' Qhsavowal of any demire for a *‘Brain Frust'’,
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1 read the Bowley-Robertson Report as a recommendation 1o the Govern
ment of India to set up a “'Brain Truet™ on u smal seale. I do net lika
this either, because to have a collecticn of free lance economints wonlkl
tend to blur the edges of the responsibility of the executive, and partly.—
and I think it is even more important,—because I do not see anywhera
unyv considerable body of doectrine on which cconomists  are su!ﬁ.oicml‘\-
united to provide a safe guide for any Government. The House will re-
member the saying that wheresoaver tive economists gather together, there
will be six opinions. (Laughter.) '

An Honourable Member: \Who is the sixth ?

The Honourable Sir Jamas Grigg: And. if 1 may say so, without risk of
offence, 1 think in India economie opinion is so incxtrieably mixed up with
politics that the confusion and variety of opinion would be more than
ordinarily bewildering and the six opinions niight easily become sixty.  But,
though I am unwilling to accept cither the Balter report or the Bowley-
Robertson report in this matter, there ix an alternative which, I think.
is well worth consideration. 1 am not sure that the alternav’ve which 1
have in mind is not also tha one which Mr. James har in mind; it 5. in
faet, based on the plan adopted in the United Kingdom-—of appo'nting
an Economic Adviser to the (iavernment of Indin. Tn the United King-
dom, the holder af thia post is Sir Frederick Lieth-Rors, 1 mun, 1 was
going to say, of worldwide reputation. but in any case,  cerlainly  of
European and American reputation, and deservedly so. His functions nre
to perform such executive tneks na are actually entrusted to him by His
Majesty's Government, for »xample. to conduct n particular et of neeo-
tiations in accordance with a prescribed general policy, to represent His
Majesty's Government at Intornational Conferences, and further to nrenure
briefs and to collect material for speeinl purposes, such ns trade or financial
ncgotiations, or for the use and guidance of Cabinct Committoes ar of
individual Ministers.  Apart. from a &mall personal staff, he hns no depurt.-
ment of his own but works entirely threugh the existing machinery, and
naturallvy, he works in accordance with the general directions of Govern-
ment, though, like all civil servantsa, he has the inalienahle right to expresa
his own opinion on all oceasmons. This plan, T think, is working very
well in the United Kingdom, and I think it ean quite casily be ndopted

to suit Indian conditions, und thut is why 1 said that it might be serivusly
examined.

I have uwow dealt with all the nointa raised by my Honourable friend,
Mr. James . . . . .

Mr. H. P. Mody: Very symipathetically! (Laughter.)

An Honourable Member: Iic is satlisficd!

The Honourahls Sir James Grigg: . . . . and I bope that he und his
‘Group will, at any rate, find in my remarks n clear reeognition of the
importance of the topics he hus raised (Luughter), and a proof that the
objects he sezks are being kopt prominently in mind, though it is quite
possible, as T have made clear, 1 think, that in some instunces Government
may ultimately haope to arrive at the same end by a different path. In
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these circumstances, I hope that he and hie Group will not find it neces-
pary to press this motion to n division. (Cheers.)

Mr. ¥. E. James: Sir, I only have one or two comments to make.
The debate has ranged over a lurge nuinber of subjects. 1 am glad that
the Honourable tha Finance Member has called attention to the fact that
Dr. Zisuddin Ahmad has changed his mind. But, after all, in a mind of
such astronomical proportious such a little thing as consistency is not
noticeable. (Laughter.) As fur as my Hencurable friend, Mr. Ranga,
is concerned, his economics, 1 fear, consst rcally of expressions of wishes
whose inconsonance with facts is imperfectly realised. The more he will
think of that when he goes home the more he will perhaps realise what
exactly I mean. I would also observe that economics based upon racial
considerations are really of no value at all. I now come to the Finance
Member. 1 should like to thank him very much indeed for the very
clear statement of his position. I must admit that the present Finance
Member is a great contrast in his speeches to his predecessor, and perhaps
it will take us o little time to get accustomed to the new style of utter-
ance. Tho precise cconomic view of his predeeessor always remained, after
some of his most mellifluous specches, in doubt. The same cannot be said
of the present Member. If be wore an old school cap, it would bear the
motto, floriet Snowdona. He is un unrepentant freetrader, and it is
crystal clear that he is a disciple of Lord Bnowden. Only one or two
points occur to me. In the first place. T think, he was a little harsh on
my friend, Mr. Milligan. No one at :irat sight would take my Honourable
friend, Mr. Milligan, for a socialist. But 1 can nssure the Finance Mem-
ber, and indeed the House. if they wish it, that Mr. Milligan is not a
socinlist, although he may ook like one. (Laughter.) What, Sir, he was
argning was that as an alternative to the extreme forms of socialism which
aro being advocated in various quarters, which evidence themselves in the
nationalisation of ull forms of production and so forth,—as an alternative
to that, he was putting forward propossals for a regulation of industries in
the interests of the producer and the consumner. a regulation whieh would
have the support of statutory authority suhject to statutory control. That
is a very differcnt thing from socinlisin, although perhaps it may be nearer
the socialism of Herbert Morrison than the socialism of James Maxton. I
would like to assure tha Finance Member that we never suggested, cer-
tainly we never intended to suggest, ti.at the enquirv in regard to the
revision of the customs rates on non-protected articles should be undertaken
by a body of outsiders.

The Honourable Sir James Grigg: | am sorry I misunderstood my
Honourable friend.

Mr. F. E. James: We recognise that it must be undertaken by the
Government, and we are glad that the preliminary enquiriee are about to
be started. With regard to the Tarift Board, there, again, we did not for
one moment suggest that the Tariff Board should be, so to speak, a Gov-
ernmen$ by iteclf. I went out of my way to emphasise the fact that the
QGovernment must remain rcsponsible for the tariff policy and that the
Tariff Board must always be an advisory body whoee conclusions the Gov-
ernment of the day should be free aither to accept or modify or reject.
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Then, with regard to the economic staff, as I think the Honourable
Member has suggested, our views and his very largely coincide. Derhaps
my quotations from the Bowley-Robertson report misled him, but certaiuly
we and our constituents would be the very first to object to uny sugges-
tion for the creation of a body which should be either a super council or
any form of a brain trust. [ think we want something which is very much
more modest, something which cun affectively co-ordinate the economie
activities of the various depratments. The Finance Member hag, under the
circumstances, invited me in a very charmmg way to be satisfied with
what he has said und ask the leave of the House to withdraw my motion.
I am happy, after very cureful consideration, to be in a position on behalf
of my colleagues tc ask the leave of the House to withdraw my motion.

The motion was. by leave of the Asscmbly, withdrawn.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
12th March. 1985.
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